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LOK SABHA

Saturday, August 18, 1962/Sravana
27, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mgr, SreEaker in the Chair].
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: The House will now
take up questions. Shri Banerjee.

Shri §. M. Banerjee: Question
No. 403. Sir, question No. 428 may also
be taken up alvng with this.

Mr, Speaker: Yes. It also relates
to Phizo.

Situnatiom in Nagaland

+
*403 J Shri 5. M. Banerjee:
"\ Shri Prakash Vir Shastri:

Will the Prime Minister be pleased
to state:

(a) whether the activities of Naga
rebels have increased after the visit
of Mr. Phizo to Pakistan; and

(b) it so, whether Pakistan has
some hand in these hostile activities
of Naga rebels?

The Parliamentary Secreiary to the
Minister of Extermal Affairs (Shri
§. C. Jamir): (a) The activities of
the Naga hostiles have been generally
on the decrease due to the pressure
exerted by our Security Forces.

(b) The Government have no defi-
nite information.

1515 (ai) LSD —;
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" Shri S,+ M. Banerjee:
Shri P. R. Chakraverti:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri B. K. Das:
Shrl Subodh Hansda:
Shri Shree Narayan Das:
*428. { Shrl Prakash Vir Shastri:
Shrl P. C. Borooah:
Shri Tridib Kumar
Chauduhri:
Shri Raghunath Singh:
Shri M. K. KEumaran:
Shri Yashpal Singh:
Shri R. N. Reddi:
| Shri Ram Ratan Gupta:

Will the Prime Minister be pleased
to state:

(a) whether Government have any
authentic information about the pre-
sent whereabouts of the fugitive Nags
leader A. Z. Phizo;

(b) whether it is a fact that Mr.
Phizo secured an American visa in
London in July; and

(¢) whether Government have ac-
quainted British and U.S. Govern-
ments with the anti-national activities
of Mr. Phizo?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
8. C. Jamir): (a) The Government
have no authentic information but
there have been unconfirmed reports
that Phizo had proceeded lo the U.S.A.

(b) Phizo was granted a visa for the
U.S.A. on the 25th June, 1962, by the
American Embassy in the UK.

(c) Our views have been made
known to the British and United States
Governments through our Missions,

Shri S. M. Banerjee: I want to know
whether it is a fact that Phizo, during
his stay in Pakistan, assured the Naga
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rebels that some of the Western
Powers have assured him that the

question of Nagaland will be raised
in UN.O.

Shri 8. C. Jamir: We do not have
any such information.

Shri 5. M. Bamerjee: May I know
whether any reply has been received
from the American Government as
to their considered opininn and whe-
ther they confirm that his activities
are anti-national and that he should
be given no weightage there?

The Prime Minister and Minister
of External Affairs and Minister of
Atomle Energy (Shrl Jawaharlal
Nehru): The reply of which Govern-
ment?

Shri S, M. Banerjee: I want to know
whether we have made known our
views to the U.S. Government that
his activities were anti-social and
anti-national and that we have con-
firmed reports that he is there. If so,
what is their reaction? Wiil they
still help Phizo?

Shri Jawaharlal Nehru: Our views
in regard to this matter have, in the
past, been stated fully to the U.S.
Government informally through Am-
bassadors. There is no question of
writing and getting a reply. I can-
not, at the moment, say what they
said in reply.

=t gern AT qeN ;oA F w1

aFar g & aowrT ®Y o= a1vF Y 9

¥ 2 fF A9 & aew #Y a<dfma

g T frft gt 3w Y amieem
weaTe 1 At @ ? ufz g, omy AT
mﬁ@a‘ﬂmﬂ'%faﬁ'aﬁ Yo,000
%o & €arm FY Srnr F FF FZ 9T 2
a1 37 % mfm s faar mar 2 7

+Y WATETATR ALE : AT ATAYA
qTRA F1 ULAT FATT g7 IHE AT F
i arw @ fF @ Tard ferem 3
T Y 1@ §, WRa § Amfor 9
@ 1 AfF &t & fasrs A aTme
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Shri Hem Barua: May I know if it
is a fact that Gen. Khaitn, the self-
styled Commander of the Naga Hostile
Forces in Pakistan, has left for UK. in
spite of the UK. Immigration Act?
f so, may I know whether Govern-
ment have ascertained from the Pak-
istan Government if the Pakistan
Government helped him to go there?

Mr. Speaker: That would be quite a
different question.

Shri Hem Baroa: May I submit that
this question is related to the first
question. It may have nothing to do
with. ...

Mr. Speaker: The first question re-
lates to Phizo and not to another in-
dividual.

Shri Hem Barma: No, no. The
second one relates to Phizo. Part (b)
I,

‘If so, whether Pakistan has
some hand in these hostile aetivi-
ties of Naga rebels?’

This question arises from that.

Mr. Speaker: If the hon. Prime
Minister is prepared to answer I have
no objection.

Shri Jawaharlal Nehru: No, Sir; we
have no information.

Shri M. L. Dwivedl: Sir, question
No. 428 may also be taken together
with this.

Mr. Speaker: That has been taken
up and answered.

Shri D. C. Sharma: May I know
if there have been anv surrenders on
the part of the Naga rebels during the
last month or two?

Shri S. C. Jamir: Yes, Sir; 39 sur-
renders were there during the last
few months,
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Shrl Bhagwat Jha Azad: Since
Phizo has acquired the citizenship of
the United Kingdom what locus standi
has he to roam about in western
countries and Speak about Nagaland?

Shri S. C. Jamir: He has no autho-
rity on behall’ of the Nagas because
he is now a British citizen.

Shri Daji: 1n view of the fact
that Phizo is carrying on anti-Indian
propaganda have we taken some posi-
tive steps to make our feelings known
to the Governments of the United
Kingdom and the United States and
see that they prevent him from using
their country for this purpose?

Shri 8. C. Jamir: We have already
made our feelings known to them.

Shri Daii: Somethnig more positive
than feelings.

Mr. Speaker: If feelings are posl-
tive or not, that is a matter of opinion.

Shri S. M. Banerfee: The Thon.
Prime Minister stated that there was
a warrant pending against Phizo.
What steps are being taken to see
that he is handed over to us and
arrested?

Shri Jawaharlal Nehru: No steps
are being taken in regard to that.

Shri Basumatari: May I  know
whether the attention of the Govern-
ment has been drawn to reports that
four Naga rebels went to-the UN.O.?

Shri 8. C. Jamlr: Except the news-
paper reports, we have no informa-
tion.

Concentration of Pak. Troops on
N. Bengal Border

+
{ Shri Prakash Vir Shastri:
Shri P. R. Chakraverti:
Shri Bhakt Darshan:
| Shri P. Venkatasubbalah:
| Shri Raghunath Singh:
‘404.-{ Shri Tridib Kumar
| Chaudhuri:
| Shri Yashpal Singh:
| Shri Himatsingka:
| Shri D. C. Sharma:
| Shri Sarkar Mormau:

Will the Prime Minister be pleased
to state:
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(a) whether there has been concen-
tration of Pak. troops around and
close to the Indian villages in north
Bengal—Banagram, Durrerjote, Naya-
basti, Daikhan and Bawanpur,

(b) whether Pakistan Government
have set up observation posts and
have dug trenches thereby converting
areas contiguous to Indian borders
into a war-fleld; and

(¢) it so, whether Government have
given diplomatic warning to the Pak-
istan Government to bring'home to
them the consequential dangers to
peace?

The Deputy Minister In the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Repnrts about
the deplovment of additional enntin-
gents of East Pakistan Rifles in the
barder areas in Roanenur and Dinajpur
districts in East Pakistan, contiguous
to Jalpaienri and Cooch-Behar dis-
tricts of West Benra!, have been re-
ceived. Renorts about some trenches
being dug in some villaves adinining
Natwari-Nawahgani. opposite PS Kot-
wali District Jalpaiguri, have also
heen received.

(c) West Benpal Government have
protested to East Pakistan Govern-
ment about concentration of FEast
Pakiston Rifles in Da‘khata and Nat-
wari-Nawahrani areas. The Deputy
High Commissioner of Tndia nt Dacea
has also Indred a protest with the
Government of East Pakistan ahout
the enrroachment made by the Fast
Pakistan Riflas nersonnel on  Indian
territorv at Daikhata and abhout the
concentration of Pakistanl forces fin
the area. The West Benral Govern-
ment Indred their protest on the 9th
Julv while the Deputv Hith Commis-
sinner nortested on the 19th  July
Thers has heen na renlv tn either of
thrse protact Notes, from the Govern-
ment of Pakistan.

= ey A Tment T fae.
Y F F77 § FTASE W afrEm A
FrwrEm Hvart av, a1 frowa mm
T} S & VY awe o B 3w F aAng
o1, s Afag aura wqEr a7 7T 8
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Shri Tridib Kumar Chaudhuri: Is it
in the knowledge of the Central Gov-
ernment that the border force in
West Bengal is entrusted to the West
Bengal Government Home  Depart-
ment and it is mainly drawn from the
irregular service, West Bengal Natio-
nal Volunteer Force, who have no
lien on any service and who are not a
regular police force and that there are
no troops anywhere near about the
border as the Defence Minister stated
yesterday?

Mr. Speaker: That answer has
been given; the border police is there.

Shri Jawaharlal Nehru: 1 do not

know what the hon. Member says
about the national volunteer corps.

Shri Tridib Kuomar Chaudhuri: It
is the West Bengal National Volun-
teer Force; recently they cleaned up
the streets of Calcutta,

Shri Jawaharlal Nehru: I do not
know; they may be kept round about
there. [Essentially border security is
the work of the border police und the
military, the military keeping in the
background.

Y W T S, A A
fa @ orfFeam #Y dar X W T
¥ ZET gt war § war gfAard
Fr7or ag § £ ag ufn foa ¥  sw ama
F @I gafaa | JW ardr §
fF drm fagfor & are & o =y oF
FAAYAT g1 a1 9% # faaar aafy g
g M1 @ FT §7 @Al & & fast
™ & @y § #ul Feq 93T 1B

9wt aqr A3fme-erd W
xqr womfE weAt (st wETETTS
AgE) : A FrOow A WG T H
¥ #1 A § afes g oF famn 3.

st o "o TAAt : fH{T & faqmy
|

S FAETHTR ALE © Fer AHT %
gliZ-ge ¢Fs fawas & a1 ag &+
T T % | 1§ @ fasa wrdr €,
Zfear g9 7 wav gl o1y § | QAT ad
g T 9 s g amer g gefea fs
HE 9 fr-amr wre 8 )

Shri Jashvant Mehta: In view of
the fact that Pakistan has resorted to
all these activities there and dug
trenches there, may I know what
steps on our part have been taken to
create confidence in the people of the
border area?

Wow wEEY ¢ 4E a1 Fl I
7 Zay g TAs oo s g )

Shri Jashvant Mehta: To create
confidence in the people of the sur-
rounding area, whether any steps
have been taken by us.
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W HEWRY | HAOTAF A
F< faqr nar § w9 ¥ @ SR 72 |
Fg TFAE 7
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Shri Jashwant Mehta: People are
perturbed by the activities of the
Pakistani forces.

Shri Jawaharlal Nehru: I can guite
understand some perturbation among
the people. So far as defence is con-
cerned, steps are taken by the military
and the police. How can I talk aboul
some people being perturbed and
some not? One might try to tell them
not to be perturbed.

=l THIAQAT . TOE WERE,
ug a T g1 O e AT #aTT A
TIGIATF S1FeqT FX AT, d1 AT ZR
gl F#< fF F94 orfrer wdEa
ot #1931 FT 7 a1 § | AT
FAFT WA T ¥7 2T E ww owfaew |
£ SFTC A1 q2Ar A0 Zwr ¢

= TAFA ALE  THE AT A

LHTT A T qFT |

= UHEOAE | A9 HRMAn
sqaeqr ¥ g% ?

Mr. Speaker: Order, order. Next
question.

Iron Ore Mines in Orissa

+
( Shri Surendranath Dwivedy:

*405. { Shri P. K. Deo:
| Shri Narendra Singh Mahida:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have re-
ceived any representation to the effect
that owing to large accumulation of
iron ore at railheads and pitheads, the
operating capacity of Iron Ore mines
in Orissa is remaining idle and some
mines are being clpsed down; rnd

SRAVANA 27, 1884 (SAKA)

Oral Answers 2446

(b) whether any steps are being
taken to fully utilise the idle capacity
of iron ore mines in Orissa?

The Minister of International Trade
in the Ministry of Commerce and In-
dusiry (Shri Manubhai Shah): (a)
Yes, Sir; some representations about
the accumulation of stocks at rail-
heads and pit-heads have been 1e-
ceived.

(b} The State Trading Corporation
purchases iron ore to the extent it is
required for export and also to meet
the requirements of Steel Plants in
India. However, some stocks do get
collected at the pit-heads and rail-
heads. New rail and port facilities
are being developed to divert the bur-
den on rail traffic and relieve conges-
tion.

Shri Surendranath Dwivedy: On the
the 15th June last, while replying to
a question, the hon, Minister said that
the State Trading Corporation has
been able to lift only half of the com-
mitments so far ag the accumulation
of ore in that region is concerned and
added that things should be improved.
May 1 know what is the position at
the moment?

Shri Manubhai Shah: The position
has slightly improved. The bottleneck
on that sector, as the House is aware,
is the Sini-Rajkharsawan station on
the Barajamda-Tatanagar line. This
has already been doubled and electri-
fied. Any further expansion, is there-
fore, unlikely in this line capacity.
We have, therefore, proposed the lay-
ing of a broad gauge line between Hat-
gamharia and Rairangpur, 35 miles
distant, which will make it possible to
strengthen the  Sini-Rajkharsawan
section and develop at least an extra
half a million ton capacity.

Shri Surendranath Dwivedy: It
seems that the operating capacity of
the mines there is about 12 million
tons of iron ore, and because of this
diffeulty, even the 3'5 million tons of
iron ore have not been properly trans-
ported. May I know whether any
arrangements have been completed to
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lift that quantity and also to help them
to utilise the idle capacity of the
mines?

Shri Manubhaji Shah: As far as the
total capacity of the railways is con-
cerned, from the figures of the actual
performance which we have, they have
been actually increasing the move-
ment. But the rea] difficulty is that
the private mines were selling to us
for interna] use, and today, because
the Hindustan Steel has developed the
captive mines, almost all the orders of
Hindustan Steel are being diverted to
the captive mines. Therefore, there
has been a surplus rendered, which can
only be taken off when greater move-
ment is given.

Suri P. K. Deo: The State Trading
Corporation is the only exporter of
iron ore from this country and thesc
private mines which used to supply
iron ore to various steel mills of this
country are not in a position to sup-
ply it now because, as the hon. Minis-
ter said, they are working their own
captive mines now. May I know what
steps are being taken now for selling
thig iron ore, which has accumulated
to such a large extent at pitheads?

Shri Manubhai Shah: Even though
the accumulations are large1 they are
not unreasonable from the point of
view of mining operations. Bul it is
true that it is a matter of anxiety,
and as I mentioned even last time, we
have taken up the matter with the
Ministry conccrned and the Hindustan
Steel Limited, to purchase some of
their requircments from the existing
private mine-owners of Orissa and
also to develop further movement
capacity, so that the export from that
port can be increased, to give them
better working conditions.

Shortage of Technical Hands in Delhi

*406. Shrl Bishanchander Seth: Will
the Minister of Labour and Employ-
ment be pleased fo state:

(a) whether it is a fact that the
survey conducted by the Delhi Admi-
nistration's Directorate of Employment
and Tiaining thowed that there is an
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acute shortage of technical hands in
Delhi; and

(b) if so, the steps Government are
taking or propose to take to meet this
shortage?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) No special survey was
conducteq but a study of the Employ-
ment Market Information reports and
an examination of the records of the
Employment Exchanges has revealed
that there is a shortage of experienced
technical workers (skilled workers and
operatives). )

(b) Due to rapid industrialisation,
no industry can spare its experienced
workers. The industry must recruit
skilled workers and allow them to gain
cxperience on the job. Similarly the
operatives must be trained by the in-
dustry on the job.

gifamram G qTsmata @
4% "3 (6a1 AT § 0¥ v mew ¥
faiwal & sreTa & 9t qun iE -
Haa &1 O19d A 3 5T FFE nER
AT A Y
sft grdt ;NI TA-LA i1 FT g—
professional technicians, related
workers, administrative, executive and
managerial workers, slenographers,
accountants, craftsmen, doctors, nurses,
ete.
oft faarsre & W A W @
TAT AZ T T T 7 3T T AT H
b TSB-HAT &0 (e T & arfs awi
¥ &6 waz WA d@ W @i
AR @G &i G TFUT Al i 7

ot grat © AET, A a5 T CEAT weq
Froatg g1

Shri S. M. Banerjee: I want to know
whether the shortage of skilled per-
sonnel and managerial personnel is
only in Delhi or there is an over-all
shortage of these personnel in the
country.
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Shri Hathi: There is an over-all shor-
tage of managerial personnel, steno-
graphers, accountants, etc.

WY WA GEA  ATHA, AT R
1 & wdraTT faar & T el # feaes
FICET AR RT T § | FAT g 314
&L FG 6 Thad TITHTFT 697 §
1z g (90 a1 @rg Faam (Far a
TRl & arfd ap T Qg An ¢

Y grdy ;G5 aqamn 7 e
<4 &7 T g, Gy fodes femes adw
Tl /Y § | URAGH 39— 1 FT TF-
qrivoes AT & | ¥ A% ¥ TE-
qifteg #zw Teamiz gEaa 7 A
o § A TG fees A e,

ReTm AN ¢ A5 qeTi 18 /@ &
f TFamr @ 7 s s &) qraH g1 A
qaar zifex |

Shri Hathi: In the category of pro-
fessional technicians and related
workers, the number of vacancies noti-
fied was 2,590 and the number filled
was 1,607. The shortage in professional,
technical personnel, ete. is 12 2 per
cent and shortage in craftsmen is 3361
per cent. Therefore shortage in these
two calegories is 45°61 per cent.

Shri Sham Lal Saraf: In view of
the fact that industries are developing
all round Delhi and existing industries
are gradually resorting to diversifica-
tion, which will mean that the demand
for the number of technical workers
will increase, may I know what steps
will be taken to meet this increased
demand?

Shri Hathi: By the end of the third
Plan, we will be having 318 industrial
technical institutes and the total num-
ber of craftsmen trained will be 1 lakh.

Shri Bhagwal Jha Azad: As the gap
has been just mentioncd, and it seems
to be quite a big gap, may I know
what attempts are being made by Gov-
ernment to fill up this gap at present
in Delhi and then, as was referred to
throughout the country?
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Shri Hathi: I said that we are hav-
ing training institutes for that purpose.

Export of Cloth to U.K.

[ Shri Btsumatari:
408 J Shrj Indrajit Gupta:
"3 Shri Rameshwar Tantla:
| Shri Yashpal Singh;

Will the Minister of Commerce and
Indusiry be pleased to state:

fa) whether there is a move to cut
the import of Indian cloth into UK.;

(b) if so, what action Government
of India propose to take to counter
such a mowve; and

(e) how such a move will be help-
[ul tn national economy?

The Minister of International Trade
in the Ministry of Commerce and In-
Jdusiey (Shri Manubhai Shah): (a) to
(c). There is no proposal to cut the
import of Indian cotton textiles to the
United Kingdom, but certain ncgotia-
tions have been going on to stabilise
the imports into UK. from certain
countries, including India, at the exist-
ing levels. The views of the Govern-
ment of India on this subject have
been communicated to the British Gov-
ernment.

Shri Basumatari: In the statement
it is said that certain negotiations are
being carried on. May I know with
whom the negotiations are going on
and with what result?

Shri Manubhai Shah: This question
pertains to the United Kingdom, and
the negotiations are with that country.

Shri Hem Barua: May [ know if it
is a fact that there has been oppos!-
tion from the United Kingdom textile
producers against the import of cotton
produced in India and a deputation
met the British Prime Minister also:
if so, whether this is one of the reasons
for creating some sort of a deadlock?

Shri Manubhal Shah: That is true,
that there has been opposition from the
textile interests in the United King-
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dom against the entry of our goods.
But between the two countries and
the broad trading  communities
there has been a concurrence of
opinion that the present ceiling, which
was raised only a few years back to
195 million yards excluding the 11 mil-
lion yards extra, handloom cloth etc.,
should sustain up to 1965 after which
further consideration can take place.

Shri Bhagwat Jha Azad: Is it a
fact that there will be a great damage
to the entry of our goods into the
United Kingdom as a result of Britain
cntering the ECM; if so, may I know
what attempts are being made by the
Government to see that this stabilisa-
tion of imports is donc before any
damage is done?

Shri Manubhai Shah: It is true that
the common external tariff as per the
recent announcement in  Brussels,
where 30 per cent external tariff is
sought to be placed, wil]l put us into
a difficult position. Therefore as the
House is aware, we are trying to dis-
cuss the matter not only with the Com-
mon Market but with the enlarged
European Community to see that all
these damages are avoided by permit-
ting us free entry for a sufficiently
long period of time.

Y avTw fAg ;¥ g wEr R
AR 1 w1 F987T q31 T qw
g5 & Wi fwe oY gw wwer T @
HT # 7

AT Y : T AT g
A gty 1 Fae F1 Fger ) e T
T} FH TAET I H AT aTg FE
T & 1 AT F AV WS FwLr AF FATAT
STaT |

Coordination in various Ministries

+
( Shri Harish Chandra Mathur:
*410. J Shri Yashpal Singh:
7 Dr. L. M. Singhvi.
| Shri Sham Lal Saraf:
Will the Minister without Portfolio
be pleased to state:
(a) whether Government have set
up any specinl organisation or improv-
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ed upon the present ones for bring.ng
about better coordination and cfficient
working between different depart-
meuts of Government; and

(b) what was the machinery for
the purpose and what improvements
have been effected now?

The Minister without Portfollo (Shri
T. T. Krishnamachari): (a) A depart-
ment of Special Economic Coordina-
tion has been set up in the Cabinet
Secretariat to dea)l with such specific
matters of economic coordination as
may be assigned to it by the Prime
Minister from time to time.

(b) This organisation is expected to
act as a liaison betwaen Government
departments dealing with  economic
matters specified. At the present
moment, it is engaged in collecting
data, However, it would not be possi-
ble for this organisation to claim cre-
dit for specific achievemnents consider-
ing the nature of its work, nor would
it be wise for it to do so as its effec-
tiveness as a liaison organisation would
be best served by its maintaining a
degree of anonymity.

Shri Harish Chandra Mathur: Do I
take it that this department cannot
take up any problem or difficulty suo
motu except those assigned by the
Prime Miinster; if so, may I know
what are the problems and difficulties
which have been assigned to this De-
partment and whether that is enough
to keep the Minister and staft
engaged?

Mr. Speaker: Order, order. I can-
not allow that question.

Shri Harish Chandra Mathur: This
is the specific purpose of this question

Mr. Speaker: Whether there is
enough work for a particular Minister
or not, it is for the Prime Minister to
see. It is not to be discussed here. We
are not to allot or distribute work to
different Ministers here inside the
House. That is for the Prime Minister
to sce. Whether he keeps every Minis-
ter busy or he gives them some leisure,
1 am not concerned.
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Shri Hari Vishnu Kamath: The
point is whether the Minister is fully
cmployed, unemployed or under-em-
pioyed.

Mr. Speaker: Whether they are un-
der-employed or unemployed is not
heing discusseg here.

Shri Harish Chandra Mathur: Sir,
this question was addressed to the
Prime Minister. It has been put on
to the Minister without Portfolio
When a particular department or
Ministry is created, this House is en-
titled ip know what work is assigned
to it, and what is its present assign-
ment.

Mr. Speaker: Order, order. It
there is no published report on that,
he can ask what particular subjects
have been assigned to him; no further.
I objected to his asking whether there
is sufficient work for him.

Shri Harish Chandra Mathur: There
is the first part of my gquestion where
I have asked whether he can tak any
work sup motu apart from what is
assigned to him.

Mr. Speaker: That part may beo
answered.

Shri T. T. Krishnamachari: There
is np bar to this Department taking
up any work suo motu. The assign-
ment given by the Prime Minister is ot
a wide nature—subjects like power,
railway transport, coal production and
movement and other things of tha!
nature, It does not bar the Depart-
ment from looking into anything that
it wants to.

Shri Harish Chandra Mathur: Am 1
correct in presuming that the respon-
sibility for overall co-ordination rests
with the Prime Minister and all reports
from this Department are to be snb-
mitted to him? Or are they submit-
ted to certain other organisations or the
Ministers concerned? What is the
position?

Shri T. T. Krishnamachari: Regard-
ing the first part of the question.

Since the Prime Minister is the only
person who can really co-ordinate,
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S
any Minister who undertakes the res-
ponsibility delegated t> him by the
Prime Miinster has necessurily to re-
port to the Prime Minister and to the
Cabinet unless it be that he can, be-
cause he is able to persuade other
Ministries or because of friendly feel-
ings they have towards him, help them
in solving those problems in which
case the problem is solved and no re-
port is to be made. But if it is to be
considered by the Prime Minister or
the Cabinet, a report viil have to be
made to him.

Shri Sham Lal Saraf: ‘May | know
whether the setting up of this Depart-
ment is indicative of the control, check
and co-ordination of the cconomic
activities of the different departments
of the Government?

Shri T. T. Krishnamachar: That is
the jdea. The wvery nzture of the
nomenclalure used circumseribes  its
scope to the ecconomic activitieg of the
Government.

&t ayrar fag © w1 TR fafa-
=T faaree qRwiET 51 s @
WY & 9§ aFde F0 A< T & foai
IFH T v @m wenem
FHTCRAGT &4 L AR @ w5
qar @rl JATAT 5 TR & AIeAed
o ¢ ar g

e R CIRER o C
Shri Kamath.

Shri P. K. Deo: Sir, the Prime
Minister is about to reply to this
ques.ion.

TR 7N a4 & 3 forw wrd w
aqr womfer woRt (st wamreeT™
Age) : & a7 F7A arew a1 fF 9% ag
qam w0 AE &) FfE FETfeAaT
W # a1 4 aade & 81 o) &)
FOFA S @ A1 # (FE@ T fagr T
a1 IHE §F @ A1 B % qr duy
& siY aaenar T & 1 9 IA ST w6y
T A JT AL s qHAT AT AT GF
AT eqT & EIAYE, OTAT, HUGN, wrT
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TR v ANE @ agedy 39 L f|n
ferar ngr 9 1 TFT AT A vy
Zr & % | g4 FTH 7 HEE T

Shri Vidya Charan Shukla: May 1
know if the rules of procedure for
such co-ordination have been drawn
up and whether any Secretariat has
been allotted to the hon.  Minister
for carrying on his work?

Shri T. T. Krishnamachari: The
rules of procedure are already there.
There is a definite rule for the func-
tioning of the co-ordinating depart-
ment. So far as the Minister is
concerned, he has no  Secretariat
bhecause. ...

Mr. Speaker: Why should the hon.
Member be so concerned with this
at this stage? He can raise this point
during the discussion on the Supple-
mentary Demands. Shri Kamath.

Shri Hari Vishnu Kamath: Is it
not a facl that the recent and continu-
ing power supply muddle in the
Capital of our great Republic in the
monumental testimony to the better
co-ordination and efficiency referred
to in this question or rather the
lack of it?

Mr. Speaker: Is that all?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shrl Jawaharlal
Nehru): It has nothing to do with it.

Mr. Speaker: Shri M. L. Dwivedi:

Shri Hari Vishnu Kamath: It has
everything to do with it There is
no co-ordination between the depart-
ments of the Government,

Mr. Speaker: I have called another
Member.

Shri M. L. Dwivedl: May I know
it any secretarial staff has been pro-
vided to the hon. Minister?

Mr. Speaker: Order, order. Hon.
Members do not keep abreast of what
{s happening in the House and what
questions are put by other hon, Mem-
bers. Next question.
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Export of Small Scale Industries
Products

[ Shri Su-;r;odh Hansda:

11 | Shri 8. C. Samanta:

*7 Shri M. L. Dwivedi:
|_ Shri B. K. Das:

Will the Minister of Commerce and
hdastry be pleased to state:

(a) whether the import cut of 50
pcr eent has any effect on the small
industries;

(b) it so, how they will be effected;

(e) whether any representation

has been received by the Govern-
ment in this regard; and

(d) the reaction of Government
thereto?

The Minister of Industry in the

Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). It is
too early to assess the effect of the
import cut of 50% on small acale
Industries.

(e} No, Sir,
(d) Does not arise.

Shri Subodh Hansda: May [ know
whether it is a fact that due to the
import cut of 50 per cent the pro-
duction of the small-scale industries
has gone down and is at the same
time ereating the unemployment
problem?

Shri Kanungo: As I have said in
the main answer, it is too early to
assess that. In any case, we are hop-
ing to reduce the cut as and when
resources are available.

Shri Subodh Hansda: May I know
whether Government have assessed
it that due to this import cut the
production of small-scale industry
will go down and the small indus-
trialists will have to face this loss
and to make good this loss they will
bave to increase the prices of their
products?

Shri Kanungo: Apart from the
other inferences, it is obvious that a
cut in the supply of imported raw
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materials will result in  hardship.
But, as I have said we are making
efforts to reduce the cut as far as
possible as and when the resources
are available.

Shri S. C., Samanta: With reference
to part (¢) of the guestion, may !
know whether any other representa-
tion has come to the Ministry to the
effect that some small-seale industries
would not have foreign  exchange,
though it is very small, for buying
machines and other things?

Shri Kanungo: We have a large
backing of import of machinery for
the small industries and we are try-
ing to accommodate them as much
as possible. But there will always
remain this difficulty till resources
are available.

Ht Ho HTo f@AT ;. FT T F
B & &1 a9 ¥, gt e § o
€TF WY F F7 g0 o g0 §, IR
# & qga ¥ AT gY wnaw ? afz g,
Y 71 fafaee a1ea 7 €9 419 &7 °4-
a1 aran g fa fwas awr STt ?

ot WAy« g fema T A

Shri B. K. Das: May [ know whe-
ther the cut is about machinery alone
or it is for other malerials also, like
spare parts, raw malcrials, etc.?

Shri Kanungo: All along

Shri Harish Chandra Mathur: What
is the total quantum of import requir-
ed by the small-scale industry as
compared with the large-scale indus-
try? Is any consideration given to
the imports for small-scale industry
in the light of Government's policy
to encourage it?

Shri Kanungo: I could not give the
figures but it is a fact that we tried
te accommodate as much of the
demand as possible. The ratio bet-
ween the same production in the
different scales of industrics is very
difficult to assess.
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Taxes on Tea

*413, Shrirmati Jyotsna Chanda: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Chairman “of the
Assam Tea Planters’ Association on
the occasion of the Silver Jubilee of
the Association urged the Govern-
ment to appoint a high level ecom-
mittee to examine the reprecussions
of the multiplicity of taxes on the
tea industry; and

(b) if so, what is Government's
decision on this demand?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhal Shah): (a)
and (b). Government have seen
repc-ts in the Press to this cffect.
Government does not think it neces-
sary to appoint a committece. As a
matter of fact, all these aspects are
looked into at the time of presenting
the Budget and the Finance Bill,

Shrimati Jyoisna Chanda: Arc the
Government aware of the difficulties
experienced by the tea industry in
Cachar and that one section of the
producers of common tea is not in a
poztion to awvail of the relief in
Central levy granted as an  export
incentive?  If so, may I know whe-
ther Government are considering any
sujtable arrangement for helping this
section of the tea industry there?

Shri Manubhai Shah: As the House
is aware, Cachar tea has been cons-
tantly reviewed by Government.
Several reliefs have been announced
and in the last Finance Bill and the
Budget the hon. Finance  Minister
announced further reliefs, Those are
considered adequate,

Shrimati Jyotsna Chanda: This
relief ig not available to such section
of the tea industry as I have men-
tioned, namely, the producers of com-
mon tea.
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Shri Manubhai Shah: It is for the
common tea that we have given this
further concession rather than for
the other more expensive teas,

Natural and Synthetic Rubber
Production

_I_
414, J Shri M. K. Kumaran:
1 Shri A. V. Raghavan:

Will the Minister of Commerce and
Induastry be pleased to state:

(a) whether there is any proposal
before Government to co-ordinate
the production of natural and synthe-
tic rubber in the country; and

(b) what steps Government propose
to take to develop the manufactur-
ing aspects of the industry?
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The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
An adequate measure of co-ordina-
tion already exists in formulating
plants for preduction of natural and
synthetic rubber in the country.

(b) A statement containing the
details regarding this industry and its
allied aspects is laid on the Table of
the House.

STATEMENT

The present level of production of
natural rubber in the country is of
the order of 27,000 Metric tonnes. The
figures for consumption of all varie-
ties of rubber by the rubber goods
manufacturing Industry are given in
the table below:—

{Figures in Metric tonnes)

Consumption Produc- Deficit
tion
Year - of
Natural

Natural  Synthetic Reclaimed Total Rubber

Rubber Rubber Rubber
1954 25,898 19 2,266 28,180 21,837 6,343
1955 27,984 107 2,542 30,633 22,841 7,792
1956 29,460 2,457 3,313 35,220 23,819 11,401
1957 32,273 3,080 3,808 139,251 24,147 18,101
1958 35,312 3,304 4,116 42,732 24,1717 18,015
1959 39,282 4,410 45520 48,218 23,772 24,446
1960 45,948 6,651 5,328 57,830 25,192 32,638
1961 48,319 9,600 5,929 63,848 26,992 36,856

It will be seen that the gap bet-
ween demand and supply of rubber
has been steadily increasing, and
with the expansion envisaged in the
tyre and other rubber goods manu-
facturing industry the gap is expect
to increase further., While the over-
all requirements of all varieties of
rubber by 1965-668 is estimated to be
1,40,000 tonnes, the availability of
rubber, including indigenous produc-

tion of raw rubber, synthetic rubber
from the Bareily unit and reclaimed
rubber, by 1965-66 would be only
about 90,000 tonnes. It is to bridge
the gap between supply and demand
after taking into consideration the
availability of natural rubber in the
country that steps are being taken
to licence additional capacity for
synthetic rubber, A synthetic rub-
ber plant for the manufacture of



2461 Oral Answers

SBR type rubber, based on alcohol
with a licensed capacity of 30,000
tons per annum is coming up at
Bareilly in UP. Licensing of one or
two more units for undertaking
manufacture of General Purposes
Synthetic rubber is under considera-
tion.

Shri M. K. Komaran: In view of
the fact that there are even now
complaints that the small growers
are not always getting the control
price and that the chances of depres-
sing the prices will be greater when
synthetic rubber will come into the
market in a large quantity, may 1
know whether the Government will
be pleased to take steps to see thai
they get the control price?

Shri Mannbhai Shah: If the hon.
Member sees the statement, the gap
between our internal demand even
now and in the future is of such a
vast magnitude that there iz no
reason to believe that the coming of
synthetic rubber in the country will
at all depress the prices, On the
contrary, the difficulty is as to how
to check the prices from rising both
for natural and imported rubber.

Shri M. K. Kumaran: In .the
Second Plan, a scheme to expand and

modernise the Travancore Rubber
Works was included. But, nothing
was done. May I know whether

schemes for the expansion of the
existing unit and for the starting of
new units are being taken on hand
in the Third Plan?

Shri Manubhai Shah: As the House
is aware, recently, we have extended
liberal credit facilities to the small
growers in rubber and coffee and also
tea. Further instructions are being
issued to the Tea Board, Rubber
Board and the Coffee Board to consi-
der the question of small growers
particularly with great sympathy. It
will not be correct to say that the
facilities provided to the small
growers are inadequate,
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Shri M. K. Kumaran: That is not
my question. I asked: there was a

scheme under the Second Plan to
expand and modernise the Travan-
core Rubber Works, But, nothing

was done. I want to know whether
any scheme to expand the Travancore
Rubber Works and also to start new,
manufacturing units is taken in hand
during the Third Plan

Shri Manuobhai Shah: The Second
Plan scheme has been further enlarg-
td and the Rubber Board has been
given three times more money. In
the Third Plan, the same scheme of
loans and various concessions, interests
and credit assistance to the planta-
tions are being provided for.

Shri M, K. Kumaran: That is not
my question, My question is regard-
ing manufacture of rubber goods. He
is answering about production.

Shri Manubhai Shah: The Rubber
goods industry in this country, in
the last six years, has produced rub-
ber goods: from almost less than 3
crores, the current production Is
Rs. 130 crorcs. Expansion is going
on at such a terrific speed that if
you see the statement, from a con-
sumption in 1954 of 28,000 tons, it is
currently 85,000 tons of rubber,

Shri M. K, Kumaran: My ques-
tion......

Mr. Speaker: Order, order; Shri
Bhagwat Jha Azad.

Shri Bhagwat Jha Azad: What do
the Government propose to do, apart
from the synthetic rubber plant at
Bareilly, to make up the present
deficit that we have of 36,000 metric
tons, apart from the growing need
every day?

Shri Manuobhal Shah: There are
more projects of synthetic rubber,
particularly the superior variety of
polypropylene under consideration.
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Mahalanobis Committee
+

" Shri Morarka:

Shri K. N. Tiwary:

Shri Bhakt Dashan:

Shri Bhagwat Jha Azad:

Shri Sham Lal Saraf:

Shri Yashpal Singh:
*415 l Stri Sarjoo Pandey:
Shri D. C. Sharma:
Shri Nath Pai:
Shri Mohammad Elias:
‘Shri H. N. Mukerjee:
|.'Shri Umanath:

Will the Minister of Planning be
pleased to state:

(a) whether the Mahalanobis Com-
mittee on concentration of wealth has
submitted any report to Government,

(b) if so, what are its main findings;
and

(c) whether a copy of the same
would be laid on the Table?

The Minister of Planning and Lab-
our and Employment (Shri Nanda):
(a) No.

(a) Does not arise.

(¢) Decision will be taken only after
the receipt of the Report by Govern-
ment.

Shri Morarka: May I know whether
the attention of the Government has
been drawn to the press communique
or an item of news in the Press in
which actually extracts from the
report have appeared and it was said
that the report was being submitted
to the Government within a day or
two?

The Deputy Minister in the Ministry
of Labour and Employment and Plan-
ning (Shri C. R. Patiabhi Raman):
Porhaps, the hon, Member is referring
to a report, not a communique. He is
only interested in getting it.

Shri Morarka: I said report.

Shri C. R. Pattabhi Raman: It is
true that a draft of a large number
of tables and data which require cnre-
ful consideration of the Government

was considered at six consecutive
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sessions of the committee in July this
year. Certain tentative conciusions
were reached which are being examin-
ed. Attempts are being made to collect
additional information. The com-
mittee is expected to meet again in
October this year.

Shri Morarka: May I know why this
committee is taking such a long time,
why it is not meeting every week or
every month and why it is postponing
its meetings from month to month?

Shri C. R. Pattabhi Ramam: Experts
of some standing are asked to serve
on the committee. They cannot be
ordered about. They are mecting
quite frequently, The work is com-
plicated and the report may contain
a lot of important appendices and
data. All that is being collected,

wt feufa fs ;59 7 F7 @
F&f &, A gt g fw e
FAE &1 wAT FrfiE 3% H g 2
MR AT FT T€W & ¢ HIT [eafq 7
¢ fF oF a7z 97 g9 8t @ # W%
A T NET a8 TET & | T q9Ed
# T §1 8ET gU W@ W
are e 397 TR i g 7
Shri C. R. Pattabhi Raman: Various
data arc being collected and they are
being examined by the committee. A

draft was considered at 6 meelings in
July this year.

Shri Bhakt Darshan: Is there any
truth in the rumour that thcre are
serious diffcrences among the mem-
bers of this committee its:lf which
are hindering the work of the com-
mittee?

Shri C. R. Pattabhi Raman: We are
not aware of the rumour.

Shri Bhagwat Jha Azad: May I
know whether the attention of the
Minister has been drawn to the press
reort of the speech of Prof. Mahala-
nobis given to the Members of Parlia-
ment in the South Avenue Club in
which he has said that our economy
is suffering in different ways and that
it 'eads to wide gaps in concentration
of wealth? May I know whether, in
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the light of this view, the Govern-
ment propose to ask this committee
to submit the report earlier on thls
important burning issue or just play
with {t?

Shri C. R, Pattabhi Raman: I take
it that the report will be submitted
soon. Prof. Mahalanobis is entitled to
his own opinions, because he is a1 man
of standing in this statistical fleld.

Shrl Bhagwat Jha Azad: We want
to know this because it is an important
issue before the country, and every
day we are undergoing great econo-
mic suffering. What do Government
propose to do about jt?

Mr. Speaker: The hon. Member
wants that the report should be sub-
mitted earlier. That is what Govern-
ment also say.

Shri Sham Lal Saraf: With this
expanding economy in the country,
may I know whether any attempt has
been made to see that concentration of
wealth does not take place in parti-
cular sections of the community?
For instance, some tribes are....

Mr. Speaker: Instances need not
be given. It is so general a question.

Shri K. N. Tiwary: Are Govern-
ment aware that a portion of the
report has already appeared in the
press, and it is mentioned that 69 per
cent earn less than Rs. 19 per month?
May I know whether there is any
truth in it or not?

Shri C. R. Pattabhi Raman: The
report has not been received. It may
be an intelligent anticipation by
gomeone.

=Y g fag o w2 #) fod
#1 ¥ feewe 67 2% & fa9 =7 gwT
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Shri D. C. Sharma: Is it not a fact
that the pattern of wealth distribu-
tion in this country is changing very
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fast, and by the time we get this
report, the findings may be mostly out
of date?

Mr. Speaker: Shri S. M. Bancrjee.

Shri S. M. Bamerjee: Apart from
waiting patiently for the submission
of the report, may I know what other
steps Government propose to take ic
avoid further concentration in the
Third Plan? i

Mr. Speaker: We are discus"sil})g the
report now, and not the general ques-
tion about avoiding concentration.

Indian Traders Detained in Tibet

..Jr..

J Shri Hari Vishnu Kamath:
#4186. 1 Shri Rameshwar Tantia:

Will the Prime Minister be pleased
to state:

(a) whether Indian traders in Tibet
have been detained by the Chinese

authorities there;
-_—

- (b) it =0, how many,

(c) the reasons for such detention;
and

(d) whether any efforts are being
made by Government to secure their
repatriation?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (h). Only one
Indian trader was refused an exit
permit by the Chinese authorities for
some time. He has since returned
to India.

{c) He was not permitted 1o leave
for India on the ground that a com-
plaint made against him by a Bhu-
tanese national was under investiga-
tion.

(d) Government had made a strong
representation to the Chinese autho-
ritisg through their Consulate-Goene-
ral in Lhasa as a result of which his
release was secured.

Shri Hari Vishnu Kamath: Is it a
fact that most of our traders in Tibet
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have been pauperized by illegalisa-
tion of Indian currency and the con-
fiscation of their assets in Tibet, and
if so, what arrangements are being
made by Government for their reha-
bilitation, when they come back to
India, that is, when they come back

home?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shrl Jawaharlal
Nehru): No question of rehabilita-
tion has arisen. I cannot say what
they have lost there, but I think that
it will be quite incorrect to talk about
their pauperisation, because in the
past, the trade has been very pro-
fitable there.

Shri Hari Vishno Kamath: My
question was this. Because of the
steps taken by the Chinese by way
of the illegalisation of Indian currency
and the confiscation of their assets,
whatever they may have earned, they
could not bring back to India. That
was the point in my question.

Shri Jawaharlal Nehru: We cannot
be held responsible for it. They
went there of their own accord. We
did not invite the traders to go there.
They went there because trade was
very profitable. They took the risk
of possibly losing their money in
trade or otherwise. Undoubtedly,
they have been treated unfairly by
the Chinese, but I do not see where
the Government of India come into
the picture.

Shri Hari Vishno Kamath: In spite
of the harassment and the reduction
to near destitution of our traders in
Tibet owing to the measures taken
by the Chinese Government, is it a
tact that the Chinese traders in India
are having merry time with business
as usual, and if so, is it the policy
of Government not to reciprocate or
retaliate at all in any sector and to
tolerate the kicks by China whenever
and wherever they are administered?

Mr. Speaker: Order, order. This
Is not the question to be put.

Shri Hari Vishnu Kamath: At least
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the first part of my question may be
answered.

Mr. Speaker: The question is whe-
ther it is intended to reciprocate or
not.

Shri Hari Vishno HRamath: The
Chinese traders are having a merry
time with business gs usual

Shrl Jawaharlal Nehru: 1 do not
know to what type of traders the hon.
Member is referring to. T am not in
touch with, nor have I heard of, any
Chinese traders. There may be some
going about or some shops here.

Shri Hari Vishnu Kamath: There
are hundreds in Calcutta, Kalimpong
and Shillong.

Shri Jawaharlal Nehru: Many of
them have been externed or their
business has been interfered with
Unless he gives some specific exam-
ples, it is difficult for me to answer.
Ot course, there are some in Calcuita
still and there is often trouble bet-
ween two rival factions of Chinese.

Shri P. K. Deo: Sometime back in
reply to a similar question, the Prime
Minister stated that talks were going
on for the transfer of their assets to
this country. How far have the talks
proceeded?

Shri Jawaharlal Nehrn: I could
not say off hand without enquiry.
But constant effort to this end is
being made.

Shri Hem Barua: Is it not a fact
or has it not been brought to the
notice of the hon. Prime Minister
that there has been a mushroom
growth of Chinese laundry, dyeing
and cleaning houses and shoe shops in
Shillong, Kalimpong and Calcutta,
and there are complaints ggainst them
that they are engaging in espionage
activities and all that?

Shri Hari Vishnu Kamath: The
West Bengal Government reported
this.

Mr. Speaker: Oorder, order. One
hon. Membar puts a question. That
is permitted. But another hon,
Member is prompting him.
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Shri Hari Vishng Kamath: It i
only to make it clear.

Shri Jawaharial Nehru: There may
be. 1 cannot answer why laundries
have increased in Shillong or else-
where. But I may mention one of
the difficulties in the way of Indian
traders bringing their goods. It is
not the lack of permission to bring
them but the cost of transport is such
that it is not considered worthwhile
for them to pay that cost and bring
them. That is what I understand.
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8hri Venkatasubbaiah: May I know
whether the same rules are not being
applied in respect of films imported
from abroad? 1 want to know whe-
ther it is having an adverse effect on
the films in this country.

Sh_ri Sham Nath: As far as the films
required for export are concerned, it
13 not necessary for them to be cen-
sor_ed, When a film is to be exported,
it is only necessary for the producer
to give a certificate that there is

nothing objectionable or obscens im
the film.

Shri Heda: May I know whether
the 1._‘m Con: s Byard has started the
practi~e of s.ating or advertising the
cuts that they have made in the foreign

as well as Indian films, and 1f
reasons for jt? ' 50 the

Shri Sham Nath: When some cuts
are made in any fllms, & notice is
issued to the producer and if he has
any obejections to the cutg proposed to

be made, he can file an explanation or
reply or representation.

Shri Prabhat Kar: May I know
whe‘lmer there is any idea of discon-
tinuing the issue of A" and “U” cer-
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tificates—for adults only, and univer-
sal—which is one of the main causes
of discontentment, as films for adults
only draw more attention of the
public?

Shri Sham Nath: There is no such
proposal.

Decentralisatiom of Central Printing
Press, Calcutta

+
[ Shri P, K. Deo:
.“&j Shri C. K. Bhattacharyya:
) Shri Mohammad Elias:
| Bhri A. K. Gopalan:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether there is a proposal te
decentralise the Central Printing Press
and Stationery Department now locat-
ed in Calcutta;

(b) if so, what is the alternative
arrangement; and

(c) the reasons for such decentrali-
sation?

The Minister of Works, Housing and
Sopply (Shri Mehr Chand Khanna):
(a) to (c). There ils no proposal to
decentralise the Cenlral Printing Press
at Calcutta. As some portions of the
building of this Press are now con-
sidered to be unsafe, a part of the
Press has already been shifted 1o a
new site at Santragachi. It is propos-
ed to construct some more buildings
there to accommodate the rest of the
Press.

As regards the Stationery Depart-
ment, 2 Regional Depot was opened
in Delhi about four years ago, as an
experimental measure. As the work-
ing of this Depot has proved a success,
it is now proposed to set up two more
Regional Depots at Bombay and Mad-
ras with a view to giving better and
expeditious service to the indentors in
those areas.

Bhri P. K. Deo: As the work of the
Government press is on the increas-
is there any proposal for establishing
more Central Presses and for dispers-
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ing them throughout the country
instead of their being concentrated in

]
one ,pl_ace ? ‘

The Minister of Works, Housing
and Sapply (Shri Mehr Chand
Khanna): This does not arise out of
the question, but | am- prepared to
voliunteer the information that we
are setting up a press at Coimbatore,
it i wunder construction; another
pre®s at Koratti, we are going to
sanclion the scheme in the near
Yuture; we are having one near
Najafgarh, and all that. That is what
we are doing. Taking into considera-
tion the requirements of printing, we
are going to extend presses as far as
we can, subject to the availability of
foreign exchange,

Shri Hari Vishnu EKamath: What
progress, if at all has . been made
towards implementation of the
project conceived in the time of the
first Speaker of Parliament, Shri
Mavalankar, for a separate and
independent press for Parliament?

Mr. Speaker: [ do not think it arises.

Shri Hari Vishnu Kamath: It is
the Government that has to make
arrangements, It wasuconceived in the
time of your predecessor. It is the
Government which has to arrange for
the press for Parliament. It is not for
you. You cannot set- up a press. It is
for them to do it.

Mr. Speaker: Are we getting our
Parliament papers printed in
Calcutta in this press?

Shri Mehr Chand Khanna: No.

Mr. Speaker: No. There is no
question of decentralisation of print-
ing of parliamentary papers.

Stri Hari Vishnu Kamath: On a
point of order, Sir. He has said not
aﬁgut Calcutta only, but Government
presses in general,

Mr. Speaker: But I though there
was ar proposal to decemtralise the
Central Printing Press and Stationery
Department now located: in Calcutta.
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Shri Hari Vishnu Kamath: May 1
draw your attention to the fact that
the Minister answered the question
with regard to Government presseg in
India as a whole, Coimbatore, here,
there and everywhere. Why not for
Parliament?

Mr. Speaker: Ié he has made a
mistake, I am no allowing further
questions.

Shri Hari Vishnd Kamath: If he
has made a mistake, them it is all
right. )

Mr. Speaker: I said, if he has made
a mistake, I did not say he has made
a mistake.

Afro-Asian Conference

+
( Shri D. C. Sharma:
| Shri Raghunath Singh:
Shri P. C. Borooah:
Shri Mohammad Elias:
*419. ¢ Shri Tridib Kumar:
Chaudhury;
| Shri Hem. Barua:
| Shri Eswara Reddy:
[ Shri Ravindra Varma:

Will the Prime Minister be pleased
lo state:

(a) whether Government of India
have agreed to attend the second
Afro-Asian Conference (Bandung)
proposed to be convened shotly. at the
instance of Indonesia;

(b) if so, whether the time “and
place of the Conference have beén
decided; and

(¢} who will represent the Gov-
ernment of India?

The Minister..of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (¢). There is
no decision as yet on the part of the
Afro-Asian countries sponsoring the
idea about the holding of a Second
Bandung Conferente. Indonesia has
proposed that a preparatory meeting
might be convened later this year to
consider the matter. We would attend
the preparatory meeting if it was
held and we were invited.
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Shri D. C. Sharma: May I know if
the hon. Minister is aware of the
names of the countries which are
going to be invited to this prepara-
tory meeting? If so, could the names
be given?

Shrimatl Lakshmi Menon: We do
not know anything about it.

Shri Hem Barua: May I draw the
attention of the Government to the
statement made by the Indonesian
Ambassador in Cairo, who said that
the preparatory committee would
meet towards the end of this year?
Further, he went on to say that the
Second Bandung Conference ‘will
devote its attention to new and
delicate problems which did not exist
when the First Conference met’. If
so, may I know whether the present
Sino-Indian dispute is going to be
included within the ambit of ‘new
and delicate problems' and discussed
in this Conference?

Shri Jawaharlal Nehrn: I do not
know what problems the Indonesian
Ambassador at Cairo might have In
his mind.

Shri Hem Barua: [ have quoted
verbatim.

Shri Jawaharial Nehru: That may
be. The hon. Member might have
quoted. But, I cannot answer what
the Ambassador has in his mind. We
are not anxious about such a
Bandung Conference, If such a pre-
paratory meeting is held to consider
whether it should be held or not, we
may sehd a representative.

Mr. Speaker: Question No. 420:
Shri Raghunath Singh. He is absent.

Some Hom, Members: All the Mem-
bers are absent.

Shri D. C. SBharma: Sir, this is a
very important question standing in
the names of Shri Raghunath Singh
and Shri Vidyalankar and others.

An Hon. Member. All the members
who have tabled this question are
sbsent.

Mr Speaker: Next question
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Credit Gnarantee Schems

*421. Shri P. K, Deo: Will the
Minister of Commerce and Indusiry
be pleaged to state:

(a) whether it is a fact that the
commercial banks in the country have
not found it profitable to take advan-
tage of the Credit Guarantee Scheme
launched in 1980 by the Reserve Bank
of India in conjuction with the State
Bank; and

(b) if so, whether Government are
atill considering to continue the
scheme?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
Credit Guarantee Scheme has not been
introduced by the Reserve Bank of
India in conjunction with the State
Bank, but by the Government of India
It is operating only for the last two
years on an experimenta] basis. There
has been a progressive increase in the
number of credit institutions availing
of the facilities. 26 credit institu‘ions
9 commercial banks (other than the
Reserve Bank of India and its subsi-
diaries) have availed of the facilities
nunder the scheme. Many banks that
have not availed of the facilities have
desired its further extension on a per—
manent basis. Goverrment is acoord-
ingly considerinz the question of itw
extension,

Shri P. K. Deo: May I know whether
some time ago the Reserve Bank sub-

Shri Yogendra Jha: On a point of
order, Sir. Question No. 420 has not
been answered. My name has been
clubbed with that of others.

Mr. Speaker: I have not got his
name here. He may raise it some time
later. 1 was told all the Members
are absent.

Shri P. K. Das: Sir, | may know
whether it is a fact that the Reserve
Bank submitted an interim report om
the working of this credit guarantee
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scheme which has been working for a
period of 2 years on an experimental
basis? May I know the findings of
the Reserve Bank in this regard?

Shri Kanungo: The report broadly
=says that the working of the scheme
thas been satisfactory.

Shri P, K. Deo: Is there any scheme
to extend the scheme to various other
areas and institutions on a permanent
footing?

Shri Kanmungo: That is what I have
answered already in the last sentence,
that it is under consideration

Shri Harish Chandra Mathur: Is it a
fact that -only the State Bank has made
some use of the scheme and the other
scheduled banks have not fallen in
line so far?

Shri Kanungo: I have already ans-
wered that nine commmercial banks are
using the scheme and more have
shown interest,

Mr. Speaker: Question No. %20 may
be put by Shri Yogendra Jha. Every-
ene said that none of the Members
who tabled the question was present;
he also did not stand up then.

Nepali Rebels in India

+
[ Shri Yogendra Jha:
420 ) Shri Raghunath Singh:
*7 Shri A. N. Vidyalankar:
| Shri Nath Pai:

Will the Prime Minister be pleased
to state whether Nepal Governmenat
bave requested India to expel Nepali
rebels from India?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): The Government of Nepal
have not approached the Govermment
of India officially or unofficially for
the extradition of any so-called Nepali
Tebel from India.

WRITTEN ANSWERS TO

QUESTIONS
Rehabilitation of Political Sufferers

*40Y. Shri Indrajit Gupta: Will the
Minister of Works, Honsing aad

Supply be pleased to state:

(a) whether a large number of dis-
placed political sufferers and freedom
fighters have applied for rehabilitation

. grants for land purchase and house

‘building purpose in West Bengal;

(b) whether any sum has been sanc-
tioned by Government for this
purpose;

(¢) if so, how much of it has been
disbursed so far;

(d) the steps contemplated for dis-
posing of the undisbursed amounts;

(e) whether the Freedom Fighters
Association has made any suggestions
an this regard; and

{f) Government's reaction in the
matter?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): Yes, applications were re=
ceived from about 2,600 political
sufferers,

(b) Financial assistance amounting
to about Rs, 22:60 lakhs has already
been sanctioned in about 1,300 cases

(c¢) The actual disbursement of loan
is made by the Government of Wesd
Bengal. Upto March 1962, a sum of
about Rs. 5 lakhs had been disbursed
as grants and loans,

(d) The State Government has been
requested to expedite disbursements.

(e) and (f). The Association has been
making frequent representations which
have been examined and appropriate
action taken.

Indian Immigrants to U. K.
( 8hri Rameshwar Tantla:
| Shri Indrajit Gupta:

*409. { Shrimati Reny Chakra-

varty:
| Shri Ram Ratan Gupta:
| Shri Utiya:

Will the Prime Mimnister be pleased
to state:

{a) the number of people who left
India on the eve of the UK. Immigra-
tion Act, which came into force om

1st July, 1962,
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(b) what amount of foreign exchange
wasg involved over such a peak level
emigration; and

(c) what has -beeﬁ the position of
the movements to UK.. after the
Act came into force? ’

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Bingh): (a) 2,725 persons left India
for the UK, during June, 1962.

(b) Foreign Exchange released for
emigration pufposes during June 1962
amounted to Rs. 10,45,537. =

(c) The number of emigrants
declined sharply with the enforcement
of the UK. Commonwealth Immi-
grants' Act; during July, 1962 only 524
persons left India for the U.K.

Sino-Indian Border Dispute

*412. Shri Shree Narayan Das: Will
the Prime Minister be pleased to state:

(a) whether the Chinese wversion of
the text of the report of the officials
of India and China on the Sino-Indian
border guestion has now been studied;

(b} if so, the reactions of Govern-
ment, -and

(¢) what are the important points
on which the report is at variance
with our stand? -

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
8ingh): (a) Yes, Sir.

(b) The Report as published by the
Chinese Government appears to be a
faithful translation of the original
text of our Report in English,

(c) -No _significant points of variance
have been noticed between the Chinese
version of the Report and the original
Chinese and English texts,

Export of Musk or Musk Pods

*422. Shri Vidya Charan Shukla:
Will the Minister of Commerce amd
Industry be pleased to state:

(a) whether # is a fact th.at unres-
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tricted export of musk or musk. pods
is allowed from the ceuntry; and

(b)-if not, how exactly the export
of this commodity is being regulated?

The Minister of International Trade
in the Ministry ‘of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). There are no restrictions.

Children’s Visit to Soviet Union

*423. Shri Hem Barua: Will the
Prime Mipister be pleased to state:

(a) whether it ig a fact that a dele-
gation of ten children left .for Soviet
Union to take part in 35-day inter-
national rest camp at Artek;

(b) if so, who selected these dele-
gates;

(¢) whether children were selected
from all over the country; and

(d) if so, what criterion was laid
down in selecting these delegates?

The Minister of State in the Minis-
try of External Affairs (Shrimaté
Lakshmi Menon): (a) Yes, Sir.

(b) and (c). The delegates were
selected by a Selection Committe of
the “Pioneers—Internationai Social and
Cultural Organisation for Children”
from amongst their members. The
membership of the “Pioneers” is open

* to ghildren from all over the country.

{d) The selection was based on
merits and the artistic talent of the
children.

Monochloro Benzene °

*424. Sari Tridib Kumar Chaudhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Hindustan Insecticides Ltd., Delhi,
which"had been manufacturing ‘Mono~
chloro Benzene, a chemical solvent
used in dye industry and other chemi-
cal industries, as a bye-product has

‘stopped the manufacture of the same;
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(b) what are the reasons therefor;

(c) whether the management of the
Hindustan Insecticides Ltd, have
taken into consideration the fact that
due to import restrictions and lack

of sufficient supplies . the price of -

‘Monochloro Benzene' in the market
has shot up more than three times;
and

(d) whether there is any proposal
to resume the manufacture of the said
chemical solvent in near future?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir. Mono-
chloro Benzene is an intermediate
product in the manufacture of DDT.

(b) Does not arise.

(c) Hindustan Insecticideg Limited
have been selling all surplus Mono-
chloro Benzene to the market, which
has been increasing from year to year.
They have not also increased the
price at which they are selling sur-
plus Monochloro Benzene.

(d) Does not arise.

Indians in Kenya

*425. Shri Ravindra Varma: Will
the Prime Minister be pleased 1o
state:

(a) whether it hasg come to tihe
notice of Government that the Dis-
trict Council in the Central Nyanza
province of Kenya has decided to
dismiss 2000 primary and intermediate
school teachers in Centra] Nyanza due
to paucity of funds;

(b) whether Government are aware
of the number of persons of Indian
origin and Indian citizens who will be
affected by such dismissal; and

(c) whether Government  propose
to take any steps to deal with the
hardships that may be caused to
teachers of Indian nationality who
will be affected by this dismissal?

The Depuly Minister in the Mimis-
iry of External Affairs (Shri Dinesh

8ingh): (a) The Government of

India have no official information
about this,
(b) No, Sir.

(c) Does not arise.

Rehabilitation of Refugees Occupying
Muslim Houses

_*m. Skrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Supply be pleased o state:

(a) whether Central Government is
refusing to sanction alternative
accommodation for refugees living in
Muslim houses in West Bengal except
those against whom the housec-owners
registered cases in the court of com-
petent authority;

(b) the reason to deny thern
rehabilitation benefits if the refugees
ean prove their bonafide character
amd the date of their migration;

(¢) whether it is a fact that these
refugees have made several applica-
tions within the period when rehabili-
lation benefits were open to refugees
and have reccived none up to date;

(d) whether it is a faet that without
giving these refugees renabilitation, it
is not possible to vacate the Musilm
houses; and

(e) whether any new instructions
have been given to West Bengal?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (d). Loans are advanced only
to those displaced persons squatting
on the properties of Mustims ane

others  who have been  declared
eligihe for alternative accommuodation
by the Competent Authority under

the Wist Bengal Act XVI of 1951,
(e) No.
News Service Division of All India
Radio

*427. Shri S. B. Patil: Will the
Minister of Information and Broad-
easting be pleased to state whether
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there is any proposal to make the
News Service Division of All India
Hadio an sttached Office of the Infor-
mation and Broadcasting Ministry?

The Depaty Minister in the Ministry
of Imfuormation and Broadcasting
(Shri Sham Nath): No, Sir.

World Congress for General
Disarmament

[ Shri Bishanchander Seth:
| Shri Rameshwar Tantia:
*429 { Shri Raghunath Singh:
Shri Inder J. Malhotra:
| Siri Hem Barua:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that India
wag also represented at the World
Congress for General Disarmament
and Peace held in Moscow from 8th
to 14th July, 19682; and

(b) if so, the decislons arrived mt
the Conference?

The Minister of State in the Minis-
try of Exernal Affairs (Shrimati
Lakshmi Menon): (a) The Congress
held in Moscow was & non-official
gathering and some Indian nationals
attended it in their personal capacity.

(b) The Congress adopted a declara-
tion entitled, “Message to the Peoples
of the World"”, which, among other
things, called for early achievement
of complete and general disarmament
and suspension of nuclear tests.

Col. Bhattacharya

{ 8hri Indrajit Gupta:
*430. { Bhrl S. M. Banrejee:
| Shri Shree Narayan Das:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Col
Bhattacharya's sentence of imprison-
ment has been reduced by President
Ayub Khan on appeal;
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(b) whether the considerations for
such reduction have been communi-
catd to the Government of India; and

(¢) whether Government have any
intention of pressing for Col
Bhattacharya's release in the interest
of more amicable relations between
India and Pakistan?

The Minister of State in the Minis—
try of Extermal Affairg (Shrimati
Lakshmi Memon): (a) Yes, Sir.

(b) No, Sir.

(c) No, Sir, not for the present. It
is for the Government of Pakistan to
contribute to the amicable relations
between our two countries by releas-
ing Lt. Col. Bhattacharya.

Jute Wage Board

*431. Shri S. M. Banerjee: Will the
Minister of Labour amd Employment
be pleased to state:

(a) whether Jute Wage Board has
submitted its report;

(b) if so, what are the main recom-
mendations; and

(c) if not, when the report is like-
ly to be submitted?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No.

(b) Does not arise.

(c) It is not possible to say at this
stage when the Board will be abla
to complete its work.

Non-Nuclear Club

°432. Shri Shree Narayan Das: Will
the Prime Minister be pleased to state;

(a) whether any progress has been
made in the matter of forming a non-
nuclear club of countries pledging not
to develop or acquire nuclear wea-
pons In regard to which the U.N.
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General Assembly authorised the
Secretary General to take steps;

(b) whether a full statement on the
replies received from other countries
in this regard has been received from

the Secretary General; and

(c) if so, the important points that
have emerged?

The Minister of State in the Minis-
try eof External Affairs (Shrimati
Lakshmi Menon): (a) to (c). Reso-
Jution 1664 (XVI) of the U.N. General
Assembly requested the Secretary
‘General to make an enquiry “into the
conditions under which countries not
‘possessing nuclear weapons might be
willing to enter into specific under-
‘takings to refrain from manufacturing
‘or otherwise acquiring such weapons
rand to refuse to receive, in the future,
nuclear weapons in their territories
ion behalf of any other country”.
"The Secretary General has circulated
to Member States the replies he
received in response to this enquiry.
44 States replied. Of these, 21 were
prepared to give more or less imme-
Wiately the type of undertaking refer-
Ted to in the U.N. Resolution while
the rest were only prepared to con-
template such undertakings, broadly
speaking, in the context of complete
and general disarmament.

The General Assembly’'s resolution
called for further consideration of
these replies by the Disarmament
Commission, which was requested “to
take such further measures as appear-
ed to be warranted in the light of
that report”. The Disarmament Com-
mission is likely to consider the
replies at its next session expected to
be held next month.
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Godowns at Hyde Read, Calcuita

*434. Shri Tridib Kumar Chaudhuri:
Will the Minister of Works, Housimg
and Supply be pleased to state:

(a) whether it is a fact that a total
of 90,000 square feet of Godown space
in the Central Government godowns
at Hyde Road, Calcutta has been lying
unused since November, 1960 because.
of the delay of the officials of the
Ministry in repairing one godown
which collapsed soon after construc-
tion because of structural defects and
in strengthening the structure of two
other godowns;

(b) whether it is a fact that the
space on which the godowns are
situated has been rented by the Gov-
ernment at the rate of Rs. 9,000 per
month; and

(c) whether any steps have been
taken in the meantime to undertake
the repairs and to strengthen the
structure of the above referred
godowns and to utilise the rented
space for the purpose for which it
was intended?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (c). Six foodgrains godowns
were under construction at Jinjerapol,
Calcutta. Roofs of two had been cast
and work on the roofs of two more
was in progress. Two shells of one of
the latter godowns collapsed soon
after they had been cast. A com-
mittee of experts appointed to enquire
into the accident attributed the col-
lapse to the faulty design of the ghell
roof. Certain lapses on the part of
the contractor were also detected
The committee recommended certain
remedial measures for strengthening
the godowns already oonstructed and
modification of the design for those
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still to be constructed. The recom-
mendations could not be implemented
immediately since the contractor
claimed the cost of the collapsed
shells but Government repudiated
the claim. After long negotiations,
the contract could be terminated only
in March, 1962 and immediately there-
after, the CP.W.D. took steps for
strengthening and completing the two
godowns that had been earlier con-
structed and the two roofs of which
had collapsed. Work on the construc-
tion of the remaining two godowns
according to the modified design is in
progress. Pending completion of this
work and strengthening, the accom-

meodation in the godowns cannot be
used.

(b) The land on which the godowns
are being constructed has been taken
on lease by Government from the
Port Commissioners, Calcutta, on a
monthly rental of Rs. 6,749.58 nP.

Working Hours for Imdustrial
Employees

( Shri S. M. Banerjee:
! Shri M. L. Dwivedi:
*435. I Shri S. C. Samanta:
Shri B. K. Das:
Bhri Subodh Hansda:
L Shri R. N. Reddi:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether LL.O. has recommend-
ed 40 hours work for industrial em-
ployees;

(b) the reaction of Government;

(c) whether this is possible in some
of the industries; and

(d) if so, what are those industries?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hafhi): (a) Three Conventions
on 40-hour weck were adopted by
the International Labour Conference
during the thirties. At its 46th
Session held in  June 1962 it also
adopted a Recommendation which
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provides for 40-hour week as a social
standard to be attained by stages.

(b) to (d). A 40-hour week is not
congidered practicable in India in the
existing conditions.

Export of Indian Tea to US.A. and
Canada

*436 J' Shri Tridib Kumar Chandhuri:
’ 1 Shri P. C. Borooah:

‘Wil the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the Tea
Trade Delegation led by the Chair-
man, Tea Board which has come back
after visiting U.S.A. and Canada has
reported that the demand for Indian
tea in US.A. as well as in Canada
has gone down alarmingly in spite of
the fact that the total consumption of
tea in both the countries has increas-
ed to a considerable extent;

(b) the proportion of Indian tea in
the total volume of tea imports in
these two countries in the years 1960-
61 and 1961-62 as compared to 1951;

(¢) the causes of the fall of the
demand for Indian tea in the U.S. and
Canadian markets;

(d) what remedial steps have
been suggested by the said Tea Trade
Delegation and the Tea Board to
retrieve the position of Indian tea in
the markets of these two countries;
and

(e) what steps Government have
taken so far in this regard?

The Minister of International Trade
in the Minisiry of Commerce and In-
dustry (Shri Manubhai Shah): (a) The
Delegation has observed that while
Auring the past few years the total
imports of tea in the US.A have
risen gradually, India's share in that
market has declined vis-a-vis her
competitors upto 1960. In 1861 how-
cver, import of Indian tea increased
by 2 million lbs. over 1860.



L ]
2489  Written Answers SRAVANA 17, 1884 (SAKA) Written Answers 2490

On Canada, - the Delegation has
onbserved that imports of tea over the
period 1953 to 1960 have been almost
static at around 44 to 45 million lbs
per annum. India's share has, how-
ever, fallen.

(b) The share of Indian tea in the
total imports in the two countries for
the years 1860 and 1961 compared to
1951 were as follows:

U.S.A. CANADA
% %

1951 3885 48:73
- 1960 22'01 34°97
1961 24739 35°00

(c) There has been a tendency in
the U.S. and Canadian markets to, on
price considerations, replace Indian
medium and low medium teas in the
economic park, since such teas in the
past were not competifive in price,
This has not, however, affected the
demand for quality teas like “Assam”.

(d) The Delegation has recommend-
ed that India can improve her exports
to the United States and Canada by
offering the required teas at fully
competitive prices; by fullest coopera-
tion with the Trade through the Tea
Councils; by personal visits and con-

. tacts at all levels by the representa-
tives of the Ipdustry and Trade in
India; by thé appointment of an
Indian tea Expert in New York; by
continuing to take all steps to im-
prove the quality of her production,

(e) (i) Reduction of export duty on
tea from 44 nP. to 25 nP. per Kg.

(ii) Rebate of excise duty at 15 nP,
per Kg. for teas exported.

(iii) Measures designed to improve
the quqality of tea as well as to lower
the cost through increasing production
are in operation through the Tea
Board's schemes relating to Hire-Pur-
chase and Replantation loan.

(iv) Steps are being taken to ap-
point a Tea Expert on the Unes re-
commended by the Delegation.

State-run Emporia of Handicrafts

986. Shri Tan Singh: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of State-run
emporla and sales depots for the
marketing of handicrafts which re-
ceived the assistance of the Central
Government or Handicrafts Board
during 1958-59 to 1961-82;

(b) the amount of assistance given
by the Centre and the State Govern-
ments during the above period;

(c) the total sales by these emporia
and depots;

(d) the number of emporia run by
cooperative societies, the amount of
Government assistance and their sale
procecds;

(e) whether it is a fact that the
sales by the State-run emporia is
very low as compared to the emporia
run by the cooperative societies; and

(f) the difference and reasons there-
for?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) 61 State-run em-
poria and sale depots received assist-
ance from the Central Government
during the years 1958-59 to 1960-81.
Information in regard to the year
1961-62 is not readily available.

(b) The Central Government sanc-
tioned a grant of Rs. 3243 lakhs and
a loan of Rs. 1579 lakhs to these
emporia etc, during the years 1958-59
to 1960-61. The flgure of Central
assistance for the year 1961-62 and
the financial agsistance given by State
Governments to these emporia are not
readily available.

(c) The total sales by these emporia
during the years 1958-59 to 1960-61
were of the value of Rs. 270'87 lakhs.

(d) (i) No. of emporia run
by co-Operative socictics



2491 Written Answers

(i) Amount of Centrsl

Assistance given tothese
emporia during the
years 1958-59 to 1960-61:
Grant Rs. Loant

11'a3 12799

lakhs lakhs
(ili) Sales 13620
lakhs

(e) Yes, Sir.

(f) The sales of 61 State-run em-
poria during the years 1958-59 to 186()-
«61 amounted to Rs. 37087 lakhs as
against the sales of Rs 136:20 lakhs
by the eight emporia run by Coopera-
tive Societies, during the same period.
A review of the working of the State-
run emporia is being made with a
view to finding out the reasons for
low sales and the steps necessary to
make them commercial units,
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Impors-of Raw Films

o83 f Shri M. K Kumaran:
‘7 Shri Konhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have con-
sidered the possibility of importing
raw film from rupee currency areas
through the State Trading Corpora-
tion; and

(b) whether any decision thereon
has been taken?

The Minister of International Trade
In the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Since 1957 increasing quantities
of cinematographic raw films have been
regularly imported through the State
Trading Corporation under rupee
payment arrangement.

Precision Instruments Factory in
Rajasthan

989. Shri Karni Singhji: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have
made a decision regarding lfcation of
the precision instruments factory in
the Rajasthan State during the Third
Five Year Plan period;

(b) If z0, the name of the place
selected; and

(c) what progress has beep made
in setting up of the project?

The Minister of Industry in the
Ministry of Commerce and Induostry
(Shri Kanongo): (a) to (c). Yes,
Sir. It has been decided to locate
the Precision Instruments factory for
the manufacture of electronic and
electromagnetic instruments at Kotah
in Rajasthan State.

A contract for the preparation of
the detailed project report for the
factory has been concluded with M/s
Prommashexport, Moscow and it is ex-
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pected that the detaileq project re-
port will be received by the end of
this year,

Central Marketing Organisation in
Tripura

990. Shri Dasaratha Deb: Will the
Minister of Commerce and Indmstry
be pleased to state:

(a) whether there is any Central
Marketing Organisation for industrial
products in Tripura;

(b) if so, the nature of its composi-
tion and functions; and

(c) if not, steps taken to organise
such a central agency?

The Minister of Industry in the
M:nistry of Commerce and Indusiry
(Shri Kanungo): (a) Yes, Sir.

(b) The organisation is under the
management of a Committee consist-
ing of five members with Director of
Industries as Chairman. The purpose
of the organisation is to extend
marketing facilities to local Industrial
small units by way of supplying raw
materials at moderate prices and by
selling their finished goods through
different emporia,

(c) Does not arise,

Loans to Madhya Pradesh

M1, Shri Daji: Will the Minister of
Plrnning b> pleasesd to state:

(a) the amount of aid and loans
given to the State of Madhya Pradesh
during the Second Five Year Plan;

(b) for what specific projects the
aid and loans were given; and

(c) how far the projects were com-
pleted?

The Minister of Planning and
Labour and Employment (Shri
Gulzarilal Nanda): (a) The Central
grants and loans were respectively
of the order of Rs. 19 crores and
Ra. 77 crores.

(b) and (¢). Accerding to the pro-

cedure, Central assistance is estimat
ed on the basizs of approved outlay
and patterns for different schemes in-
cluded in the State's Plan, but inti-
mated by heads of development
Payment is made according to ex-
penditure reported by State Finance
Department. It is, therefore, not
possible to indicate, except for speci-
fied river valley projects, the Central
assistance given during the Second
Plan by Individual schemes,

Tea Production

992. Shri Dasaratha Deb: Will the:
Minister of Commerce and Industry
be pleased to state:

(a) the total production of tea,.
Estate-wise in Tripura during 1959-60,
1960-61 and 1961-62; and

(b) the reasons for the increase in.’
production, if any?

The Minister of International Yrade
in the Ministry of Commerce and In-
dustry (Shei Manogbhai Shah): (a) A
statement is laid on the Table.

[See Appendix I, annexure No. 91]

(b) Intensive cultivation and favour-
able weather conditions are the
reasons mainly attributable for the
increase in production in 1961.

Rickshaw Pullers in Tripura

993, Shri Dasaratha Deb: Will the
Minister of Labour and Employment
Le pleased to state:

(a) the total number of Rickshaw
Pullers in Tripura (Division-wise);

(b) the total number of Rickshaw
Pullers owning Rickshaws; and

(¢) whether there is any scheme to:
provide Rickshaws to Rickshaw
Pullerg having no Rickshaws of their
own?

The Minister of Labour In the
Ministry of Labour and Employmemt
(Shri Hathi): (a) and (b). The in-
formation is being collected and will
be placed on the table of tha House.
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(c). A pilot scheme for organisa-
tion of cooperative societies for Rick-
.shaw Pullers has been formulated by
the Ministry of Community Develop-
.ment and Cooperation (Department of
Cooperat’™on) and communicated to
all State Governments and Union
Territories for organisation of one or
two societies during the Third Five
Year Plan. A pattern of financial
.assistance provided under the Scheme
:is indicated below:

(i) The Central Government will
provide loans to the State
Governments and Union
Territories to the extent the
latter advance loans to societ-
ies for the purchase of Cycle|
Auto-Rickshaws subject to
the maximum of Hs. 20,000
per society repayable within
a period of seven years in
equated instalments bearing
interest at usual rate,

«(ii) Grants to enable State Gov-
ernments to give subsidies
for managerial expenses upto
Rs. 900 per society spread
over a period not exceeding
5 years. It will be share-
able on a 50:50 basis with the
State Governments.

Production of Cycles, Sewing
Machines and Batieries

494 Shri Harish Chandra Mathar:
Will the Minister of Commerce and
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Industry be pleased to state

(a) what 1is the production of
cycles, sewing machines and bateries
in the large scale sector and small
scale sector during each of the last 3
years;

(b) what is the schedule of produc-
tion during the next 4 years;

(c) whether a detailed statemeat
will be laid on the Table showing
how many small scale manufacturers
have been completely knocked Jown
and how many have gone downp 1in
production;

(d) what is the extent to which
large scale takes supply of component
from the small scale and the extent
to which small scale takes from large
scale;

(e) what steps have been taken in
the matter of supply of raw material
to regulate the manufacture of com-
ponents by small scale for the large
scale; and

(f) to what extent large scale manu-
facture components are in excess ol
their manufacturing requirements?

The Minister of Indostry in the
Ministry of Commerce and Industry
(Shri Eanungo): (a) )

Name of Industry Year PRODUCTION
Large Scale Small Scale
(Nos.) (Nos.)
Bicycle 1959 990,748 172,843
s e 5% e
tive)

Sewling Machines . 1959 252,609 18,401

1960 2 97,281 41,662 p

1961 317,400 62,633 (tenta-

tive)
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Name of Industry Year PRODUCTION
Large Scale Small Scale
(Nos.) (Nos.)
Batteries—
(i) Storage Batteri-s (Nos.* . 1959 442,236 Information re-
garding the pro-
1960 507,250 duction in the
small scale is no
- . _ . 1961 520,980 available.
(ii) Dry Batteries (Unit - Mil-
lion Cells) . . . 1959 187-28
1960 208-08
1961 214°04

(b) The Planning Commission have
not fixed any yearly target of produec-
tion. The Third Five Year Plan
targets of production for bicycles, and
sewing machines are 20 lakh Nos. and
‘T lakh Nos. for the large scalc sector
and 5 lakh Nos. and 1:5 lakh Nos.
for small scale sectpr respectively.
The Third Five Year Plan target for
Batteries is 8,00,000 Nos. (for Storage
Batteries) and 350 million Cells (for
Dry Batteries). The Development
Council for Bicycles, Sewing Machin-
es and Instruments fixes the annual
targets year by year within the over-
all Third Five Year Plan Turget. The
schedule of production as recommend-
ed by the Council for year 1962-63
for '‘Bicycles and Sewing Machines is
12.5 lakh Nos. and 3.5 lakh Nos. for
large scale sector and 2.5 lakh Nos.
and 80,000 Nos. for small scale sec-
tor respectively.

(c¢) The information is not readily
available.

(d) There is considerable inter-
dependence in the matter of supply
and use of components between the
large and small scale sectors, but no
‘precise figures are available.

(e) All encouragement is being
given to the small scale units which
are acting as ancillaries to large scale
units and theia import requirements
are being met.

(f) In the large scale sector some
manufacturers of bicycles have capa-
city for the manufacture of bicycle
components in excess of their require-
ments. There are also other units
in the large scale sector which manu-
facture only components. The pre-
sent position is that against the total
installed capacity of 144 lakh Nos, of
complete bicycles per annum the pro-
duction of importan{ components in
1961 was:

Bicycle chaing 15 16 lakhs Nos.
Freewhecls 91 " .
Hubs 2816 7 "
Rims 30 8 " "
Spokes . 97 " grosa
B.B.and head fittings 23°2 "R

Since most of the units for com
ponents were licensed recently, the
actual production is considerably
below the licensed capacity. Produc-
tion is expected to increase as the
units progressively implement their
licensed capacity. In the sewing
machine industry there is hardly any
excess capacity except for a few com-
ponents at present in the larger scale
sector and import of components for
actual users is regulated accordingly.
Information regarding the Batteries
industry is not available,
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Administrative set up in Goa

( Shri Bishanchander Seth;
| Shri D. C. Sharma:

995, J Shri Yashpal Singh:
) Shri Bagri:

| Bhri Hem Barua:

( Shri Hari Vishnu Kamath:

Will the Prime Minisier be pleased
to state:

(a) whether it is a fact that the
President of Goa National Union and
the Chairman of the Advisory Com-
mittee on the Industry and Com-
merce presented 8 memorandum
pleading for powers to the Territorial
Council of the area to have a say
also in the administration of thai
Union Territory; and

(b) it so, the reactions of Govern-
ment in this regard?

The Prime Minister and Minister of
External Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). A memorandum
regarding a Territorial Council for
Goa has been received from the Presi-
dent of the Goan National union.
This is under consideration of the
Government.

Supply of Coal to Jute Mills

[ Shri Subodh Hansda:
| Shri 8. C. Samanta:

T Shr M, 1. Dwivedl:
| Shri B. K. Das:

Will the Minister of Commeres and
Industry be pleased to state:

9%

(a) whether it is a fact that there
is a fall of production in jute mills due
to shortage of coal;

{b) whether the jute mills have re-
presented for improving the supply of
eoal; and

(¢) whether any steps have bees
taken by Government in this regard?

The Minister of International Trade
In the Ministry of Commerce and In-
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dostry (Shri Manobhai S8hah): (a) No,
8ir.

(b) Yes, Sir,

(c) Quotas for the jute industry
have been increased from 783 wagons
in May, 1962 to 873 wagons from June
1862 onwards.

Rallway Employees of East and Wesl
Paklstan

827, Shri Rameshwar Tantia: Will

the Minister of Works, Housing and
Bupply be pleased to state:
-
(a) whether the railway employees
of East and West Pakistan who opted
tor the Indian Union and were or are
serving on the Indian Railways had
requested Government for rehabilitat-
ing them, since they did not fall with-
in the category of refugees; and

(b) if so0, to what extent their re-
quest was conceded to?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). No such representation
has been received in the recent past.
All displaced persons are treated alike
irrespective of the fact whether he is a
railway emplovee or not.

Extension of Tenaney Act to Goa

#98. Shri A. K. Gopalan: Will the
Primes Minister be pleased to state:

') whether Goverrunent have re-
celved any representation from  the
Kanken Shetkari Sangh, Goa, for the
extension of Tenancy Act at present in
force in India to Goa; and

fb) if so, what action Government
have taken on this representation?

The Prime Minister and Minister of
External Affairgy and Minister of
Atomic Energy (8hri Jawaharial
Nehru): (a) Yes, Sir.

(b) The question of land tenure and
related issues regarding Goa is en-
gaging the attention of the Govern-
ment.
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Coffee Board Officers

999. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the emoluments angd other fac-
lities given to officers of the Coffee
Boards: and

(b) the amount of T.A. and other
allowances drawn by the Officers of
tne Coffee Board during the  years
1958-59, 1959-60, 1960-61 and 1961-62?

The Minister of International Trade
in the Ministrv of Commerce and In-
austry (Shri Manubhai Shah): (a) The
emoiuments of the officers of the
Board consist of (i) pay. (ii), com-
pensatory (city) allowance, and ()
dearness and house rent allowances
whnere admissible.

The other facilities given to the offi-
Cers are:

(1) Leave as applicable to Central
Government scrvants.

{2y Re-imbursemeoent of  modical

expenseg accoraing to the

Centra]  Medical Altendance

Rules.

House-buildineg advance, con-
vevanee advance angd advance
from Provident Fund in ac-
cordance with the Rules.

(4) Free supply of electricity and
water uoto a preseribed limit,
rent-fres guarters and  com-
nensatory allowance to mem-
bers of the Research Stations
of the Board at 3alchonnur
and Chethalli

‘b Travelling  Daily
Allowance allowance

Rs. nP. Ri. nP

1958-50 55,968°98 8,231 15
1959-fio 73,603 41 9,195°41
1960-61 84,413:80 9,142-55
1961-62 62,925 34 8,095 91

1515(Ai) L.S.D.—3,

Export of Imenite

J Shri A. K. Gopalan:
L Shri N. S. Nair:

Will the Prime Minister be pleased
to refer to the reply given to Unstarr-
ed Question No. 2930 on the 1lth
June, 1962 and state:

1009.

(ajy whether in pursuance of the
agreement with the Glidden and Com-
pany, Baltimore, U.S.A. and the
Travancore Minerals Lid., Quilon, the
American Company has been purchas-
ing Ilmenite during the shipping
sensons of 1961 and 1962;

(b) if not, the reasons therefor; and

(c) whether any new agreement for
the purchase of Ilmenite hasg been
entered intp with any foreign com-
pany?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) The Glidden Company did not pur-
chase ilmenite from Travancore Mine-
rals Ltd. during the shipping season
November, 1961 to April, 1962.

(b) Due to thr existence of certain
natural  impurities (comparatively
high  percentage of chromium and
vanadium) which adversely aflect the
quality of the pigment produced, the
American Company found Kerala il-
menite unsuitable to them.

(c) No new agreement has  been
entereq into with any foreign com-
pany so far.

Small Scale Industries Board

1001. Shri Bishanchand-r Seth: Will
the Minister of Commerce and Industry
be pleased to refer to the roply given
to Unstarred Question No. 230 on the
27th April, 1962 and state:

(a) whether the rg*commendalions of
the Expert Committee of Small Scale
Industrics Board have becn consider-
ed;

(b) if so, how many of their sug-
gestions have been accepted by Gov-
ernment; and
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(c) what steps Government pro-
pose to take to implement them?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Eanungo): (a) to (c). The re-
commendations of the Committee on
dispersal of industries set up by Small
Scale Industries Board are still under
examination by Government.

Export of Jute to Czechoslovaina

[ 8hri S. C. Samanta:
J Shri Subedh Hansda:
7 Shri B. K. Das;

| Shri M. L. Dwivedi:

Will the Minister of Commerece and
Industry®be pleased to state:

1002.

(a) whether it is a fact that Czecho-
slovakia has agreed tp purchase in-
ferier quality jute from India;

(b) the total quantity of jute she
wants to purchase;

{(c) whetheor supply of jute has start-
ed; and

(d) through whom it is supplied?

The Minister of Inlernational Trade
In the Minisity of Commerce and In-
dustry (Shri Manubhai Shua): (a) 10
(d). Although no specific quantity has
been indicated, 8650 bales of jute have
already becn allowed for export to
Czechoslovakia upto the 7th August
1962, through shippers nominategd b}:
Czechoslovak buyers.

I 93w 7 srebes aferat

['&ft wo wo fradt :
Y Ho Wo HIH :
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[ =t gaty gad ¢
For wifosr aqr A w©ET @2
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Refugees al Sealdah Station

[ Shri B. K. Das:

J Shri Subodh Hansda:
| Shri S. C. Samanta:

| Shri M. L. Dwivedi:

Will the Minister of Works, Housing

1004.

and Supply be pleased to stale:
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(a) whether there are any displaced
persons or migrants {April 1958) from
Easf] Pakistan  among the present
squatters in the Sealdah btotion area:

(b) if so, their number; and

(c) what steps have been taken for
their dispersal from that area?

The Minister of Works, Housing and
Supply (Shri Mchr Chand Khanna):
(a) to (¢). A majority of the displaced
squatters had already received re-
habilitation assistance and are deser-
ters from the colonies in which they
had been settled. If they go back to
the colonies from which they had
deserted, the State Governments con-
cerned would look into their legiti-
mate gricvances. Some families were
also given lumpsum cash grants and
dispersed but they came back to
Sealdah later. The question of re-
moval of the squatters from the
Sealdah Station is receiving the con-
siant attention of the Stat, Govern-
ment.

Prices of Cotton Textiie

1005. Shri Rameshwar Taniia: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether the fial report of the
Tariff Commission, looking into  the
several aspects affecting the problem
of cotton textiles and prices, has since
been received; and

(b) if so, what are the findings of
the Commission and what decision has
been taken by Government?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah); (a) No,
Sir.

(b) Does not arise.

Bonus Commission

1006. Shri 5. M. Banerjce: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Bonus Commission has
submitted its report;

(b) if not, the reason for the delay;

(c¢) whether the report is likely to
be submitted in 1962; and

(d) whether this Commission will
also decide about the grant of incen-
tive bonus to those who will not be
covered by profit-sharing bonus
scheme?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) No.

(b) The Commission is proceeding
with its work as expeditiously as
possible and, considering the nature
and importance of its enquiry, there
has been no delay.

(c) It is not possible to indicate at
this stage when the Commission's work
will be completed.

(d) No.
Demands of Coal Miners

1007. Shri S. M. Banerjee: Will the
Minister of Labour and Employm:nt
be pleascd to state:

(a) whether it is a fact that 1ihe
owners of coal mines in r’\sunsu]'
Dhanbad and Raniganj arca are still
not negotiating with the unions o
discuss their legitimate demands;

(B) whether they have refused a
wage revision even after the  coal
price has been jncreased; and

(cy if so, the steps likely 1o be taken
by Government?

Th+= Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) No.

(b) and (c). A Wage Board has
been set up to consider the guestion
of revision of wage structure in  Coal
Mining Industry.

Transfer of Villages to Pakistan

8 J Shri S. M. Banerjee:
* | Shri Hem Barua:

Will the Prime Minister be pleased
to state:

100
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(a) whether 5 villages in Patharia
forest, Pather Kandi, Assam have been
transferred to Pakistan;

(b) whether survey work was com=
pleted;

(c) number of families uprooted as
a result of thig transfer; and

(d) arrangements made to rehabili-
tata them?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). No, Sir.

(b) The precisc position will be
known only after demarcation  has
been completed.

(d) Rehabilitation gchemes  are
under considcration. .
Release of an Indian National

Kidnapped by Pakistanis

1009. Shri 5. M. Banerjre: Will the
Prime Minister be pleased to state:

ia) whether Shri Paritosh Das who
wus kidnapped by the Pakistanis has
since been releascd;

(b) if not, what steps are being
taken to get his release; and

(c) whether the Government of
Pakistan has replied to our note?

‘Tye Prime Minister ang Minister of
Ex.ernal Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nelru):
{4) No, Sir.

(b) and (c). The Government of
East DPakistan have replied to our

Deputy High Commissioner's Note to .

say that Shri Paritosh Das has been
arrested for offence under Pakistan
(Control of Entry) Act, 1952 and that
the case against him is sub-judice.
The Deputy High Commissioner at
Dacca is pursuing the matter.
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Prices of Bricks

1010. Shri Shree Narayan Das: Will
the Minister of Works, Housing and
Sapply be pleased to refer to the
reply given to Unstarred Question
No. 468 on the 2nd May, 1962 and
state:

(a) which are the other States
besides Punjab, U.P. and Delhi that
have responded to the advice given
to impose control on the prices of
bricks;

(b) the prevailing prices of bricks
in various States; and

(¢} how they compare with the
prices prevaiiing at the beginning of
the first Plan?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) No other State Government has
so far enacted any legislation to
control the prices of bricks.

(b) and f(e). A statement giving
the required information is laid on
the Table of the House, |See Appen-
dix I, annexure No. 92]. Prices can,
however, vary from place to place
within a State, depending on the classi-
fication of the bricks produced and
the process of manufacture.

Buildings for Offices

1011. Shri Shree Narayan Das: Will
the Minister of Weorks, Housing and
Supply be pleased to state:

(a) which are the major buildings
for accommodating offices in the
capital that are under consideration;
and

(b) what is the precise nature of
proposals under consideration?

The Minister of Works, Housing and
Bupply (Shri Mehr Chand Khanma):
(a) and (b). The major office build-
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ings under consideration in the Capital are as follows:

Area Approximate cost
Lakh sq. ft.
1 At Ramikrishna Puram (prefab- 443 Rs.o- 86 crores (ex - (Sanctioned on 6-8-62.
ricated building.) cluding Depart-
mental Charges).
2 At Ramakrishna Puram (Per- 3-84 Rs.1-07crores (ex- Sanctioned on 27-6-62.
manent office building). cluding depart-

mental charges)
On I, Rajendra Prasad Road.
4 On 2, Maulana Azad Road
5 OnPlot No. 35to the South

of South Block.
% Under consideration.

6 On another plot to the South of
South Block.

7 At Indraprastha Estate 2-3%

(approxi-

mately)
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National Income

( 8hri P. C. Borooah:
1014. { Shri Yallamanda Reddy:
| Shri Heda:

Will the Minister of Planning be
pleased to state:

(a) how far the national income
has risen during the first year of the
Third Plan period;
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(h) whether it has fallen short of
the original estimaies, if so, to what
extent; and

(¢) what were the main reasons for
this shortfall?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) Estimates of national
income for 1961-62 are not available
as yet.

(b) and (c). Do not arise

Rubber Plantations

1015. Shri A. V. Raghavan: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) in view of the shortage of cash
crop in the Andaman, group of Islands
and in view of the wasl possibilities
of expanding rubber cultivation
whether Government will consider
the desirability of coordinating rubber
plantation scheme with the Adminis-
tration’s colonisation scheme;

(b) whether the Administration is
sgainst  granting  forest areas for
rubber plansations; and

{c) whether a complete survey of
islands had been undertaken for the
purpose of rubber plantations?

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The matter is being examined.

(b) No, Sir.

(e) Yes, Sir. Survey has been made
of the suitable areas in the Nicobar,
Andaman Group of islands.

Precision Instrument Factory

1016. Shri P. Kunhan: Will the
Mmister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No, 748 on the
16th May, 1962 and state:
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(a) whether final decision has been
made regarding the site pf the Preci-
sion Instruments Factory;

(b) if so, delails thereof;

{(c) whether the nomenclature of
production has been decided; and

(d) if so, details thereof?

The Minister of Industry in the
‘Ministry of Commerce and Industry
(Shri Eanungo): (a) to (d). A site
near Pudussery in Palghat has been
-selected for localing the Precision
Instruments Factory.

The nomenclature of production
has been tentatively decided and this
Tactory will manufacture mechanical
bydraulic and pneumatic instruments
such as pneumatic level indicators,
self-recording pressure gauges, flow-
meters and rotameters, level control-
lers, programmec setters and other
complimentary outfit to instruments
such as control wvalves, bellows,
oourdon tubes, ete.

C.P.W.D. Staff

1017. Shri A. K. Gopalan: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that dis-
crimination  is  practised between
regular staff and work Charged staff
of the Central PW.D. in the matter
of Central Pay Commission scales of
pay and other amenities:

(b) if so, the reason for this dis-
‘erimination; and

(¢) whether Government will take
steps to treat them on par?

The Minister of Works, Housing and
Bapply (Shri Mehr Chand Khanna):
(a) to (c). Pay scales recommended
by the Central Pay Commission for
regular and workcharged staff of ‘the
C.P.W.D. have been adopted and given
-effect to.

As regards other amenities, such of
the recommendations of the Pay
tCommission regarding industrial

employees which have been accepted
by the Government of India have been
extended to the workcharged staff of
the C.P.W.D. The Commission did not
recommend the same amenities to the
industrial and non-industrial staff.

As recommended by the Pay Com-
mission, orders have been issued
extending to the workcharged estab-
lishment retirement benefits, leave
travel concession and travelling
allowance at the same rates as are
applicable to the regular establish-
ment. The question of extension of
medical benefits to the workcharged
establishment is under consideration.

The question of revising the earned
leave rules for all industrial workers
is under consideration. Meanwhile
thev will be governed by ihe existing
rules under which permanent work-
charged establishment of the CP.W.D.
are entitled to the same earned leave
as the regular staff.

Construction of Roads and Bridges in
Punjab Hills

1018. Shri Hem Raj: Will the Minis-
ter of Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3500 on the 19th June, 1962
and state what decision, if any, has
been taken by Government for the
grant of loan of rupees two crores
for the construction of roads and
bridges in the Punjab Hills?

The Minister for Planning and
Labour and Employment (Shri
Nanda): In view of the commitments
already undertaken, it was not found
possible to make a special provision
for roads in hill areas. Development
of such roads should come out of the
provision made in the Plans of the
States. The Punjab Government has
been informed accordingly.

Survey of Employment in Delhi

1019. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether an elaborate survey of
the employment trends ang statistics
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in Delhi has been made by the Delhi
Administration; and

(b) if so, the main findings thereof?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). No; but
employment trends are reviewed
every quarter from the quarterly
returns received from the employers
under the Employment Market Infor-
mation programme. The following
statement shows the increase in
employment every quarter from June
1961 to March 1962, both in the private
and public sectors:

For the quarter Private Public

ended Sector Sector
June, 1961 07 "1
September, 1961 croz 19
December, 1961. 00 17
March, 1962 . oz 16
Total increise - 1°8 64
since Murch, 1961 —————« —————
Hostile Nagas

[ SBhri P. C. Borooah:
1020. { Shri Yashpal Simgh:
( Shri Ram Ratan Gupta:

Will the Prime Minister be pleased
to state:

(a) whether some restrictions have
recently been imposed on the move-
ment of food articles in Nagaland in
order to prevent such articles reach-
ing the lands of Naga hostiles; and

(b) if so, what precise restrictions
are imposed?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) A ecopy of the notification
issued by the Governor on the 21st
June, 1962 is placed on the Table of
the House, [See Appendix I,
annexure No. 94].
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National Sample Sarvey

1021. Shri Morarka: Will the Prime
Minister be pleased to state:

(a) the total amount spent on the
National Sample Survey so far right
from its ineeption;

(b) the number of reports published
by them uptil now,; and

(c) whether the data have been
tound useful by the Planning Com-
mission and other Government depart-
ments?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehruo): (a) The total amount spent
by the Central Government is Rs, 8.41
crores upto the 30th June, 1962

(b) 63.

(c) Yes.
National Sample Survey

1022. Shri Morarka: Will the Prime
Minister be pleased to state:

(a) the total number of rounds
completed by the National Sample
Survey so far;

(b) the number of rounds in res-
pect of which the data have been
published; and

(c) the period to which these data
relate?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Field work of 17 rounds
of Socio-economic survey and 10
rounds of survey of manufacturing
industries has been completed.

(b) and (c). Reports regarding 14
rounds of Socio-economic survey
covering the period from September,
1950 to July, 1959 and 6 rounds of
survey of Manufacturing Industries
covering the period from 1951 to 1956
have been published.
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Industries (Development and
Regulation) Act

1023, Dr. L. M, Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of industries
taken over by Government up-to-date
under Section 18A of the Industries
(Development and Regulation) Act,
1961;

(b) the reasons for such action; and
(c) whether it is proposed to

restore any major industrial units to
their share-holders in the near future?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Fifteen.

(b) The industrial undertakings
were taken over as they were being
managed in a manner detrimental to
the scheduled industries concerned
and to the public interest.

(c) Eight of the fifteen industrial
undertakings taken over under section
18A of the Industries (Development
and Regulation) Act, 1951 have already
been restored to their respective
owners. In one other case restoration
is under consideration.
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Construction of Central Government
Offices

1025. Dr, L. M. Singhvi: Will the
Minister of Works Housing and
Supply be pleased to state:

(a) whether there is any proposal
to locate any of the Central Govern-
ment Offices near the new residential
colonies of low paid employees; and

(b} if so, when a decision is likely
to be taken?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). The construction of two
office buildings in Ramakrishnapuram
has recently been sanctioned. The
cost of these two buildings is esti-
mated at Rs. 1.93 crores and will pro-
vide about 8 lakh square feet of office
accommodation.

Deputation from Goa Chamber of
Commerce

1o2g. J Shri Raghunath Singh:
|  Shri Ram Ratan Gupta:

Will the Prime Minister be pleased
to state:

(a) whether a deputation of the
Goa Chamber of Commerce had met
him some time in the last month;

(b) if so, what was the demand of
the delegation; and
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(c) what steps are proposed to be
taken to redress the grievances of the
businessmen of Goa?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) The delegation wurged, inter
alia, for (i) implementation of the
Import Policy for January-March,
19€2; (ii) reduction of the number of
items the import of which is pro-
hibited, and (iii) release of parcels
which have already arrived in Goa.

(c¢) The mautter is under consiaera-
tion.
Manufacture of Electro-Technlcal
Porcelain

1027. Shri Raghunath Singh: Wil
the  Minis‘er of Commerce and
Industry be pleased to state whether
negotiation  between Jammu and
Kashmir Government and Italian firm
on collaboration for the manufacture
of electro-technical porcelain by the
State-owned Kashmir eceramic factory
15 finalised?

The Minisier of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): The information is

* being collected and will be placed on
the Table of the House when received.

Trade Agreement with Iran

1028. Shri Raghunath Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state whether the
‘trade and commerce agreement with
Iran has been renewed?

The Mnister of International Trade
in the Ministry of Commerce ang In-
d!ls'lry (Shri Manubhai Shah): No,
Sir. Negotiations for a new Agree-
ment are going on.

Prospects of Uranium in Bihar Rajas-
than and Andhra Pradesh
1629, [ Shri Subodh Hansda:
1 Shri S. C. Samanta:

Will the Prime Minister be pleas-
ed to state:
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(a) whether it is a fact that all
the drills have been (diverted to
Bihar, Rajasthan gnd Andhra Pra+
desh 10 meet the urgent needs of the
States for better prospecting of Ura-
nium;

(b) it so, whether any new deposits
have been found out which have
commercial value; and

(¢) in which places the drilling is
going on at present?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes.

(b) and (c¢). The drilling operations
which are in progress at a number of
localities along the Singhbhum Cop-
per Belt ip Bihar in the Mahbubna-
gar district of Andhra Pradesh and in
the Udaipur, Jaipur and Jhunjhunu
distriets of Rajasthan, have given
indications of radioactive minerali-
zation, but the potentiality of deposits
for commercial exploitation can be
established only after detailed in-
vestigations, currently also in pro-
gress, are completed.

Finance Scheme for Export Promotion

1030. Shri R. Barua: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government have ex-
amined the Japancse method of ex-
port financing popularly known as the
short-term finance; and

(b) if so, whether Government pro-
pose top draw out a programme of is-
suing short-term  finance to export
trade to increase export and gain
foreign exchange?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes. Sir, Various concessions granted
in Japan in regard to financing of ex-
ports have been examined.

(b) A Committee hag recently been
appointed to go into the matter more
comprehensively. :
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Survey of Unemployment in
Panjab

1e31. Shri D. C, Sharma: Will the
Minister of Labour ang Employment
be pleased to state:

(a) whether any survey of unem-
ployment in Punjab has beep made in
recent times: and

(b) if so. the findings thereof?

The Minister of Labeur in the Minis-
try of Labour and Employment (Shri
Hathy): (a) No.

vb) Doos not arise.
Industrial Cooperatives in Tripura

1032. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased {p state:

(a) the nameg of the Industrial Co-
operatives set up so far in Tripura;

(b) the nemes of the Industrial Co-
operatives that are being run at a
loes:

(¢) the causes of their being run
at a loss; and

(d) the steps taken by Government
1o revitalise these cooperatives?

The Minister of Industry in the
Ministry of Commerce ang Industry
(Shri Kanungo): (a) There are 132
industrial cooperative socicties in
Tripura. The names of these societies
are not readily available and the col-
lection of this information will entail
an inordinate amount of time and
labouyr.

(b) 51 of the societies are rumming
at a loss,

{c) The main causes are (i) lack of
managerial ability among the artisan
members (ii) their ignorance of im-
proved methods of production and
marketing (iii) high cost of transport
of raw materials and (iv) compara-
tively higher rates of wages in
Tripura.

(d) The field staff of the Coopera-
tive Department of Tripura Adminis-

tration is supervising the working of
the societies and giving necessary
guidance to make the units economi-
cally viable ones. Sales Emporia in
different markets of Tripura and the
one at Calcutta are giving facilities to
the industrial cooperatives for mark-
eting their products. The Central
Marketing Organisation is also as-
sisting the industrial cooperatives by
making outright purchases from them
and supplying raw materials at
reasonable prices,

The Industries Department iy ad-
vancing working and share capital
loans and sanctioning grants for pur-
chase of tools and implements. Tech-
nical guidance is also being provided
to these societies,

Industrial Estates in Tripura

1033. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Industrial
Estates set up in Tripura during the
Second and the Third Plan periods
(upto 1961-62);

(b) the number of workers cmploy-
ed in each Industrial Estate during
the same period; and

(¢) whether thergs is any scope for
further employment of woriters?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) One.

(b) 300 persons at the end of 11
Five Year Plan; 188 persons at the
end of 18501-02

is scope of further em-
as and when

(¢) There
ployment of workers
they are available,

Trade Pact with Malaya

1034. Shri Raghunath Singh: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether a trade pact with
Malaya has been signed; ang
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(b) if not, whether there is a pro-
posal to send a delegation to Malaya
in the first instance before any formal
agreement is signed?

The Minister of International Trade
tn the Minisiry of Commerce ang In-

dustrv  (Shri Manubhai Shah): (a)
No, Sir.

(b) The matter is under conside-
ration.

Resolution on ‘Equal Pay for Men and
Women'

1035. Shri Raghunath Singh: Will
the Prime Minister be pleased to
state:

(a) whether the Social Committee
of the Economic and Social Council
on 10th July, 1962 had adopted a
resolution recommendirg equal pay
for men and women both, in which
Britain, Japan, Ethiopia and Australia
abstained; ang ,

(b) if so, the stand of India?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a). Yes, Sir. In the plenary Session
af the Council, however, Ethiopia and
Japan voted in favour of the resolu-
tion.

(b) India wvoted in favour of the
resolution.

Advance of Loans to Poor Persons
for Housing Purposes

1036, / Shri A. V. Raghavan:
" |_Shri A. K. Gopalan:

Will the Minister of Works, Hous
ing and Supply be pleased to state:

(a) whether there is any scheme
row in hand to advance long-term
loans to poor persons (in areas where
rainfall is heavy) whe want to con-
vert their thatched houses into tiled
houses;

(b) if there is no such scheme,
whether Government are aware of the
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unhygienic conditions of thatched
houses ang increasing ang recurrinec
cost of the thatching materials; an!

(¢) whether Government will con
sider the feasibility of such a schem:

The Minister of Works, Housing and
Supply (Shri Mchr Chang Khanna):

(ay to (c). The Village Housing
Project Scheme already provides for
the grant of loans repayable  over
a period of 20 ycars, for effecting im-
provements, including  re-roofing of
houses, in the  willages selecied for
development under the Schem:.

Import of Aircraft Engines

1027. Shri P. C. Borco.h: Will the
Minister of Commerce and
be pleased to state:

fa) the value of the aircraft ungines
and parts imported from Britain dur
ing the peripd from January to May
1962 and in the correspording period
last year; and

Indusiry

(b) whether there has been a gene-
ral decline in these imports and whe-
ther this decline reflects prop-rtional
increase in indigenous production of
these items?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). The value of the aircraft
engines and parts imporied from the
UXK. during the period January to
May 1962 and in the corresponding
period of last year was more or
less of the same order namely,
Rs. 1,02,20,000 and Rs. 1,05,30,000 res-
pectively.

Captive Power Generating Units

1038. Shri P, C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether Government have
taken a decision to allow big indus-
trial undertakings to set up their own
‘captive’ power generating units;

(b) if so, what is the decision; and
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(c) how far the power shortage is
expected to be overcome by the im-
piementation of the decision?

The Minister of Planning and La-
boar and Employment (Shri Nanda):
(a) and (b). Establishment of gene-
rating capacity by" private industrial
undertakings is goverazd by the Indus-
trial Policy Resolution of 30th April.
1956.

(¢) There is not likely to be any
signifirant inerease in the total capa-
city of the power plants owned by
industrial undertakings.

Printing Machine Donated by Tibetan
Society of London

J Shri P. Kunhan:

i 7_Shrimati Renu Chakravartty:

Will the Prime Minister he ploased
to state:

(a) whether it is a fact that the
Tibetan Society of London has dona:-
ed a rotary printing machine for _thv
printing of rare Tibctan manuscripts
angd scriptures;

(by if so, whether the machinge has
been reccived in India; and

(¢) if so, where will this machkinc
be put up?

The Prime Minister and Minister of
External Affairs ang Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a). Yes, Sir.

(b). Yes. Sir.

(¢). The machine will be installed
at the Central Institute for Proserv-
ing Tibetan Traditions and Cultnre,
which the Dalai Lama is proposing to
set up somewhere in India.

Industrial Units in Manipur

1040. Shri Rishang Keishing: will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the policy of the Mani-
pur Administration is to encourage or
discourage mechanisation of indus-
+trial units;
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(b) if the policy is for mechanisa-
tion whether any help has been ex-
tended tp industries working with the
help of machines such as Oil mill,
Dal mill, Rice mill, Saw mill, ctc,
in the past; and

(c) the scheme to be implemented
during the Thirq Plan period?

The Minister of Industry ip the
Ministry of Commerce and Industry
(Shri Kanungoe): (a) The policy of the
Manipur Administration is to encour-
age mechanisation of Industrial units.

(b) Loan assistanca for working
capital and purchase of machinery is
given to enterprises under the State
Aid to Industries Act 1949. No mills
have availed of this facility so far.

(c). Apart from the loan assistancec
mentioned above schemes for training
of artisans are included in the Third
Five Year Plan

Yillage Ghani Cottage
Manipur

Industry in

1041, Shri Rishang Keishing: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number and names of vil-
lage ghani cottage industry and hand-
pounding societies registered in Mani-
pur till July, 1962;

(b) the amount of loans granted
during 1960-61 and 1961-62; and

(c) how many defaulters have so
far been enlisted ang what action has
been taken up?

The Minister of Industry in the
Ministry of COmmerce anq Indusfry
(Shri Kanungo) (a) to (c). The in-
formation is being collected and will
be placed on the Table of the IHouse.

Indo-Moroccan Trade Aprcement

¢ Shrl Raghunath Singh:

| Shri Yashpal Singh:
“.Shri P. K. Deo:

| Shri Ravindra Varma:

1042

Will the Minister of Commerce and
Industry be pleased to state:
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(a) whether Indo-Morocean  trade
agreement is being renewed; ang

(b) if so, what more items are be-
ing included to develop trade and
commerce between the two countries”

The Minister of Intermational Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a).
An Indo-Moroccan Trade Agrcement
valid for one year was signed at
Tangiers on the 3rd August, 1967

(b). A list of the important itcms
provided for exchange under the
Agreement is lald on the Table
of the House. [See Appendix I, an-
nexure No, 95].

Teachers in Plantations

1043, Shri Nataraja Pillai: Wil] the
Minister of Labeur ang Employment
be pleased to state:

(a) whether it is a fact that ihe
Commissioner of Employees Prov.-
dent Fund has excluded teachers em-
ployed in the schools in plantations in
South India from participating in tie
Employees Provident Fund Schome
and

(b) if so, why?

The Minister of Labour in ihe
i of Labour and Employmeaeni
(Shri Hathi): (a). Yes.

(b). Under the existing provisions
of the Employees’ Provident Fund:
Act, 1952, and th2 Schems framed
thercunder, teachers in plantations
are not eligible for membership of
the Employees’ Provident Fund. IHow-
ever, it is proposed to amend the Act
to bring the teachers within its pur-
view. Meanwhile they can have the
benefit of nrovident fund on a Volunt-
ary basis if the employers ang the
majnrity of the teachers and other
employees in any plantation schonl
agree.

Indians in UK.

1044, Shri Sadhu Ram: Will the
Prime Minister be pleased to state:
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(a) number of Indians in UK. as on
the 1lst July, 1962;

(b) whether it is a fact that most
of these Indians residing in UK. are
working in different trades or factor-
ies and are also a substantia] source
of foreign exchange earnings,

(¢) if so, what quantum of foreign
exchange is annually earned by these
Indians and the amount actually re-
mitteq by them to India;

(d) what would be the effect of
UK. Commonwealth Immigrations
Act on the future outflow of such per-
sons to UK, and

(e) whether Government are tak-
ing any steps to persuade British
Government to liberalise their policy
on this subject?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
ta) The estimated total population of
Tndans in the UK. as on the 1st July,
1962 iz about 1.203,0000.

(b). The majority of the adult men
are employed in different trades and
factories ete. Thev earn the standard
wages applicable in the UK. and
also overtime wages, and generally
manage to save a fair amount for the
purpose of remittance home.

{c). No information is available re-
garding the quantum of foreign ex-
change annually earned by them. The
remittances made by Indians in UK.
to India during the year; 1960 and
1961 are estimated to be Rs. 129 iakhs
and Rs. 143 lakhs respectively.

(d). The effect of the UK. Com-
monwealth Immigrants’ Act will be
to reduce the rate of outflow of
Indians desiring to emigrate to the
UK

(e). Government do not contemplate
taking any steps in this regard.
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Trade Delegations

1845. Shri Yashpal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Trade Delega-
tions went abroad during 1961-62 and
1962-63 sp far;

(b) whether each dclegation was
required to submit its report to
Government;

(c) if so, whether all these dclega-
tions have submitted their reports ac-
cordingly; and

(d) the amount spent on each dele-
gation?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(d). A statement is laid on the Table
of the House. [See Appendix I, an-
nexure No. 96].

Martvrs' Hall in Goa

1046. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether Government are considering
any plan for setting up a martyrs'
hall in Goa?

The Prime Minister and Minister of
External Affairg and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
There is no such proposal under con-
sideration,

Setting up of Suhaidiary Industries

aroung Bhilai

1047. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Gov-
ernment is planning tg set up some
subsidiary industries around Bhilai;
and

(b) if so, the details thereof?

The Minister of Industry im the
Ministry of Commerce and Industry

(Shri Kanungo): (a) and (b), A state-
ment is laid on the Table of the

253¢ -

House [See Appendix I, annexure
No. 97].
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Fourth Five Year Plap

1049. Shri Heda: Will the Minister
of Planning be pleased to state:

(a) whether preparations for the
Fourth Five Year Plan have been
started; and
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(b) how many groups have been
constituteg so far?

The Minister of Planning ang La-
bour ang Employment (Shri Nanda):
(a) and (b). The Planning Commis-
sion has initiated the work, in consul-
tation with Central Ministries, for the
preparation of the long-term econo-
mic development plan for the period
1961—76 and more specifically, regard-
ing the preparation of projects for the
Fourth Five Year Plan. So far it has
been decided to set up Planning
Groups for Steel, Coal, Power, Heavy
Engineering, Basic Chemicals, Ferti-
lizers, Transport (with sub-groups for
Road, Shipping-and Ports) and Tech-
nical Education. It has alco been de-
ciled 1t vonst.v o Steecing Group
with Secretary, Planning Commission,
as Chairman and the Chairmen of the
various Planning Groups and certain
~other officials as members. These
Groups are in the process of being
formed,

Paper Factories

1050. Shri Basamatari: Will thc
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering top ercer 5@
paper manufacturing factories and if
so, whether foreign exchange there-
fur has been released;

(b) what will be the approximate
yearly production of the new factor-
ies; and

() what steps Government are con-
sidering to undertake for manufac-
turing machines so that a stage of
sclf-sufficiency in paper in the coming
five years iz reached by the country?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Liccnces
for 88 new paper and pulp units with
a total ecapacity of 612,120 tons per
annum have beepn issued. Foreign
exchange for 41 units with a total
capacity of 306,360 tons has been
cleared. 28 units with a capacity of
69,720 tons are to be based on indi-
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genous plant and machinery. The
remaining 19 units have yet to finalise
with indigenous machinery manufac-
turers.

(¢). Ten schemes for manufacture
of pulp and phper mill machinery of
capacities of 5/10 tons per day, 50!60
tons per day and 100 or more tons
per day have already been licensed
and these schemes; are to be under-
taken in collaboration with some of
the reputed overseas paper mill
machinery manufacturers. With
the awvailability of such machi-
nery, it is expected that, in the com-
ing years, further expansion of the
Paper Industry could be based on in-
digenous machinery to a large extent.

Export of Manganese Ore

1051, Shri Basumatari;: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether an agreed export
policy for manganese orc has been
evolved during the recent discussions
between  the representatives of
Western Indian Mineral’s Association
and the Officials of the Ministry of
International Trade;

(b) it so, whether some provision
has becen made for dircet cxpost also;
and

(c) it so, the details thercvof?

The Minister of Internationzl Trade
in the Ministry of Comimerce and
Industry (Shri Manubhai Shahj: (a)
tn (e). A staterment regarding export
policy of Mangancse ore is laid on the
Tubl; of the Houte. [See Appendix I,
annexure No. 987,

Singareni Collieries

1052, Shri R. N. Reddi; Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Chicf Inspecter of
Mines has suggested to the manage-
ment of Singareni Collieries Company
to undertake complete stowing at In-
cline No. 5 or to leave a seam of 10
fect thickness;
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(b) how much of coal is likely to
be lost by the latter method; and

(c) whether any alternate method
is likely to be undertaken to win all
the coal?

The Minister of Labour ip the
Ministry of Labour and Employment
(Shri Hathi): (a). In October, 1940,
the Chief Inspector of Mines granted
permission to the management to ex-
iract pillars in King Seam in No. 5
Incline with complete hydraulic sand
stowing. After working for some time,
the management discontinued this
method in view of the change in geo-
logical conditions and other mining
difficulties. In June, 1962, therefore
permission wag granted for extraction
of pillars simultaneously in the two
sections of the seam by the caving
method leaving a parting of 10 feet
including 2 to 3 feet of stone.

{b) The estimated loss will be of
the order of 25 per cent.

(c) Not for the present.

Training of Educated Unemployed

1053, Shri Warior: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether the scheme for training
the educated unemployed has been
implemented in all States; ang

(b) it so, how many of those train-
ed have been employed?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a), No, only certain
States tried the scheme of Work and
Orientation Centres for Educated
Unemployed.

(b). The main objective
scheme is self employment.
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Construction of a Bridge at Mandvi
in Goa

1055. Shri Nath Pai: Will the Prime
Minister be pleased to state:

(a) whether Government have
drawn their plans to construct a
bridge at Mandvi in Goa;
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(b) if so, the estimate of the bridge;
and

(c) when the bridge is likely to be
completed?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru).
(a) Yes, Sir.

(b) The expenditure is estimated
to be Rs. 1,25,00,000.

(c). By the end of 1965-66.
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Production of Better Films

1057. Shri Inder J. Malhotra: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether any specia] facilities,
financial or otherwise are being given
to the Film Industry for production
of better films for export purposes;
and

(b) it so, what are these facilities?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath) (a) No, Sir.

(b) Does not arise,

Improvement in Standarg of Films

1058. Shri Inder J. Malhotra: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether any steps have been
taken by Government in collabora-
tion with the film industry, to im-
prove the standard of films in the
country; angd

(b) if so, what are these steps and
how far these have beep effective?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) and b). The
following steps have inter alic been
taken by Government with a view
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to improving the standard of films in
the country: ’

(a) State Awards have been in-
stituteq for best films in the
various categories viz.,, fea-
ture, documentary, educa-
tional and children’s films.

(b) Grant-in-aid is given annual-
ly to the Children’s Film
Society, a body set up under
the Societies Registration
Act, for the production of
films specialfy suited to the
needs of children;

(¢} A Film Finance Corporation
has been set up with a view
to granting loans for the
production of good films;

(d) A Film Institute of India
hag been set up for impart-
ing training in the wvarious
technical aspects of fillm-mak-
ing.

It is difficult to determine the effect
of the above measures in concrete
terms.

Shortfall in Handleom Seotor

1059, Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the likely shortfall in the pro-
duction in the handloom sector under
the Thirg Five Year Plan;

(b) whether the Tariff Commission
hag had under consideration the pro-
posal for raising the cloth production
target for the mills sector under the
Plan to the extent of the shortfall in
the handloom sector; and

(c) if so, what is the decision of the
Tariff Commission on this subject?

The Minister of International Trade

in the Ministry of Commerce anq In-
dustry (Shri Manubhai Shah): (a)

Compared to the production in the
Second Plan period, the output of the
handloom sector i3 expected to show
a sireable increase during the Third

Plan.
(b) No, Sir.

(c). Does not arise.

Neogi Committes

1060 J Shri Raghunath Singh:
‘1 Shri R. Barua:

Will the Minister of Planning be
pleased to state:

(a) whether the Committee on
Transport Policy Co-ordination known
as Neogi Committee which was ap-
pointed in 1959 has submitted any
final report; and

(b) if not, the reasons therefor?

The Minister of Planning anj La-
bour ang Employment (Shri Nanda):

(a) No. Sir.

{b) A statement received from the
Committee is laid on the Table of the
House. [See Appendix I, annexure No.
99].

Increased Duties on Import by Nepal

1061, Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether Nepal Government have
imposed increased duties on goods
imported from India?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): The Government of Nep~l
brought into effeet on July 24, 19
their customs tariff for 1962, Omn «
large number of items which are
imported in bulk from India, the
duties under the new tariff remain
the same as in 1961; on some others
duties were decreased. It is on a very
small number of items that duties
have either been increased or a sur-
charge on the 1961 duties has been
imposed in addition.

Indian Missions Abroad

1062. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that 80
Indian Diplomatic Missions in foreign
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countries have been using staq cars
manufactured in foreign countries.

(b) whether it is also a fact that
the cost of these cars is being paid
in foreign currency; and

(¢) if so, whether Government have
thought of impressing wupon the
Diplomatic Missions abroad to use
cars manufactured in India in order
to save foreign exchange?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) No. Only 61 out of 90
missions have foreign made cars,

(b) The foreign-made cars are paid
for in foreign currency.

(c) Proposals for purchase and
replacement of cars are thoroughly
scrutinized with a view to conserving
foreign exchange to the extent possi-
ble. New purchases are sanctioned
only in genuine cases. As far as possi-
ble, nearby Missions are provided with
cars/jeeps manufactured or assembled
in India to save foreign exchange.
This is not feasible in regard to dis-
tant missions due to (a) the high cost
of transportation and (b) want of
mdequate repairs/servicing facilities.

Kerala Ooranma Devaswom Board

1063 f Shri A. K. Gopalan:
"\, Shri P. Kunhan:

Will the Minister of Planning be
pleased to state:

(a) whether Government have
received any representation from the
Kerala Ooranma Devaswom Board
demanding that the devaswoms be
exempted from the purview of the
Kerala Agrarian Relaiions Act: and

(b) if so, what action (GGovernment
propose to take on this representation?

The Minister of Filanning and
Labour and Empluoyment (Shri
Nanda): (a) Yes.

(b) The Kerala Agrarian Relations
Act includes adequate provisions for
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protecting the interests of religious
and charitable institutions.

Indian Export

1064, Shri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what are the two new finance
schemes proposed by the Export Risk
Insurance Corporation for the pro-
motion of Indian export; and

(b) when these two new schemes
will be put into operation?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The two new types of insurance cover
which the Export Risks Insurance
Corporation proposes to issue for pro-
motion of Indian exports are:

(i) covering of risks of exporters
who finance manufacturers to
produce goods for the pur=-
pose of exports; and

(ii) covering of risk of non-
acceptance of goods by
foreign buyers.

(b) The scheme at (a) (i) is already
put into operation while that at
(a) (1) will come into operation
shortly.

Accident in Sitanala Colliery

1065. Shri A, N. Vidyalankar: Will
the Minister of Labour ahd Employ-
ment be pleased to state: .

(a) whether his attention has been
drawn to the news items which
appeared in the Press that on 20th
July, 1962 due to a roof collapsing
inside Sitanala Colliery (20 miles
from Dhanbad) a number of workers
were buried alive, and died:

(b) the number of workers dead
and wounded;

(c) causes of the accident and why
the same could not be prevented;

(d) what steps have been taken to
avoid such accidents; and
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(e) total number of accidents in the
coal mines for the last three years in
order to show whether the number of
accidenis is increasing or decreasing?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). There was
an accident in the Sitanala Colliery
on the 19th July, 1962 as a result of
which six workers were killed, and
one injured.

(c) The accident was due to fall of
a mass of stone from the roof., The
accident appears to have been due:to
the place not being supported syste-
matically.

(d) The Coal Mines Regulations,
1957, (regulations 102 and 108) con-
tain adequate safeguards against such
accidents. The present accident seems
to have arisen from their non-
observance. Legal action is proposed
to be taken against those responsible.

Year No. of No. of
miners accidents
employed
1959 3,83,761 191
1960 3,97:422 198
1961 222

(Provisional

Cooperative Jute Mills

1066. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
under consideration for the setting-
up of co-operative jute mills in the
States of Orissa, Assam, Bihar and
UP;

(b) whether any scheme for estab-
lishing a jute mill in Orissa is under
active consideration of Government;
and

(c) if so, what progress has been
made in thig regard?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
There is no such proposal, apart from
the proposed co-operative jute mill in
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Assam for which an Industrial
Licence has already been issued,

(b) No, Sir.
(c) Does not arise.
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Aluminiam Factory at Mangalore

1068. Dr. L. M. Simghvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have
issued a licence for setting up an
aluminium manufacturing factory at
Mangalore;

(b) whether the proposed factory
will be in the private sector;

(¢) it so, to whom the license has
been granted;

(d) what considerations impelled
the Government to locate the factory
at Mangalore; and

(e) what will be the financial out-
lay of the project?

The Minister of Industry in the
Ministry of Commerce and Induostry
(Shri Kanungo): (a) and (b). No, Sir.
Government of India have no infor-
mation regarding the proposal for
setting up of an aluminium factory
at Mangalore (Mysore).

() to (e). Do not arise.

Leather Training Institute at
Venlamkulam, Kerala

1069. Shri P. EKunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Leather Training Institute at Veniam-
kulam, Palaghat District, Kerala has
been removed from there;

(b) if so, where it has been
removed; and

(c) the reason therefor?

The Minister of Industry in the
of Commerce and Indnstry
(Shri Kanungo): (a) Yes, Sir,
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(b) The Centre has been removed
from Veniamkulam and merged with
the Extension Centre for Footwear at
Trichur.

(c) The Centre has been merged for
the following reasons:

(i) The working of the Centre did
not yield satisfactory results;

(ii) Due to the disadvantage of
its location the Centre had
little potentialitics, for deve-
lopment of leather industry;

(iii) There is already an Exten-
sion Conire 8 mules away from
Veniamkulam at Shoranur,

(iv) From the point of view of
Extension Servire facilities,
the murger ol (" Centre
with the Footwear Ucitre at
Trichur does not mean any
diminution in the availability
of these facilitics a1 Vaniam-
kulam.

(v) The merger of the Centre
with the E+tension Centre at
Trichur will result in provi-
sion of much greater service
to the Small Industrialists of
the area.

Interest on Loans given to Low Income
Group People

1070. Shri Eswara Reddy: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether Government have
received any representation to relax
the interest rules on loans for low
income group people; and

(b) if so, the action taken thereon?

'The Minister of Works, Housing and
Supply (Shri Mehr Chanq Khanna):
(a) Yes; certain representations have
been received from Delhir

(b) As the reduction in the interest
charges would tantamount to a sub-
sidy which is not contemplated under
the Scheme, the borrowers have been
advised that interest charges are pay-
able in accordance with the terms of
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the Mortgage Deeds executed by
them. Where, however, the borrowers
subsequently opt to repay loans in
shorter periods, Government have
agreed to charge interest at g reduced
rate for the balance period of repay-
ment.

Indians visiting Gurdwaras in
West Pakistan

1071, Shri Buta Singh: Will the
Prime Minister be pleased to state:

(a) whether there is any restriction
on the members of the Akali Party
in the Punjab for visiting Gurdwaras
in West Pakistan;

(b) whether any District Magistrate
in the Punjab has issued any instruc-
tions to the Police to confirm whether
the person applying for a passport for
the purpose mentioned in (a) above
is a member of the Akali party or
not:

(¢) if so, the reasons for these
instructions;

(d) whether the Government of
India received any representation
during June or July, 1962 from
Punjab with regard to the removal of
the restrictions in question; and

(e) if so, when, from whom and
the action taken thereon?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) No, Sir.

(b) and (c). An inquiry to that
effect was made by the Deputy Com-
missioner, Amritsar and not by the
District Magistrate, but there was no
question of any discrimination in
granting passports to an individual
merely on the busis of his party
affiliation. The normal practice is to
ensure that an individual's activities
abroad will not be prejudicial to our
National interest.

(d) and (e). A letter was received
by the Prime Minister from Shri
Harbans Singh Gujral, Legal Adviser
to Akali Dal, in July 1962. Shri
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Harbans Singh Gujral was informed
that no discrimination was intended
against any individual or party but
that it was normal practice to estab-
lish bona fides of the applicants before
passports were issued to them.

Development of Cotl‘.ag'e‘ Industries in
Nagaland

1073. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether a comprehensive pro-
gramme of development of cottage
industries in Nagaland has been out-
lined;

(b) if so, what are the broad out-
lines of the programme; and

(c) the estimated cost of the pro-
gramme?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (e). The plan for the
development of cottage industries in
Nagaland is a part of Nagaland's
Third Five Year Plan. It broadly aims
at expanding the production by
improving the supply of raw materials
and introducing better techniques of
manufacture and better marketing
facilities. The Government had
initially approved an expenditure of
Rs. 5 lakhs for the development of
cottage industries during 1961—66.
Of this, Rs. 80,000 were earmarked
for training, Rs 120,000 for subsidies
and Rs. 300,000 for loans. A sum of
Rs. 80,000 has been spent during
1961-62 and an expenditure of
Rs. 317,000 has been approved for the
current year. The Nagaland Adminis-
tration are separately examining the
necessity of raising the provision of
funds for development of cottage
industries during the Plan period.

Manufacture of Conveyer belis

1074. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that conveyer belts are mono-
polised, manufactured and priced by
Dunlop and Good Year Companies
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which is 50 to 100 per cent more than
the prevailing price in the world
market?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): No, Sir. As far as
the Governmen®are aware apart from
Messrs. Dunlop Rubber Company of
India, four other firms are producing
conveyor beltings. This item is not
manufactured by Messrs. Good Year
Tyre & Rubber Company of India.
Government have also sanctioned six
more new schemes for manufacture
of different types of conveyor belt-
ings, and when these materialise, the
prices of these belts may be expected
to come down.
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Hindustan Photo Films Manuofacturing

Company

1078. Shri D. C, Sharma: Will the
Minister of Commerce and Induostry
be pleased to refer to the reply given
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to Starred Question No. 1117 on the
29th May, 1962 and state the further
progress made in the construction of
the raw film project by the Hindustan
Photo Films Manufacturing Company
Ltd.?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): Construction of the
factory buildings is proceeding satis-
factorily. Imported machinery and
equipment to be supplied by M/s.
Bauchet & Co. have started arriving
at the factory site. Machinery worth
about Rs. 55 lakhs have so far been
shipped. The pilot water supply plant
has been completed and the alignment
of the pipe line for the factory water
supply is being laid out. Contract for
the intake tower has already been
awarded and the work is in progress.
To meet the power requirements
during the construction stage, a tem-
porary sub-station of 250 KVA has
been erected. Orders have been
placed for the sub-station eguipment.
A small meteorological observatory
and a testing laboratory to control
the products and raw materials before
commercial production is undertaken
have been set up. Fifteen of the
enginecrs are returning from France
after completion of their training and
others are expected back during the
course of the next 2 months.

Accumulated Stock of Handloom Cloth

1079. Shri Umanath: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is a large
accumulated stock of handloom cloth
in the various States;

(b) if so, what steps arec being
taken for its clearance; and

() what is the stock at present in
Madras State?

The Minister of International Trade
in the Ministry of Commerce and
Indusiry (Shri Manubhai Shah): (a)
Government have received no report
about any undue accumulation of
handloom cloth in any State.

2550
(b) Does not arise.

(c) Information is being collected
and will be laid on the Table of the:
House.

Improvement of Civic Life

1080. Shri P. C. Borooah: Will the

Minister of Planning be pleased to-
state:

(a) whether the Planning Commis-
sion has of late decided on a scheme
to enlist participation of the civic
bodies in planning for improvement
of civie life in the country; and

(b) if so, what are the details
thereof?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) and (b). Civic bodies
like Municipalities have not been
actively  associated in the Plans
hitherto formulated. In accordance-
with the recommendation made in the
Third Five Year Plan, however, pre-
paratory steps are to be undertaken
in the Third Plan period so that in the
next phase of planning, as many
towns and cities as possible and, at
any rate, those with a population of
100,000 or more come into the scheme
of planning in an organic way. Plan-
ning Commission have recently
initiated preliminary studies in this
direction.

All India Handicrafts Board

1081 S 8hri A. V. Raghavan:
"\ Shri Pottekkatt:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
before Government to reconstitute the
All India Handicrafts Board;

{(b) what steps Government pro-
pose to take to exclude office bearers
of institutions receiving loans from
becoming office-bearers of the Board;
and

(c) the number of such office-
bearers on the present Board and the:
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amount of loans advanced to them
during the Second Plan period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The All India
Handicrafts Board was reconstituted
with effect from the 1st August, 1962.

(b) The question of excluding
office-bearers of institutions receiving
loans from becoming office-bearers of
the Board along with certain other
recommendations of the Estimates
Committee on the All India Handi-
crafts Board are under the co=<dera-
tion of the Government of India.

(c) There are two such office-
bearers on the present Board. No
loan was at any time given to thic.u
by the All India Handicrafts Board.

Trade Unions

1082. Shrimati Ramdulari Sinha:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that in
Bihar a convention has been estab-
lished with the agreement of the
representatives of employers and the
cmployees for recognition of one trade
union in one unit;

(b) if so, how this arrangement is
working there; and

(c) whether the same pattern can
be adopted at the national level in
the matter of recognition of the trade
unions?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) Yes.

(b) Information is being collected
from the Bihar Government.

(c) At the national level -certain
criteria as laid down under the Code
of Discipline have already been
accepted by all Central employers’
and workers’ organisations for recog-
nition of unions.
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Land for Refugees to be Settled in
New Barrackpur

1083. Shrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) how far the land has been
acquired for the refugees still living
in tents in the Kodalia—Agapur—
Masunda area of New Barrackpur,
24 Parganas; and

(b) when they will be able to get
the land and their house-building
loans?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). The information is
being eollected from the Government
of West Bengal and will be laid on
iie Table of the Sabha.
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4T fF 37 ATl et fraer
geay § A =i #7 g TsaEe
safe qifaa 7 @ & o fog i
I AT 39 ¥ £F1T F¢ fagr M
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aar s wfe et (s SrEmETATe
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I AV T FRT VoR,00% 2 | AieH
T T 3T H ¥ offwr 81 qmfowar
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A.LR. Stations at Bangalore and
Dharawar

1085. Shri S. B. Patil: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any steps have been
taken by Government to provide
permanent buildings for A.ILR. Stations
al Bangalore and Dharawar; and

(b) if so, the details of the steps
taken by Government in this regard?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) and (b). The
transmitter and the Receiving Centre
at Bangalore are already housed in
permanent  buildings. Permanent
buildings are also being provided for
the new 10 KW Medium wave trans-
mitter and the Receiving Centre at
Dharawar under the Third Five Year
Plan. The Studios at Bangalore and
Dharawar are, however, installed in
rented buildings. There is no provi-
sion in the Third Five Year Plan for
the construction of permanent build-
ings for these Studios.

Aid to Algerian Refugees

1086. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether Government have sent
recently  consignments of tents and
medicines and other articles for the
relief of the Algerian refugees, who
are now being repatriated to their
country from Morocco;

(b) if so, what specific articles
have been sent by Government; and

(c) the total walue of the relief
articles sent?

The Prime Minister and Minister of
External Affairs and Minister of

Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes.

(b) Sugar; Children's  clothing;
‘Tents; and Medicines (Vitamin B

Complex injections and Tablets;
Chlorem capsules; Streptomycin;
Penicillin; etc.).

(c) Rs. 90,000.

Handloom Industry

1088, Shri Sham Lal Saraf: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what effective steps have been
taken by the All India Handloom
Board to help the Handloom Industry
in the country since its formation;
and

(b) whether this Board covers both
the co-operative and the non-Co-
operative units, organisations and
concerns in its field of operation?

The Minister of Imternational Trade
in the Ministry of Commerce and
Induostry (Shri Manubhai Shah): (a)
The All India Handloom Board was
constituted in 1952 to advise the
Government as to the steps that were
to be taken for rehabilitating the
handloom industry. Since  then
various measures have been taken by
Government to assist and develop the
Handloom Industry and the progress
registered has been appreciable. The
important schemes for which financial
assistance is admissible are mentioned
in the statement laid on the Table of
the House. [See Appendix I, an-
nexure No, 101].

(b) Loans and grants are admis-
sible only to the Weavers’ Co-operative
Societies. Export incentive schemes
have been extended to all weavers.

Export of fish from Kerala

1089 f Shri P. Kunhan:
1 Shri A. K. Gopalan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government are aware
that the export of fish from Kerala
is at a standstill due to shortage of
ice; and



2555 Papers Laid on the
Table

(b) if so, what action has been
taken by Government to overcome
this shortage?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir. According to Government's
information, while improveq cold
storage facilities and larger supply
of ice will help exports, and the
Government of Kerala are, therefore,
setting up a freezing-cum-ice plant at
Cochin, exports have not stopped
owing to shortage of ice.

(b) Does not arise.

12 hrs.

PAPERS LAID ON THE TAELE

Norirication UNDER EssentianL Com-
MoODITIES AcTt, 1833

The Minister of Indusiry in the Mi-
nistry of Commerce and Industry
(Shri Kanungo): Sir, on behalf of
Shri Manubhai Shah, I beg to lay
on the Table a copy of the News-
print Control (Second Amendment)
Order, 1962 published in Notification
No. 8/26/62-Imp. dated the 4th August,
1962, under sub-section (6) of section
3 of the Essential Commodities Act,
1955. [Placed in Library. See No.

LT-336/62.]

GOVERNMENT RESOLUTION  ON PAPER
PRICES

Shri Kanungo: Sir, I beg tc lay on
the Table a copy of Government Re-
solution No. Ch(1)-17(130)/60 d?ted
the 21st June, 1962 on paper prices.
[Placed in Library. See No. LT-337/
62.].

NOTIFICATION UNDER MINES AND MINE-
mALS (REGULATION AND DEVELOPMENT)
Acr, 1957

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
Sir, 1 beg to lay on the Table a copy
of the Mineral Concession (Third
Amendment) Rules, 1962 published in
Notification No. G.SR. 1051 dated the
4th August, 1962 under sub-section
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(1) of section 28 of the Mines and
Minerals (Regulation and Develop-
ment) Act. 1957. [Placed in Library.
See No. LT.338/62.]

CONVICTION OF MEMBER

12.02 hrs.

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing telegram, dated the 17th
August, 1962, from the District Super-
intendent of Police, Vellore:—

“Shri R. Dharamalingam, Mem-
ber, Lok Sabha, convicted and
sentenced to ten weeks’ rigorous
imprisonment ynder each count,
to run concurrently, under sec-
tion 143, 341, Indian Penal Code
and section 7, Criminal Law
Amendment Act, by the District
Magistrate, Vellore, and was con-
fined to Central Jail, Vellore, on
the 16th August, 1962".

12.03 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayam Simha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing 20th August, 1962, will con-
sist of: —

(1) Consideration of any part-
discusseq item carried over
from today's order paper.

(2) Consideration and passing of—
The Atomic Energy Bill, 1962.
The Land Acquisition (Amend
ment) Bill, 1962.

(3) Discussion on the Second and
Third Reports of the Com-
missioner for Linguistic Mi-
norities laid on the Table of
the House on the 8th August,
1960, and 24th  April, 1961,
respectively, on a motion to
be moved by the Minister of
State in the Ministry of Home
Affairs,
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{4) Consideration and passing of
the Advocates (Third Amend-
ment) Bill, 1962.

(5) Further consideration of the
motion for modification of the
Conduct of Election (Second
Amendment) Rules, 1062.

{6) Further discussion of Shri
Nath Pai's motion on the
short-fall in the targets of the
Third Five Year Plan.

(7) Discussion on the manufac-
ture and sale of adulterated
and spurious drugs to be
raised by Shri Mani Ram
Bagri and others, at 3 P.M.
on Monday, the 20th August,
1962.

{8) Discussion on the Report of
the Life Insurance Corpora-
tion of India for the year
ended 31st December, 1959,
along with the Audited Ac-
counts, laid on the Table of
the House on the 12th De-
cember, 1960, on a motion to
be moved by Shri Ram Ratan
Gupta and others, at 3 P.M

on Wednesday, the 22nd
August, 1962,
12.05 hrs.

DEMANDS FOR SUFPLEMENTARY
GRANTS (RAILWAYS) 1962-63

Mr. Speaker: The House will now
take up discussion and voting on the
Supplementary Demands for Grants
in respect of the Budget (Railways)
for 1962-63. One hour has been allot-
ted for this.

The Deputy Minister in the Minis-
try of Railways (Shri 5. V. Rama-
swamy): Sir, two supplementary de-
mands aggregating to Rs. 17 lakhs
in respect of demands Nos. 2 and 17
have been presented consequent on
certain post-budgetary developments.
The supplementary demand No. 2 for

SARVANA 27, 1884 (SAKA)
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Ra. 12 lakhs is mainly for undertaking
flve surveys on different railways and
are in connection with the doubling
of about 525 miles on certain trunk
routes to increase the line capacity
im connection with the movement of
coa] transport consequent on the step-
ping up of the production target from
97 million tons to 101 million tons.
This may materialise in the later part
of the Third Plan or early in the
Fourth Plant but certain surveys will
be difficult and therefore they have
to be started early. For instance, the
preliminary-cum-fina] location survey
for goubling of the remaining 260
miles between Kharagpur and Vizi-
anagaram on the East Coast section
of the South-eastern Railway will be
a very difficult line survey.

2558

The sixth item covers the prelimi-
nary engineering-cum-final location
and traffic surveys for the construc-
tion of certain sidings about 50 miles,
beyond Bacheli, required to serve
the various ore deposits in the Baila-
dilla area. This has recently been
indicated by the Natiopal Mineral
Development Corporation.

Then there is Demand No. 17—
Open Line Works—replacements. This
is for a sum of Rs. 5 lakhs, It is in
the nature of a token grant to bring
to the notice of Parliament specifi-
cally the five works of development on
the different railways. These are for
doubling, to meet the new pattern of
the coal movement at the end of the
third Plan. Each one of these will
cost nearly Rs. 2 crores or over. There
is a token provision for Rs. 1 lakh for
each of these works. This is in.con-
formity with the recommendations of
the Public Accounts Committeg in
their 40th report, which are as fol-
lows: —

“. ...that Parliament should be
apprised of and financial approval
taken in advance of commencing
works involving large amounts of
expenditure.”

Hence the motion.
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Demanp No, 2—MiscELLANEOUS Ex-
PENDITURE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 12,00,000 be granted
to the President {o defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1963,
in respect of ‘Miscellaneous Ex-
penditure'.”

DemAND No. 17—OPEN LiNE WoORKE—
REPLACEMENT

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 5,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1963,
in respect of ‘Open Line Works—
Replacements’.”

Shri S. M. Banerjee (Kznpur): Mr.
Speaker, Sir, I would like to confine
my remarks to Demand No. 17. I am
all for supporting this demand be-
causg it is meant for doubling the
lines. It has become absolutely neces-
sary. In doing so, I would try to
bring to the kind notice of the hon.
Minister the questicn of staff working
in constructing a line in Rourkela for
taking iron ore to the Rourekala steel
plant. This work is generally known
as the Bondamunda-Dumaro Con-
struction, E.E. Railway. I am told
that some staff was brought from Cal-
cutta and other places belonging to
the S.E, Railway and they were being
paid some construction allowance.
The work on the line started in 1956
and the construction allowance began

to be paid from April, 1957. 1 do not -

know why this construction allowance
has been stopped from 20th  April,
1961 when it is said that no passenger
train or goods train can run on that
line. The hon, Deputy Minister may
say or the Railway Ministry may
come out and say that this line is be-
ing used for taking iron ore to the
Rourkela steel plant. But the con-
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struction allowance wag sanctioned
by the Railway Department on a de-
finite understanding that this will be
stopped only after this line was open-
ed to goods and passenger traffic. My
submission is neither the passenger
trains nor the goods train run on this
particular line. All the staff who are
working there in the Accounts De-
partment and in other departments
are not unfortunately getting this
allowance.

I may invite the atlention of the
hon. Minister to the other line known
as the DBK Projects. Whosoever is
working on that line, accounts staff
or any other staff, is entitled to the
construction allowance, 1  would,
therefore, request the Minister to see
that in the larger intcrests of the rail-
ways, in the interests of efficient
working on this particular line, as
well as on the other line to which I
referred to earlier, {his allowance
should be restored. The allowance
was stopped on 20th April, 1961, and
today I am sorry to say that no reply
has been given either by the Railway
Board or by the Genera] Manager or
by the accounts officers in charge of
this particular project. 1 would,
therefore, invite your attention to this
aspect of the matter and request that
some light may be thrown on it If
prior noice is to be given, he may
kindly make the necessary investiga-
tion and give the information.

With these words, I support the
demand.

Shri Joachim Alva (Kanara): Mr.
Speaker. Sir, speaking about Demand
No. 2, I do not know how the Minister
has settled the priority in regard to
surveys. The hon. Deputy Minister
recently went on a non-official wisit
to my constituency of North Kanara.
I am grateful to him for that, though
he did not give me any intimation.
But the people in the town across
which he passed, Haliyal, and who
have been demanding a railway,
wrote to me that he did not stop
there, though it was only 10 miles
across the route. I am in a spirit of
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opposing this demand and I would
like to know how this priority for sur-
veys is fixed.

When I made a demand for a sur-
vey of my constifuency, the hon.
Railway Minister was not generous
enough to mention it even in his
speech. There is not even a file in
regard to the survey. I know we
cannot oppose the policies while
speaking on supplementary demands.
All that I would like to plead is I want
to know how these priorities are fixed
up and why my constituency, which
has not got a railway for several years,
where even a Minigter goes incognito,
without even informing me.... ..

Shri S. V. Ramaswamy: My tour
programme is sent to all M.Ps. con-
cerned.

Shri Joachim Alva: I did not get it.

Shri §. V. Ramaswamy: Perhaps he
was away abroad.

Mr. Speaker: Probably he might
have gone out of India.

) Shri Joachim Alva: No, Sir I lock
into every letter that I get whether
1 am in or out.

On a previous occasion, this De-
puty Minister, Shri Ramaswamy, said
that a railway could not be put in my
constituency. A fortnight ago, he was
going to Dandeli, but he did not stop
on the way at Haliyal which was
hardly 10 miles away, where people
are demanding a railway. They wrote
to me saying, if he had stopped. they
would have put a hundred garlands
round him....(Interruptions). I am
not saying it in any spirit of humour.
When people are demanding a rail-
way, at least a survey can be promis-
ed. A survey means something at
least, thay something is moving some-
where, But when there is no file even
moving inside the Railway Board, it
is time we asked the high-ups in the
railways as to what they are doing
about a backward area, but which
from the national point of wview s
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perhaps India‘s best area, because it
is very rich from the harbour point
of view, electricity and powcer point
of view, mineral point of view, timber
point, arecanut point of view and
even in man-power. As I said, I am
a member of the ruling party and I
cannot oppose a demand, but I am in
a mood to oppose i{ altogether in the
interests of my constitucncy.

1 would pinpoint the demand of my
constituency. The Deputy Minister
went on a visit less than a fortnight
ago to the Dandeli area, which is
going to become a very important in-
dustrial centre of India with several
high grade factories. He was seeing
the light railway which was  Very
rickety and which was supposed to
carry timber, belonging to the forest
Department. We are glad to know
that the Central Government is taking
over that railway. That is good news.
We do hope that next time when the
railway budget is presented, the hon.
Railway Minister, guided by his two
able deputies, will sce that Karwar is
included in the survey.

Shri P. K. Deo (Kalahandi)j: Mr.
Speaker, Sir, I would like to confine
my observations to Demand No. 2 in
relation to the South-Eastern Railway.
As pointed out by several speakers
in this House on previous occasions,
this is the most important railway in
the entire railway system of India,
because it caters to the needs of four
steel mills. Regarding the expansion
programme of the South-Eastern Rail-
way, 1 beg to submit that the survey
that is being undertaken for the
D.BXK, Railway Projects—Dandakara-
nya-Bolanglr-K1r1buru Railway Pro-
jects—has been entrusted {o a staff
which is located at Waltair. Their
activity is very much widespread. It
means the extension of the Bonda-
munda line and linking of the Sam-
balpur-Titilagarh line, and the survey
and construction of the Kotavalasa-
Bailadilla section of the D.B.K. line.
It is the most important line. As many
as 49 tunnels have to be done. Our
export target of 10 million tons of
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[Shri P. K. Deo]

iron ore to Japan has to be facilitated
‘through the Vishakhapatnam Port in
which very soon we are doubling the
capacity to export. I beg to submit,
Sir, that the progress made in this
regard is not very satisfactory. We
have got grave doubts whether we
can stick to the schedule and the
actual export of iron ore could be
made in time. We have got grave
doubts whether we shall be zble to
fulfil our various commitments re-
garding our exports to Japan.

In this connection, Sir, I have a
suggestion to make. Instead of the
Kottavalasa-Bailadilla line being a
blind line that is the railway line com-
g to a stop at Bailadilla, which is
one of the largest iron ore fields in
the world—I gubmit that the jine
should be further extended to meet
either at Ballarashah or at Sirpur on
the Wardah-Vijayawada section of
the Central Railway. This line was
surveyed a long time back. In those
good old days the Nizam Government
of Hyderabad wanted to put steel
mill by utilising the coal from the
coal fields of Chanda and the iron
ore deposits of the Bailadilla mines.

Sir, there is a great possibility of
dewveloping that backward area of our
country. If you will have a glance
at the railway map you will find that
there is a big pap without railway.
that is the Bastar-Chanda-Korasut
area, That contains large number of
rich mineral deposit. It has got bau-
xite ore with the highest percentage
of aluminium content. There is iron
ore also. There is coal in Chanda
which is quite suitable {for a sieel
plant. I submit that the Government
should consider the desirability of
having a survey made from Bailadilla
to Ballarshah. Further, I would like
to point out that in those good old
days. the Bengal-Nagpur Railway,
which is now called the South-Eastern
Railway, made a survey of this area.
The survey was conducted by Mr.
Parkes to have g railway line from
XKesinga {0 Nowrangpur and join the
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D.BXK. line somewhere at Boriguma or
Kotpad. That survey report has been
put in cold storage. I think that
should be taken up and the construc-
tion work, if not possible in the Third
Plan, may be taken up at least in the
Fourth Plan.

I have another suggestion to make.
The Kiruburu section of the D.BK.
line which branches off from Bonda-
munda goes eastwards towards Bar-
suan area. There is a gap of about
680 miles between Talcher, which is
the terminus of Talcher line which

"branches off from Cuttack and the

line. If that gap of 60 miles could
be filled and if there is an extension
of the railway line to meet at Talcher,
then there is every possibility of deve-
loping the Paradip Porl. Then we
can export millions of tons of iron
ore, which are still unused, to Japan
or to other countries through this
Paradip Port, and {hat will help us,
to a great extent, to earn the much
needed foreign exchange of
which we are short at present.
we find from this Demand that the
doubling of the section between
Kharagpur and Vijayanagaram has
not been taken up. It has been
shelved. It is probably hoped that
this work may be taken wup during
the Fourth Plan. It is one of the
most important sections of our rail-
way system. It is through this section
that coal movement to South India
takes place, where there is no coal
at all. The entire Southern Railways
depends upon the movement of coal
from the Bihar and Orissa (ie.
Talcher) coalficlds through this see-
tion. Many of the industries in the
south are also being closed down due
to the limited supply of coal. So, I
submit that this should be given top
priority to facilitate the movement of
coal and to give the final word to
our first iron ore plant in the South
which is likely to come up at Salem
or nearabout. Therefore, the doubl-
irg of this line should be taken up
in right earnest.
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Then, even though there is a pro-
posal to double the line from Nagpur
to Howrah, the main line of the South
Eastern Rai ys, as far as the work
between the Bhilai Nagpur section 1s
concerned, it is not at all satisfactory.
I think it was scheduled that the
work would be completed by 1963 but
considering the progress so far made
I do not think anybody would be
satisfied that the work would be com-
pleted by that time because the two
main bridges on Waynganga and
another big river in that section have
not been taken up as yet. So, I sub-
mit to Government to leave no stone
unturned to complete this important
work in time.
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Shri Daji (Indore): Sir, while the
Demands for supplementary grants
are welcome as they are made parti-
cularly with reference to coal move-
ment, the first thing that strikes one
is the improvised manner in which
the whole matter is sought to be dealt
with. Tt is hardly two months since
we passed the Budget and now, in
the Supplementary demands, we are
told that a new pattern in the direc-
tion of coal movement has been found
and therefore steps are necessary to
provide for the same. Secondly, we
are also told:
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“The National Mineral Deve-
lopment Corporation have indi-
cated only recently the particular
deposits proposed to be worked,
and consequently the decision
regarding surveys for construc-
tion of sidings in this area is a
post-budget development.”

If this is so, no one can blame the
Railway Ministry for coming forward
with supplementary demands. But,
the question is, how long are we
going to proceed in this ad hoc manner.
We have a planned economy. We
have got a Five Year Plan. How is
it that the National Mineral Develop-
ment Corporation tells you only
recently the new deposits that it
seeks to work and how is it that you
are totally ignorant of the total
demand under the Five Year Plan
that you are called upon to meet.
If this is so, we are also further
warned that Turther demands are
necessary and further supplementary
demands will be....

Mr, Speaker: If the hon. Member
addresses the Chair and speaks to the
Minister in the third person, it would
be better,

Shri Daji: We are told that if it was
found necessary, a further supple-
mentary budget will be brought for-
ward. In how many cases are we
going to complete the picture? Really
speaking, the nation as a whole is
deeply concerned about the question
of coal traffic. This morning, we
were told by one hon Minister that
because of lack of railway lines, iron
ore was accumulating at the ore pits
and so on. This demand once again
stresses the lopsided character and
nature of the work that is being
undertaken by the railways. Coming
from Madhya Pradesh, I know for
certain that the Central Plan and the
State plan both have wvisualised the
opening up of huge coal mounds in
the Vindhya Pradesh region. And,
as vet. no railway line is being sche-
duled in that area. T also know that
for the Korba power plant and the
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Korba coal deposits which are being
exploited, no scheme for railway lines
15 being developed in that area.

The Minister of Railways (Shri
Swaran Singh): Which area? There
15 a line from Korba to Champa.

Shri Daji: For thc new scheme,

Shri Swaran Singh: Which new
scheme?

Shri Daji: Of carryingscoal from
Korba to UP.

Shri Swaran Singh: There is a line
to Champa. From Champa, it can be
taken anywhere.

Shri Daji: Only 35 miles of line.

Shri Swaran Singh: Actually, the
complaint of the Railways is that the
Korba-Champa line has been there in
position and is not being utilised.
Therce are no buyers for the Korba
coal.

Shri Daji: There is the question of
the Balladilla mines. What 1 want
to stress is this. It is now time that
the different Ministries, particularly
the Ministries for Coal gynd Rail-
ways and now the the Ministry with-
out Portfolio sit together, one day,
two days, for a week and once for all
decide the requirements of the Third
Plan so that we are not again and
again faced with this eventuality that
new demands are raised and new tar-
gets are indicateq and therefore new
line have got to be doubled There-
fore, the only objection that one can
take is this. Doubling of lines and
the new surveys are welcome things.
We only stress, again, that a more co-
ordinated effort and long term plan-
ning by the Railways alone can solve
the situation. For, the railways can-
not deliver the goods just the next
day or the day after; jt takes some
months and some years to be able to
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deliver the goods. Therefore, it is ne-
cessary that the entire requirements
of the Third Plan and even the beg-
inning of the Fourth Plan should be
chalked out and surveyed from now
onwards and given over to the Rail-
way Ministry, so that in a regular way,
the railways will be able to forestall
the requirements and meet them be-
forehand, so that the accumulations
here and the bottle-nedks there which -
we are again and again faced with
will not be there in the future. With-
out this imagination ang without this
foresight and without this fore-plann-
ing, the work on the railways will not
succeed. In fact, I would even go to
the length of saying that somctimes,
the Railway Ministry may cven put
their foot down on the other Minis-
tries and say ‘Give us your programme
beforehand; otherwise, we shal] not be
able to mcet your needs’.

We are now going to have a double
line. That is very good. I would
only pray on this occasion that this
doubling of the line would not lead
to further accidents, but may lead to
lesser accidrnts.

Dr. M. S. Aney (Nagpur): It would
rather minimise the accidents.

Shri Daji: I hope it will mini-
mise accidents. But the som-
bre pipeture given to us yes-
terday was almost %o consternating,
that one is compelled to conclude that
the surest destination for one who
purchases a ticket for {ravel on the
railways is not the destination shown
on the ticket but heaven or hell,
whichever you may like to call it, or
the grave. It was such a sombre
picture that we hag yesterday that
even the papers have been forced to
comment over the tota] denial of res-
posibility and the refusal to give
us any concrete measures to avert ac-
cidents; and this leads to this fear that
if we purchase a ticket and board a
train, we are booking overselves more
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easily for the grave than for the
station of destination. I hope that this
doubling will help to solve this pro-
blem.

Shri Sonavane (Paudharpur):
While speaking on the Supplementary

' Demands for Grants relaling to the

railways, 1 am surprised that within
the course of only six months, the

. Railway MMister should have come

" Central Ra'lway.

-

forward tp this House with these
SuppIementary Demands. This doubl-
ing of lines, the surveys and other
miscellaneous expenditure could have
been visualised earlier. If jmagina-
tion hag not traversed so far, then I
do not know what the position is: it
only means that the long-term plan-
ning is perhaps defective. Howcver,
I would not make a big gricvance out
of it, but it is there,

On Demand No. 2, a sum of Rs 12
lakhs has been asked for in regard to
the surveys. [ would like to submit
that some trafic and engineering sur-
veys have been completed, buy they
have been kept in cold storage. I do
not know why they have been kept in
cold storage. 1 would like
to  refer, in this  connection, to
the traffic survey regarding the Barsi
Light Railway which was formerly a
private railwoy; that has now been
nationalised and brought under the
This line was to be
converted into a metre gauge or broad
gauge line, and with that end in view,
surveys werge underiaken, and a lot
of money was spent on it.

But nothing” has been done so
far. In this connection, I would like
to drayw the attention of the hon.

Minister to the grievances of the tra-
velling public. There i; a plage. of
pilgrimage called Pandharpur where
the Viitoba temple is there, and lakhs
and lakhs of pilgrims go to that place,
but we find that actually, they are
physically made to travel almost in
wagons just like goat, cats and dogs.
This state of affairs is continuing for
fong, and we are all suffering in
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silence. Pandharpur is my constie

tuency. Of course, I am travelling not
in the wagons, but I have also got
to perform the railway journey dur-
ing the four fairs there in a year, and
I have found that actually, so many
wagons are attached to the rakes.
People are tired of this thing. All the
time, newspapers are coming out with
articles etc., on the subject, but no
hon. Minister has cared to visiy that
place. 1 was very happy to find that
the Deputy Railway Minister was
visiting Sholapur, and I thought that
he would come to Pandharpur also
and have darshan of the Vittoba
temple, but he did not do so. I in-
vite the hon. Railway Minister, Shri
Swaran Singh to come and visit Pand-
harpur, ang if he gives me some inti-
mation, I shall actually show him
the position, particularly, during one
of the fairs there, and he would then
appreciate the difficulty. I hope that
the money spent on the traffic surveys
and enginecring surveys would not
be wasted. If action is taken on the
survey reports, then the blessings of
the rural pcople who have to travel
from Marathwada and Madras, and
the people coming from other places
also to have darshan of the Vittoba
temple will be there for the railways,
and the sufferings of these pilgrims
would be put an end to, if this ques-
tion is taken up in right earnest.

Shri P. Venkatasubbaiah Adoni): T
wholeheartedly support the Demand
for addition funds for doubling of
track and conducting certain surveys
in this regard. The hon. Deputy
Minister has done well to focus atten-
tion on the doubling of track for the
swift and immediate transport of coal.

In this connection, I would like to
bring to his notice some difficultics re-
garding the export of iron ore, which
has become one of our most important
foreign exchange earners. I am sorry
to say that much attention has not
been paid by the Railway administra-
tion te this matter. Coming from a
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constituency from where iron is being
exported, I know the difficulties of
the small mine-owners from my area
and the adjoining area, Bellary dis-
trict, Hospet and Sandur areas. The
greatest bottleneck is congestion on
the railway line. After the libera-
tion of Goa, Marmagoa has become an
important port. Formerly, jron ore
used to be sent to Marmagoa for ex-
port to foreign countries. Now we
have repaired the line. Masulipatam
and Marmagao have been joined. It is
all the more necessary that further im-
provements should be effected gn this
line. Masulipatam is a port in An-
dhra Pradesh which has been peglect-
ed for a long time. These two ports.
one on the eastern side and the other
on the western gide, are going to be
very important portg for the export of
mineral ore from this country. The
railway line joining these two ports
is not being cared for, so far ag my
knowledge goes. I would like to
stress that thig is an important link
through which iron ore ig exported.
Attention should be paid to the im-
provement of this line so that with
the least difficulty we could export
such important foreign-exchange earn-
ing commodities like iron ore and
manganese ore which are mined in
abundance in our area.

I once more thank the hon. Minis-
ter for bringing in thig supplementary
demand and 1 once more request him
1o bestow attention to the railway line
1 have mentioned.

Shri P. G. Sen (Purnca): 1t is very
encouraging that the hon. Minister has
brought forward the gquestion of
doubling of lines and preliminary sur-
vey thereto. But it is very disappoint-
ing that no demand has come from
the North-Eastern Railway for a
single broaq gauge line from Katihar
to Barauni. You know that the
Rajendra Bridge has been erected
acrosg the Ganges and the broad
gauge line goes up to Barauni, the line
going from Barauni to Assam, that is,
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covering the North Bihar and North
Bengal portion. Link with Assam is
of the utmost importance. But though
the broad gauge line towradg Samasti-
pur has been made, thijg portion, of it,
not more than 100 or 112 miles, has
not be broad gauged to the utter dis-
appointment of the travelling publie.
At the same time, so far as the move-
ment of coal and cement and other
essential commodities js concerned,
transhipment difficulties arise and
Baranuj becomes very congested, with
the result that we do not get even
coal, So, my point is that while doubl-
ing of the lines has been provided
here, there should be at least a single
broad gauge line from Barauni to
Katihar, because from  Siliguri to
Assam there js already a broad gauge
line, but from Katihar to Barauni
there is no broad gauge, and it should
be provided.

Shri S. V. Ramaswamy: 1 am thank-
ful to the hon. Members who made
several suggestions.

There is a misconception about the
supplementary demands. Shri Daji
for instance said: can we not finalise
the thing once and for all, even think
ahead for the fourth plan draft a plan
and finalise it and present it to Par-
liament, and pot come again and again
with supplementary demands? I think
my hon. friend has misunderstood the
entire framework and the process of
planning.

In the Third Plan Report itself the
hon. Member will fing the passage
where it is stated:

“The development programmes
for coal and certain other impor-
tant industries have not yet been
worked out in ful] details.”

That is the very reason why we have
got to come again and again, as and
when things get fiualised. My hon.
triend read from the book itself show-
ing that these developments are due
to post-Budget information and pro-
grammes.
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As the hon. Member is aware, the
Third Plan itself provides for the
ceiling of Rs. 1,325 crores, but sub-
sequently the Planning Commission,
on our representation, have found that
thig is not enough, and they have taken
note of our assessment of additional
requirements of 120 croreg and asked
us to process our programmes accord-
ingly. So, there is no rigidity about
this planning in a developing econo-
my. As and when, things develop, as
and when things crup up, new prob-
lems come up, we have to solve them
ad hoc, and again and again come to
Parliument. The very purpose of com-
ing here is to appraise Parliament of
the various things that are taking place
in the country and keep them inform-
ed. That is why, as I submitted ear-
lier, the Public Accounts Committee,
in its 40th Report, has mentioned that
open line works of large mangnitude
which cost over Rs. 2 crores, Parlia-
ment should be informed at the very
initial stage and approval taken. That
is the very reason why we have come
up. and thercfore, I hope my hon.
friendg wil] appreciate the reason be-
hind our coming o this House again
and again,

Shri Daji; The particuiar portion
you read out from the Five Year
Plan was written about two years ago.
Am I to understand that even now
the programmes have not been fina-
lised and given to the Railway
Ministry?

Shri . V. Ramaswamy: Things do
take time. For instance, it js after
thig Plan that we discovered the Sin-
grauli mines and we have thought of
constructing a mew line in that area.
So, we distover new things, and as
and when things develop, we have got
to think of new lines leading to those
places.

Also, the pattern of movement of
coal was not finalised. It is only now
that we have got a fuller picture of
what the pattern is to be at the end of
the Third Plan. It is for these pur-
poses that the doublings are to be
done. It fits in with the new pattern
that hag emerged, so to say up to now,
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for the movement of coal towards the
end of the Third Plan.

As will be seen from the number of
rallways that have been given in Page
2, the Bina-Katni doubling ig to faci-
litate the movement westward of coal
from the Central India coalfields. It
1s obvious this thing has come out
now. Then with regard to the preli-
minary survey from Itarsi to Jabal-
pur, that line has got to be strengthen-
ed in order to move more coal on
that line.

Then, again, there is the Eastern
Railway—final location survey for
patch doubling of 60 miles on Sainthia-
Sahibganj loop. Hon. Members will
realise that this is for the purpose of
increasing movement of coal. In the
Southern Railway, Waltair-Samalkot
section, 40 miles, is to be doubled; be-
cause doubling would come up to
Samalkot and we want to extend it
right up to Waltair in order to rcap
the benefits of doubling to the whole
section,

Shri P. K. Deo: was urging that
Khargpur - Vizianagaram doubling
should be taken up-ang given pro-
minence. As a matter of fact, this is
being given prominence. This will be
the last link in the complete doubling
of the line between Calcutta and
Madras. The survey is to cover agbout
260 miles. It is very difficult terrain.
The line in that area goes close to the
coast-line, hugging almost the coast.
We may have to take the doubling
line rather to the interior so that it
is not exposed to the vicissitudes of
the monsoons. This will take some
time to survey. That is why we are
doing it well in advance so that we
may be able to meet the demands that
may develop towards the end of the
Third Plan.

Now, my hon. friend, Shri Baner-
jee, mentioned about construction al-
lowance. Construction allowance is
based upon certain principles, the main
principle being that it should be a neyw
project. Unlesg it 18 a project whers
new conditions prevail, construction
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allowance cannot be gven. In the case
of doubling of a well-established line,
there is no question of any difficulties
for the staff because there is already
a line. Therefore, in the case of
doublings like this, it would not be

possible to give construction allow-.

ance,

Shri S. M. Banerjee: 1 think there
is some misunderstanding. I was say-
ing that construction allowance was
given from 1957 up to the 20th April,
1961. It was sudden]y stopped. I
have no positive information.

Shri S. V. Ramaswamy: [ am stat-
ing the principle. Where exactly this
was done and up to what portion, all
this, I am not well aware of. If my
hon. friend would pass on the infor-
mation to me. 1 shall try to reply.
But, the broad principle on which it
is based is this. Only in the case of
new projects this construction allow-
ance is u:lowed and not in the case of
doubling an old line.

My hon. friend, Shri Alva was ask-
ing the Ministry, ‘What about the
priority for surve:,? It is obvious
from the notes that have been circu-
jated that these new doubling; are
only for the purpose of meeting the de-
mands of national economy, for the
movement of coa! supply to industrics,
1o develop industries and so on.

Shri Sivamurthi Swamy said that
Karnataka has not got cven one line;
and therclfore, give 10 or 15 miles
at least. It is not a question of cha-
rity; it is not a question of giving this
arca or that area.

Shri Joachim Alva: Salem has got
(Interruptions).

Mr. Speaker: He is answering Shri
Sivamurthi Swamy.

Shri Joachim Alva: Iie wos also
referring to me (Interruptions).

Mr. Speaker: That he has finished
already.
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Shri S. V. Ramaswamy: I am sorry
Shri Alva should have got up and
have said all that. Ewvidently, he was
in Europe when my tour programme
was sent to him and he has ignored
me. But, whatever it is, Karwar is
also there. He is urging about Kar-
war. We have to programme for lay-
ing a broad-gauge line from Guntakal
to Hospet in order to develop the ex-
port of iron ore. "We are thinking
of some other scheme by which we
shal] be able to step up export via
Karwar. This question of laying a
new line to Karwar is not now under
consideration,

Fortunately, we have got Goa now.
My hon. friend, Shri Venkatasubbiah
was mentioning about the movement
of iron ore via Goa. It is a matler
worth considering. The full picture
is not vlear yet, The matter is under
consideration in this Ministry and the
Ministry of External Affairs, No
doubt, Goua is a wonderful  pory and
in years to come it will be one of the
finest ports in the west coast and the
sustenance of that pory will be by ex-
porting iron ore. There ¢ no doubt
about it.

Shri Venkatasubbiah al-o mentioned
about Masulipatai. He must be thank-
ful that only recently we converted
the Masulipatam-Beswada line from
metre-gauge 1o broad-gauge, The
hon. Minister was there. He deelar-
ed 1t open only last month, That
places Masulipatam on  the broad-
guuge which js more advantagcous
than metre-gauge. Unfortunately,
Masulipatam port is not a developed
one.  And, port; are not under the
Ministry of Railways but under the
Ministry of Transport, If the port
were to be developed with the facili-
ties now available by having a broad-
gauge link from Bezwada, I have no
doubt that the port can also export
iron ore. It is for the hon. Member
to address the Ministry of Transport
and Communications to develop the
Masulipatam port.
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As regards the other point with re-
gard to the development of North
Canara area, I am glad to inform the
House that we made an offer to the
Mysore Government to pay a certain
sum for taking over the Alnaver-
Dandeli line., The Mysore Govern-
ment has accepted our offer and, in
course of time, it will be taken over
by the Indian Railways after due pro-
cess. I have been myself to that area.
It ig one of the richest areas. I am
glad to inform my hon. friend, Shri
Alva that my own impression is that
it is one of the richest areas in India
and the future of that area is wvery
bright indeed. There are already a
number of industries and more indus=
tries could come up. By the taking
over of this line by the Indian Rail-
ways, I have no doubt that that area
will become industrially advanced. I
hope that by the time the next Budget
comes Shri Alva will have a different
opinion of the activities of the rail-
ways in that particular arca. .

Shri Deo mentioned certain  new
lines linking up Bailadilla with cither
Balharshah or Sirpur. These are all
quite good suggestions, He also sug-
gesled thal the Kiruburu jine may be
linked up with Talcher. By and by,
as lime goes on and things develop,
we miy have to consider these things
ulso.  But, jusi at present, with our
limited resources and for the purpose
we have in view, namely, the move-
ment of coal. under o new pattern
during the Third Five Year Plan, we
have gol 1o confine oursclves to what
we  have  before us.  And, when
the time comes, we  shall, cer-
tainly. have the opportunity of con-
sidering these proposals.

He also commented on the doubling
of the Bhilai-Nagpur ling as not be-
ing satisfaclory. There was certain
delay. There wag shortage of steel
rails and materials. “But, nobody is
more anxious {o have the doubling
completed than the Railways because
there are so many blocks and engi-
neering cautions which impede the
movement of trains and the move-
ment of goods. Central India is very
rich in minerals; for instance, in man-
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ganesg ore and the iron ore can be
moved to Vizagapatam. We would
very much like that this doubling is
completed spo that we can move our
ores from the Vizagapatam port. Every
effort is being made to complete the
work.

Swamiji mentioned about villages.
The trains pass through villages.
Whenever there are trains passing
through villages, the villages also get
the benefit, If there be development
of the villages by reason of setting up
of industries, they may ask for halts.
Subsequently, if there be further de-
velopment, there may be a station.
Thercfore, the railways do contribute
to the prosperity of villagers and vil-
lages. It is not as if the trains shoot
oflf ignoring the villages. If railways
are laid through the wvillages that
Swamiji has in mind, I have no doubt
those villages also will bencfit.

13 hrs.

Shri Sivamurthy Swamy (Koppal):
Sir, may I ask one question. What are
the conditions to lay new lines in any
parlicular area? Are there any pre-
ferential conditions to Jay new lines?

Mr. Speaker: This question bas
often been answered in this House:
he can wait for some time and  then
utilise another opportunity. Now, the
question is:

“That the respective Supplemen-
fary sums: not cxceeding  the
amounts shown in the third col-
umn of the Order Paper be grant-
ed to the President to defray the
charges which will come in course
of payment during the vear end-
ing the 31st day of March, 1963,
in respect of the following de-
mands entered in  the second
column thercof—

Demands Nos. 2 and 17"
The motion was adopted.

13-01 hrs,

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1962-63
Mr. Speaker: The House will now

take up discussion on supplementary
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demands for grants in respect of the
General Budget for 1962-63. Two
hours have been allotted,

\
Demanp No. 9—DEFENCES SERVICES,
EFFECTIVE—ARMY

Mr. Speaker: Motion rioved:

““That a supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st da yof March, 1963,
in respect of ‘ Defence Services,
Effective—Army’."”

Demanp No. 10—DEFENCE SERVICES,
ErFFECcTIVE—NAVY

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1963,
in respect of ‘ Defence Services,
Effective—Navy'.”

DemiaND No. 11—DEFENCE SERVICES,
EFFECTIVE—AIR FORCE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1963,
in respect of ‘Defence Services,
Effective—Air Force'.”

Demanp No. 44—OtHeEr Revenue Ex-

PENDITURE OF THE MINISTRY OoF Foobp
AND AGRICULTURE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 8,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 1863,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Food
and Agriculture'.”

DeMAaND No. 49—CABINET
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 3,87,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1963,
in respect of ‘Cabinet’.”

Demanp No, 114—Dgrence  CAPITAL
OUTLAY

Mr. Speaker; Motion moved:

“That a supplementary sum not
exceeding Rs, 11,37,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3l1st day of March, 1963,
in respect of ‘Defence Capital
Outlay’.”

Denmanp No. 133—CaprralL OUTLAY OF
THE MinisTrRYy oF Mines anp FurL

Mr. Speaker: Motion 1nioved:

“That a supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1963,
In respect of ‘Capita] Outlay of
of the Ministry of Mines and
Fuel'.”

Shri S. M. Banerjee (Kanpur): Sir,
I confine myself to Demand Nos. 9,
23, 44 and 49. I am happy that the
Defence Ministry is starting an under-
graduate wing at the Armed Forces
Medical College, Poona. I would only
like to know whether this year itself
some boys have been admitted and
whether they will have proper studies
here. How many boys have been ad=
mitted to undergo this course in this
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particular college? 1 am in favour
of sanctioning this amount,

1 now come to Demand No. 23. The
footnole says:

“A permanent Clerk was sus=
pended with effect from 24th Sep-
tember, 1948 ang later removed
from service with effect from the
5th January, 1949 on charges of
inefficiency and insurbordination.
He challenged this decision in a
court which gave its judgment in
his favour. The Government went
in appea] to the higher court and
on its rejection filed an appeal in
the High Court. The High Court
also dismissed the Government’s
appeal with costs. The clerk was,
thereupon, re-instated in service
on the 10th September 1959 but
was retired from the same date
as he had already reached the
age of superannuation ... An
advance of Rs. 12,737 was obtained
from the Contingency Fund of
India (to pay the Clerk the de-
creta] amount) which will be re-
sumed to the Fund after the sup-
plementary appropriation asked
for is sanctioned.”

It is really a serious matter. 1 would
not only urge this matter but there
are similar cases. During the course
of the strike many employees espe-
cially of the audit department were
discharged or removed from service.
Some of them went to the court of
law. The Bombay bench of the Ma-
harashtra H'zh  Court gquashed the
orders of dismissal etc. of the Ac-
countant General Bombay in respect
of six cases of employees, who were
either charged for being members of
an unrccognised association or for
mere participation in strike. Recent-
ly the Nagpur bench of the Maharash-
tra High Court set aside the orders of
dismissals of the Accountant General
at Nagpur with costs and ordered that
the petitioners be continued in service
from the date of dismissal. The Court
stated that the authorities had vitiat-
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ed the principles of natura] justice
in not giving the officials a reasonable
opportunity ang acting merely on
secret orders of the Government.
In this case the charge was inefficiency
and insubordination. In the case of
the clerks I am now referring to,
there was no charge of inefficiency
but gross misconduct or taking part
in an illegal strike. The audit emplo-
vees do not come within the purview
of the gssential services or publie
utility services. Because of the ada-
mant, unhelpful and unreasonable
attitude of the Auditor.General, Gov-
ernment will have to pay similar
amounts if not more after this judg-
wment. 1f the Government is going to
thallenge it in the Supreme Court it
is a different matter. I will request
the hon. Minister to consider these
cases. We cannot raise this particular
question with the Finance Minister
though we have raised it many times.
So, 1 request him to intervenc in the
matter and see that these ten clerks
who are still on the streets are taken
back in service. In one of the cases,
His Lordship held that ‘it is apparent
to me that the inquiry officer was
completely biassed against the peti-
tioner from before the commencement
of the inquiry proceedings. This is
the sort of observation made by the
hon. High Court and must be taken
note of. I would only request the
hon. Deputy Minister to review these
cases. Government loses the goodwill
of the workers and at the same time
they have to pay huge amounts later
on to the concerned persons, in addi-
tion to the heavy expenditure incurred
in litigation.

Demand No. 44 refers to the sweet
subject of sugar. Here it is written:

“A  Supplementary Grant of
Rs. 8 crores is required for the
payment of subsidy to the Indian
Sugar Industry for meeting the
losses incurred on increased ex-
port of sugar to Canada and
Malaya and other nen-preferential
foreign markets.”



2587 Demands for

[Shri S. M. Banerjee]

This mater came up here previously
when your predecessor, Shri Anantha-
sayanam Ayyangar, was in the Chair
and he himself raised this question
whether we should lose so much by
way of subsidies to earn only Rs. 4
crores of foreign exchange while we
have (o spend Rs. 12°75 crores by way
of subsidies to mull owners to com-
pensate them for losses incurred on
the exports.

Our internal consumption is hardly
20 lakhs; it can be increased provided
the cost is less. Your distinguished
predecessor, the then Speaker, sup-
ported me and he put the poignant
question to the hon. Minister whether
it was not possible to reduce the price
and increase internal consumption.
The hon. Minister said that it was not
possible as it would affect the cane
price and so on. True, therce has
been a fall in our forcign exchange
and we should earn more. But on
page 9, the Memorandum refers to
‘increaseq production of sugar’ and
says that xport was resumed on
account of the increased production in
1960-61. So, it is not only a,question
of earning forcign exchunge. Previ-
ously we produced 21 lakh tons; now
we produce 31 lakh tons. We do not
however roduce the price so that there
will be more intornal consumption but
we decide to export. There was some
tus:le going on between Cuba and
America and we took political advan-
tage of it and we want to export our
raw or semi-processed sugar to Ame-
rico and other countries. 1 have no
grouse. Iy our ecountry can earn
forcign exchange to the tunc of Rs. 4
crores or Rs. 5 erores, it will add to
our resources. [ have no grouse
against it. But my point is it is high
time now that we considered the
reduction of the cost of production of
sugar. How 15 it that in other coun-
tries the cos<t is much less than here?
Here, a comparizon is made with the
price obtaining in foreign countries.
In the foreign countries, the cost of
sugar is Rs. 370 per ton, while here,
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it is about Rs. 800. Why is it much
less in other countries than here? Are
there no overheads there? Are there
no profit motives there? Therefore, I
submit that there should be a thorough
probe in the matter of sugar price.
The cost of sugar here is very high
and it is selling at fabulous prices.

Further, it may be noted that the
sugar mills have not yet paid amounts
to the tune of Rs. 3:5 crores to the
cultivators, to the cane-growers. I
hope that the Government of India
will also take note of this aspect and
see that the money is paid to the
cane-grower. My submission is that
there should be a thorough probe in
the matter of sugar prices, and for
increasing the internal consumption in
our country, the price should be
reduced.

Mr. Speaker: The hon. IMember's
time is up.

Shri §. M. Banetjee: I have some
more points, Sir., I shall finish in
three or four minutes. [ think there
will nol be many more speakers on
this subject. 1 am happy that an
assurance was given lo this House by
Shri S. K. Patil—and I am really
thankfu! to him for that assurance—
to the offeet that because of the redue.
tion in sugar production the prices
will not increase, and that he would
take carc to sce that the prices do
not increase. 1 am happy about it,
but T would only request him to see
whethor this export at the cost of so
much of subsidy is necessary and whe-
ther we could not consume the surplus
sugar by increasing our internal con-
submption. which could be done only
by reducing the price of sugar. T am
sure that he will look into it.

Coming to Demand No. 49, I find
the following entry under the
Demand:

“In terms of the order issued
by the President on the 16th
June, 1962 a new Department of
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Special Economic Co-ordination in
the Cabinet Secretariat has been
created. The new Department,
which is under the charge of the
Mmister without Portfolio,...."
ete.

During the Question Hour, a very per-
tinent question was put by my
hot. friend Shri Harish Chandra
Mathur on this subject, and the hon.
Speaker remarked that it was not
desirable to put that question because
it is the Prime Minister who has to
decide whether a Minister should be
employed for this purpose or not.
About a sum of Rs 3 lakhs is now
sought fo. the staff of this department
under the Minister without Portfolio.
Of couise, 1 do not want that the
Minister should remain without a
staff. Staff should be there. But there
is a long list of staff, right from the
Secrelary to the sweeper. I want to
know whether this is a question of
bouok adjustment. If it is so, from one
end to the other, T am all for it.
Otherwise, cannot al] these members
of the staff—seetion officer, stenogra.
phers, jamadar and sweeper—be trans-
ferred from some other ministry or
department? If  all this is a new
appointment or new recruitment, I
fecl that the money should not be
granted.

Then, 1 have a feeling—] may be
wrong, and I do not know—that the
appointment of a Minister without
Portfolio is wrong. It is necessary, in
my opinion. QOf course, I have great
respeet for him., But 1 do not know
what he will co-ordinate. Is he going
to co-ordinate between the right-wing
forces ang the left.wing forces of the
Congress? Is he an emblem of adjust-
ment between one section and the
other? I have nothing personal
against him, and I welcome his inclu-
sion in the Cabinet, but not through
this way, as a Minister without Port-
folio. I think he should have been
made a Minister of Finance or a
Minister of Commerce and Industry.
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Apart from that, I want to know
whether this amount which is being
asked for is going to be a book adjust-
ment. 1 request that this should be
explained properly. If it is not going
to be a book adjustment why is it
necessary that we should have so
much staff, especially when the ser-
vices could be obtained through trans.
fer from some other ministry and be
utilised by the Minister without Port-
folio? 1 am sure that this suggestion
of mine will be taken note of.

Shri M. N. Swamy (Ongole): 1
would firt speak on Demand No. 44.
In the original budget allotment, a
sum of Rs. 5 crores had been set
apart for subsidising sugar export.
Now, a sum of Rs 8 crores is being
sought for the same purpose. The
reason advanced is that we are having
a surp'us production of sugar and
therefore we have to export, and
therefore, thi- thsidy comes in, since
the cost of production in India is very
high and the price of sugar in the
cxternal markels is wvery low. The
Government want this money in order
to export gur sugar to other countries
and to that end, a subsidy is necessary.

But now, let us look into the figures
for the per capite consumption of
sugar. The per capita consumption ol
sugar in Australia, in the year 1957,
was 548 kilograms; Denmark, 54:1
kilograms; United Kingdom, 51:5 kilo-
grams; Czechoslovakia, 46°1 kilograms;
United States of America—the coun-
try that imports our sugar now—42'6
kilograms. But here in India the per
capita consumption of sugar is just 5°1
kilograms. India stands at the very
bottom of the list. Therefore it is in
the fitness of things that you can
entirely, surely and completely de.
pend upon our home consumption,
provided that you reduce the cost ot
production and the price. Not only
must the cost of production be reduc-
ed but the price of sugar must also pbe
reduced. The price can be reduced
only when vou reduce the cost of pro-
duction.
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Today, there are by-products like
molasses, etc., which are not made use
of properly. They are wasted, or at
least they are sold at a very cheap
rate. On the other hand, if molasses
and other products can be converted
into some other things like alcohol,
the cost of sugar can be brought down
<comparced to what it is now. Thus,
we can reduce the cost of sugar and
make it gvailable to the people.

We have made a provision of
Rs. 13'5 crores up to November, 1962.
Beyond November, there is still a gap.
We do not know what will be the
further amounts of subsidy. Se, it is
high time that we stopped this sub-
sidy. We must expand our home
market and reduce the cost of sugar
and make proper use of the molasses
by converting them and manufactur-
ing alcohol, ete.

We have been told of a sugar crisis
sometime ago, and we are told that
because of such crises the sugar in-
dustry is suffering and that. there-
fore, it is neccssarv 'n subsidise it.
Herc is a bulletin of the Reserve Bank
of India which says that in the year
1961, T3 public limited companies
accounting for 79 per cent. of all pub-
lic limited companies in the sugar in-
dustiry, earned a profit of Rs. 51:2
crores during the years 1955 to 1959.
Some of them have been earning a
profit of 20 per cent. annually. Could
not these profits be made use of to
subsidise the sugar industry? It is not
true to say that the sugar industry is
suffering. Jus! as my hon. friend just
now pointed out. the cultivators have
not been paid in time and are not
paid properly. and it is said that
‘because the industry is suffering, that
‘has been the case. But reallv, that is
not the truth. The opposite of it is
the truth. If they want to subsidise
the sugar indusirv, these profits may
br made use of.

While the average FOB price of the
American shipment is 54 nP., the poor
Indian constmer in the retail market
has to pay 110 nP. per kilogram of
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sugar. Our Indian eitizen is paying
double of what we are selling to the
American market.

Shri Sonvane (Pandharpur): It is
more than double.

Shri M. N. Swamy; Why should it
be so? Therefore, this subsidy should
be stopped. I am afraid that by the
end of the next budget, we will be
called upon to make a provision for a
greater amount than Rs. 13:5 crores.
To earn what? To earn Rs. 1275
crores of foreign exchange.

I would like to say a few words
about Demand No. 126, concerning the
same Ministry. There were certain
clearing and forwarding agents at
Bombay who handled imports of fer-
tilisers. There were some shortages
and a sum of Rs. 1,75,000 had t» be
paid. This happened during 1955-56
and again in 1959 at Kakinada and
Bombay ports. We import fertilisers
for our own consumption. We find
that {rom certain bags, a ccrtain
quantily of fertilisers is being remov-
ed. It is not merely a question of
1955 or 1956. As late as 20th and 21st
of last month the Director of Agricul-
ture, Andhra Pradesh along with top
officials of Andhra Pradesh and some
Zila Parishad Chairmen and important
Members of Parliament formed a
committce,  We sat together and
worked out that Rs, 50 lakhs worth of
fertilisers  were missing  during
1961-62. This figure is only for
Andhra State. If the shortage in one
State is Rs. 50 lakhs, on a moderate
estimate, the shortage in the whole
countrv would be about Rs 5 crores
to Rs. 6 crores. It is nol the Gov-
ernment of India. the State Govern-
ment, the middlemen or the coopera-
tive societies which pay for this.
Actually it is the man at the bottom,
the kisan, the agriculturist, who is
paving. A bag which ought to weigh
220 1bs. weighs only 200 or 210 1lbs,
but the cultivator has to pay for the
full weight, because there is scarcity
of these chemical fertilisers.
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In some States, blackmarket s
guing on because the guotas allotted
are not in proportion {o the actual
demands of each State. In Andhra,
there is a huge demand for fertilisers
—about 4 lakh tons and odd—but
perhaps only a half of it has been
met. These chemical fertilisers are
brought in lorries from Orissa, Madras,
etc. and sold in blackmarket. A bag
of ammonium sulphate which should
normally cost Rs. 39, is costing about
Rs. 100.

Shri Surendranath Dwivedy (Ken-
drapara): They are making alcohol
out of it

Shri M. N. Swamy: Not only are
they sold in blackmarket, but these
chemical fertilisers are mixed with
sand and other things found on the
street, Because of scarcity, these
chemucal fertilisers are sold at abnor-
mal prices So, while allotting the
quotas, care should be taken to see
to the needs of each zonc. Not only
that. I do not know whether the
Central Government have got their
own officers at these unleading cen-
tres of Kakinada, Madras, Bombay,
etc. for supervising the stocks which
are loaded in ships from foreign coun-
trics and whether any explanation has
been called for from these officers. 1
would also ask whether it is not a
fact that from Andhra a report has
come last month stating that the Cen-
tre should intervene and if it does not,
the State Government itself will inter-
vene?

Whatever fertilisers we get are
mixed up with sand and others and
they are not properly weighed and
checked. This should be stopped.
Care should be taken and some more
officers should be appointed. Also,
explanations should be called for as
to how these things are going on.

Lastly, I support Demand No. 133,
concerning the Ministry of Mines and
Fuel. From Andhra State also, there
has been a request. In order to ex-
pand the Singareni coal mines, the
Andhra Pradesh Government has re-
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quested the Central Government to
make adequate provision. I appeal to
the Central Government to consider
that request sympathetically. During
the third Plan, Singareni coal mires
are expected to produce 575 million
tons of coal. That is a very important
coal mining centre for Andhra Pra-
desh and I request that adequate pro-
vision should be made in order to
expand the Singareni coal mines,

Shri D. D. Puri (Kaithal): Sir, I
woul like to make a few observa-
tions in regard to demand No. 44. An
impression has been created and con-
siderable amount of misapprehension
prevails in regard to the subsidy that
is sought under this demand. First of
all, I wish to observe that the price
at which we are exporting sugar, that
is to say the iniernatioal price, is by
no means the cost of production or
above the cost of production of our
principal competitors.

The pattern all over the world,
wherever sugar is exported is that
sugar cxports are subsidised. Why it
is done is, of course, their own busi=
ness, but there is hardly any sugar
producing country in the world
which does not subsidise the sugar
exports. In our own case, the cx-
chequer is going to realise more than
Rs. 72 crores in the current year on
account of excise duties on sugar.
The cstimate is that at the rate at
which sugar is being consumed, in
this year, we will be able to consume
about 25 lakh tons and on 25 lakh
tons, Rs. 7275 crores shall have been
collected by the exchequer. OQut of
this. Rs. 13} crores s being sought to
subsidise the export. If vou see the
pattern of sugar price all over the
world, particularly in the sugar ex-
porting countries, the domestic price
is very high. T daresay that in spite
of the very heavy excise duty on
Indian sugar, the retail price of our
sugar compares favourably with most
of the sugar exporting countires in
the world If wyou examine the
firures without the excise dutv, about
75 per cent. of the sugar cxporting
countries in the world are selling
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sugar at a price higher than the price
in India. That is not to say that our
cost of production cannot be redueced.
1 would bring some very salient fea-
tures of our sugar economy to the
attention of the House to find out
where the remoedy lies and how the
cost of production of sugar can be
lowered.

Sir, it must be recognised that sugar
is produced in the field. The factiory
only processes it. Here are four mil-
livn cane growers; each cultivating a
little over an acre of land, ill equip-
ped, without any adequate means of
irrigation ang fertilisers. They do not
have the modern techniques of agri-
culture available to them, They dao not
possesy the wherewithal, with the re-
sult that they produce between 13 and
14 tong of cane per acre. The compa-
rable fipure for Hawail is 76 tons.
Even for Indoncsia, where the rural
economy is not so highly developed
as 1n some of the more advanced coun-
tries, the yield of sugarcane per acre
of land is of the order of 50 tons as
compared to 13 or 14 tons in this coun-
trv. If you go a step further and
examing the sugar content of the rane,
berause after al! it is the sugar in the
cane that is the valuable product snd
the rest is only a by-product, taking
the cane in thig countrv as a whale,
in contains only about 9 to 10 per cent
of available sugar, whereas the ecom-
parable figure in the western world
and our principal competitors so far as
the sugar export market is concerned,
i 10 to 15 per cent That is to say,
per 100 maunds of rane the sugar ron-
tent of the cane is 50 per cent higher
elsewhere than what is obtainable
here.

Therefore. taking all these figures
into account, it is quite clear the yield
of cugar per acre of land in India is
one of the lowest in the world. I am
not saying that this cannot be rectified.
This can be rcctified to a very con-
siderable extent. But this can be recti-
fied nnly by the slow, expensive and
laborious process of cane develop-
ment. There are progressive growers
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in this country whose out-turn of cane
per acre is comparable to some of the
most advanced countries in the world,
and I do believe, given the necessary
wherewithal, the Indian grower will be
able, though he may not be able to
produce sugar as cheap as in Cuba or
Hawail, to get very close to them.

But how js thig to be done? How is
this to be achicved? How is the grower
1o be provided the wherewithal to be
able o develop cane. The State
Governments, over the years, have cul-
lected crores and crores of rupees as
vane cess. The ces; was levied in the
namg  and for the purpose of cane
development. But ag time passed most
of that money, a very large percentage
af that money, has been allowed Lo be
diverted to general revenue; and only
a tri.kle hag been utilised for cane
development. 1 say, Sir. with the ful-
lest sense of responsibilitv that there is
no short cut. there is no other way to
reduce cost of production of cane ex-
cept by persuading the State Govern-
moents to restore unto the grower what
is and has alwavys been of the grower,
and that is the crores of rupees rals-
rd az cane cess for canc development.

13:34 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

I am not going into the broader
question a, to whether it is worth ouv
while expending all this money 1o earn
foreign exchange. But all that I would
like to say is that the cost of sugar in
the form of cane, the cost of sugar-
cane per maund of sugar in India to-
day, in Uttar Pradesh and Bihar for
instance, is Rs. 525 a ton. That is the
cost of sugar ac it exists in the cane
without 1ts having bren extracted and
and without it going through the pro-
cess of purificition, extraction, clari-
cation, storage etc.. ete. For oma ton
of sugar in cane the price is Rs 525,
whereas the export price of finished
sugar shipped or loaded in the ports is
Rs 295 to Rs.” 550 per ton. That i3
where the trouble lies and that is
where the solution should be sought.
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With regard to some of the obser-
vauons that have been made. I do not
want to go into the details about the
marging made by the sugar factories
nor do I hold a brief for any black-
sheep who may be withholding pay-
ment to the cane growers. That jg not
my purpose at all. I would say only
this, that the cost of production and
the profits of sugar industry have been
examined again and again and again
and, vet, again by various tariff com-
missions. [ would say that this is one
of the most closely tariff commission-
&g industries in India. It has been
iraff commissioned inside out and up-
mide down. Even apart from the tariff
cammission reports, the cost of produc-
tion iz under very close examination
by the wvarious Ministries concerned.
‘Thev look into it verv closely. Should
any misapprehension prevail, the in-
dustry ig always prepared for another
look to be had at the working cost
etc. etc. The Reserve Bank has also
published several studies. 1 have one
here relating to the period 1951 to
1955 and 1955 to 1958. The Reserve
Bank has come to the conclusion that
in sugar industry the return on capital
emploved is the lowest from amongst
the following industries: iron and steel,
cement, paper, matches and tea plan-
tation. Nevertheless, should any mis-
apprehension prevail, it has an open
book, it has gone to the tariff com-
mission before and it can go {o them
again.

But the crux of the matter is not
that. It is not even the utilisation of
the by-products. Of course, that is
important and we should give it a lot
of attention. Apart from the question
of cost of production, that is going to
help our national economy and we
should pay the closest attention to the
utilisation of the by-products., But the
real answer to the problem of the high
cost of production of sugar in India
will be found in the low yields of cane
per acre and in the low sugar conlent
of cane. That is where we shou'd ap-
ply our mind. The weakest link in
the chain in this complex of sugar eco-
nam;',r is the cane grower, and we can
do nothing at all till we are able to
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produce sugar in the field very much
cheaper than what we are doing to-
day. We talk a lot about increasing
the yield. It has been conceded on all
hands that the proper answer to this
problem will be to increase the yield
of cane per acre of land and also its
sugar content. But I am absolutely
convinced that no amount of expres-
sions of pious hopes are going to
achieve this objective. The only thing
is that the Government of India should
bring about, by gentle persuasion or
by a certain amount of pressure, a
situation where the State Govern-
ments should be persuaded to spend
on the development of cane all the
money that they are raising as cane
cess for the purpose of cane develop-
ment. [ am very glad to observe that
in this connection the Punjab Govern-
ment has given a valuable lead by an-
nouncing that every bit of money rea-
lised as cane cess will be spent on
cane development. The U. P Govern-
ment is also appointing a high-power
committee to go into This question, But
I respectfully submit that these com-
mittees, whether high-powered or me-
dium-powered or low-powered, are
not going to bring about the objective.
The State Governments will have to
comeg put with these funds, with the
crores of rupees that they are divert-
ing from the cane cess money to the
general revenues every year. They
will have to apply their mind, spend
all that money and bring about cane
development by the slow, laborious
and expensive process. There is no
other answer.

Shri Narendra Sinch Mahida
(Anand): Mr, Deputy-Speaker, Sir, I
have studied these Supplementary
Demands for Grants and I feel that
some of these items could have been
included, with some fore-thought, in
the General Budget which we have
very recently passed.

Sir, 1 refer to Demand No. 9 which
relates to the Defence Services. They
have asked grant for an Under-gra-
duate Wing at the Armed Force. Me-
dical College, Poona, It is a verv wel-
come scheme. T am also pleased to note
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that they are going to associate this
course with the MBBS Degree of the
University of Poona, 1 request that the
further MD Degree be also included in
this course, because the Defence Ser-
vives and Government organisations as
a whole find it difficult to recruit me-
dical students in the Armed Forces or
in the Government services.

The Medical Corps of the Army is
progressing. So, I whole-heartedly
agree to Demand No. 9 of the Deience
Ministry for this wing of the Medical
Corps. They have askeq for a recur-
ring expenditure of Rs. 10 lakhs and,
I am sure, the House will agree to it.

Then in Demand No. 23 the Minis-
try of Finance have requested certain
expenses to be sanctioned in connec-
tion with the dismissal of g clerk, I
feel that the Ministry should have at-
tendeq to this case carefully and re-
instated the clerk concerned earlier,
instead of throwing it at us in this
fashion in the form of supplementary
demands,

Coming to Demand No. 44, which
deals with the export of sugar, I wel-
come thig measure because it gives
protecticn to our agriculturists. Per-
haps thig is the first time that the
Government is meeting a huge expen-
diture of about Rs. 8 crores for giving
protection to our agriculturists. In
Japan there is a very old scheme of
supporting exports, even in the mat-
ter of toys. The Japanese economy is
based on helping export, thus promot-
ing export. 1 would recommend to the
Ministry of Commerce and Industry
and alsn the Ministrv of Finance to
study the export scheme of the Japa-
nese economy, where they have been
financing all exports in a huge manner,
Though we may be paying heavily for
this export. about Rs. 8 crores or so,
we are earning foreign exchange as
well. So. T welcome this measure of
giving protection to our exporters
when we cry so much for exports and
our need for foreiem exchange is so
great. Tt is true that there is some
criticism about the payment of this
huge sum and there is a suggestion
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that with that money the internal
price of sugar may be reduced. But
here we have to remember that by
subsidising our exports we are earning
more of foreign exchange. Also, it is
a temporary advantage which we have
because of the Cuban position. Other-
wise, I do not think we can maintain
the export of sugar for a long time, be-
cause there is kecn competition from
other countries. Even now, in order
to sell sugar at the world market price
we have to reduce our prices. So, I
support this Demand,

Coming to Demand No. 49, I find
myself rather unable to agree to sanc-
tion Rs. 3,87.000. Personally, 1 see no
necessity for the creation of a Minis-
try Without Portfolio for co-ordina-
tion in regard to steel. coal, power and
transport. It shows that the Govern-
ment hag no co-ordination so far.
There is absolutely no necessity for
this Ministry. I have all respect for
Shri T. T. Krishnamachari. He should
be provided with more responsible
work instead of being made to run
without portfolip to all the Ministries.
Also, even after the creation of this
Ministry some two months back, we
have not noticed any appreciable in-
crease in his work, neither any co-or-
dination or increase in the output of
coal or easement in the transport faci-
lities. So, personally, I will not sup-
port the Demand for Rs. 3,87,000. I
hope the House would also agree with
me in requesting the Government not
to increase the number of Ministers,
Ministers of State and Deputy Minis-
ters. We have enough of them. They
should be provided with more work,
instead of increasing their numbers, In
the States also we are noticing this
tendency of increasing the number of
Ministers. There is increase every-
where except perhaps in my little
State of Gujerat, Therefore, my ear-
nest request to the Prime Minister and
his Cabinet is that the Minister With-
out Portfolio should be allotted some
more important work than this run-
ning about, as I call it, for co-ordina-

" tion of steel, power, coal and trans-
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port. This co-ordination can easily be
dong by the appointment of a Secre-
tary who can do this running about
more than the hon, Minister. So, this
huge expenditure for staff from the
Secretary right up to the sweeper is
absolutely uncalled for and I am to-
tally apainst the grant of Demand No.
49,

Coming to Demand No. 78, Ministry
of Mines, a cyclist was killed owing
to the fault of a jeep driver and the
Government hag to pay a compensa-
tion of Rs, 35,000, If we are being
penalised for somebody else's error, it
is a sorry state of affairs. Could not

the Government think of a compre-
hensive or  third-party  insurance
scheme whereby these  insurance

claims could be passed on to the insu-
rance companies? If Government
employees, particularly drivers, knock
down or kill a person, are Government
to suffer for their negligence? My sug-
gestion to the Government in this re-
gard is that they should think in terms
of having a comprehensive or third-
party insurance scheme so that the
insurance company will meet the
claims,

Demand No. 133 relating to the Mi-
nistry of Mines and Fuel asks for a
sum of Rs, 35 lakhs, The Central Pro-
vinces Manganese Ore Company is a
sterling company in the State of Ma-
harashtra and Madhya Pradesh. Here
I want to know from the Government
whether there is any enercion in not
granting the lease which expired in
1961 and those which are to expire in
1962 and 1963. 1If there is no coercion
and if the Company is willing to hand
over its shares, I have no pbjection. If,
on the other hand, there is coercion
and the private sector is being wiped
out or squeezed out by not re-grant-
ing the leases when they are due to
expire, if that ig a factor which has
been taken into account, then I have
my strongest objection to it. If there
is the slightest coercion in not re-
granting lease to this company, I stron-
gly oppose it.

Then I will generally say that these
Demands should have been included
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in the General Budget in the beginn-
ing and more forethought should have
been given while presenting the gene-
ral budget. Of course, if small items
are brought up for little grants here
and there, weg can sanction them but,
as I have stated in the beginning, we
have our strongest objection to De-
mand No, 49, even though we have
all the respect for the Minister con-
cerned.

Shri  Harish Chandra Mathur:
(Jalore): Mr. Deputy-Speaker, Sir,
Demand No. 9 under the control of the
Defence Ministry has been welcomed
almost by all hon, Members who have
touched upon it, but it raises an im.
portant issue to which we have to give
some consideration, The medical
authorities, after certain mature con-
sideration, had come to the conclusion
that we should have only graduate
courses and, therefore, the wunder-
graduate courses were abolished all
over the country. This Demand is a
reversal of that policy not by the
Ministry of Health but by the Ministry
of Defence. We would, therefore, like
to know whether there iz any co-
ordination between the Ministry of
Defence and the Ministry of Health
and whether the hon. Minister Without
Portfolio has given any consideration
to this matter.

‘This also raises certain other issues.
We would like to know what the
structure of the medical corps under
the Ministry of Defence is, how it is
golng to be revised and what is going
to be the grade for these wunder.
graduates. We have not been told
anything about it. Surreptitiously we
are just starting a wing in one of the
universities. This is a policy decision
and the House should be taken inte
confidence. This is a matter which
should be discussed on the floor of
the House. We would like to know
whether these under-graduates who
are being trained will exclusively be
for the Defence Ministry or whether
they would also be available to the
country for being posted anywhere In
the rura)] areas,
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There has been a persistent demand
on the floor of this House that we
might re-introduce the under-gradu-
ate’s course. This matter was possibly
discussed by the Indian Medical
Council and they were opposed to it.
1 do not know what further thought
has been given to this matter since
then. We would rather like to be
enlightened about it ang would like
to know whether there has been a
reversal of policy and this is going to
be adopted in other medical colleges
also, whether the country is now going
to have under-graduates for the rural
areas. We also do not know what the
nature of this study is, what the dura.
tion of the course would be and how
many candidates are going to be
taken. I think the House is entitled
to have a better idea when something
like this is done.

Passing on to the paltry item—
Demand No. 23 regarding one clerk
being dismissed, the case going to the
highest court and now our being ask-
ed to pay a certain compensation to
him—I do not object to this compen-
sation. My objection arising out of
this Demand 1s very different. Firstly,
1t appears to me that the Government
agency lacks somewhere in its own
efficiency. They had dismissed this
clerk for inefficiency, but this matter
had been going on from 1949 to 1959
just to settle 3 clerk's affair. Have we
not got any agency or anybody with a
little imagination in the Government
who could decide this case out of
court when this case had gone on to
some length? Cases like this of a
clerk going to the court for getting
his dismissal set aside and the whole
thing taking about 10 or 12 years cast
a sad reflection both on the adminis-
tration and our judicial administra.
tion. That is a point which has got
to be taken note of.

Another point which arises out of
this Demand js this. This eclerk’s
services were done away with in 1949
but he is being given compensation
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ony for the period from 1957 possibly
because his other arrears have now
suffered because of the act of limita-
tion. Why is it that this man is not
being paid for the entire period from
19497 What is the position? We would
like to know the details about it. Is
it simply because we arg taking
advantage of the case being pending
in the court gall these ten years? Is
it because his claim for arrears has
come within the period of limitation
that he is not claiming them? Have
the Government any sense of morality
in the matter or is it that they are
only wanting to take advantage of the
legal quibblings? Do they feel them-
selves morally bound to make the
payment to this man who had under-
gone all this suffering? It is not only
a question of his salary. If he had
not been properly dismissed, it means
that he had to suffer all this agony
all these ten years. After all this
agony that he has suffered if we are
paying him only for three years, I
think there is the question of morality
involved in it. I think the Govern.
ment should have certain standards of
morality to set in these matters and
not take shelter behind the law of
limitation. 1 would, therefore, like
some light to be thrown on this
matter.

Next I come to Demand No. 44
about sugar. I am sorry that I am
not able to support the contention of
my hon. friend who initiated the dis-
cussion, namely, that only our internal
consumption should be increased and
we should not take to export. We
have earned, according to his figures,
only Rs. 4 crores or Rs. 5 crores. We
have earned not Rs. 4 crores or Rs. 5
crores but we have earned Rs. 12°45
crores by way of foreign exchange.
This subject has been discussed on the
floor of the House many times and we
are doing it with our eves open. In
the state of affairs in which we find
ourselves today, it is not fair to blame
the industrialists over it. The case
has been very ably put by my hon.
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friend, Shri Puri. He has gone thread-
bare into it. He has given us the
vconomy of sugar preduction. In the
composition or the cost of structure
of sugar, what is the cost of produc-
tion of sugar? We are selling sugar
at the rate of Rs. 39 or Rs. 40 a
maund. QOut of this, Rs. 12 or Rs. 13
are the excise duty. 1 think, the
entire cost of manufacture, profit and
¢verything included, may be about
Rs. 6 in these Rs. 40. What reduction
can come out of these Rs. 6?7 It may
be Re. 1 or so. I dao not say that the
sugar producers arc not making profits.
They make profits in many other ways,
But simply applving the axe at the
manufacturing stage will not help our
exports. Therefore we must examine
this question in a clearer perspective.
It is not the manufacturer who is to
blame, It is pur backward agricultural
state of affairs and our need for
foreign exchange that is responsible
for it.

Another Demand which every hon.
Member has toucheq upon it Demand
No. 49. It relates to a question which
1 asked this morning in the House.

1 think nobody can minimise the great -

importance of co.oerdination. Co-
ordination between the various minis-
trics and departments is one of the
most important parts of administra-
tion and I have no hesitation in con-
fessing, as the Government itself has
confessed, that it is the part which has
received the least attention. This has
been discussed both inside and outside
this House. People who are engaged
in developmental activities have dis-
cussed it and have complained about
the lack of co-ordination. The Plan-
ning Commission has complained about
the lack of co-ordination. This House
has complained about the lack of co-
ordination. Therefore the Government
and the hon. Prime Minister were
fully justified in giving particular
attention to this matter and thinking
of a certain improved organisation
for bringing about healthy and effec-
tive co-ordination. 1 have absolutely
no quarrel with that. But I do not
know whether we are doing the thing
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in the right manner, whether the
organisation which has been set up is
the” proper one, and whether the
arrangements which we have made
today are the proper and right
arrangements, and whether they are
effective arrangements. 1 am afraid
that no light has been thrown on this
subject. We have never discussed it,
and the House has not been taken
into confidence in regard to it. I,
therefore, had asked this question of
the Prime Minister, which was ans.
wered today by the Minister Without
Portfolio. If the hon. Prime Minister
is to answer it, then we would like
him to answer this. For, you will
remember, Sir, that the Hon. Speaker
observed this morning that it was a
question not so much for the Minister
Without Portfolio to answer but it was
for the Prime Minister to answer.
Therefore, 1 have taken the opportu-
nity to raise the same point again, so
that the Prime Minister or somebody
on his behalf may take the House into
confidence and let us know what the
present arrangement is and whether
it is effective. First of all, we would
like to know the details of the present
arrangement.

14 hrs,

I asked the hon. Minister whether
he can take certain problems suo motu
or not. He has replied that he is
entitleq to take these problems. But
we do not know whether these prob-
lems are assigned to him only by the
Prime Minister or whether these
problems can be assigned to him also
by the Planning Commission, and by
the different other Ministers. When
he says that he can take the problems
suo motw, may I know from him the
actual problems which he has taken
suo motu? What are the problems
which are under his consideration?
How is his time fully engaged in this?
Does he find himself in an unenviable
position, or does he find himself in an
effective  position to  bring about
co-ordination?

1 thought that the overall co.ordina-
tion was the responsibility of the
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Prime Minister, but it appears to me
that the overall co-ordination in regard
to all these matters lies with the Home
Minister. Otherwise, it has to be
explained why these Demands have
been shown under the Ministry of
Home Affairs. Do 1 understand that
the Home Minister hag made any
attempt at this co-ordination? Other-
wise, why are these Demands shown
under the Ministry of Home Affairs?
I would like to know whether the
Minister of Home Affairs had given
any attention to this matter and he
has failed. I think that that question
has to be answered squarely., What
was the responsibility of the Home
Minister? When was this responsibility
given to the Home Minister, and when
was it taken away from him? How
has this responsibility been discharged
all these years?

Shri Tyagi (Dehra Dun): The Home
Minister comes in ‘becausa any
Demand for the Cabinet would ema.
nante as the Home Ministry's Demand.

Shri Harish Chandra Mathur: Do I
understand then that the entire co-
ordination, therefore, is the respon=
sibility of the Home Minister? Or
else, what does it mean? That Is
what I am asking. I am coming to
that very point.

It is my feeling that the hon. Prime
Minister is an extremcly busy man.
1 am not talking of ‘Who after the
Prime Minister'?. I am not worried
in the least about it. I am not cven
asking the guantum of work that
he docs. The Prime Minister is  an
¢xtremely busy person. He has got
to look after foreign affairs. He has
got to preside over the Cabinet; he
has got to preside over the Planning
Commission; he has to look after
national defence; he has to preside
over the National Development Coun-
cil; he has to preside over the
National Integration Council, and he
has to,look after so many odd things.
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I, therefore, thought, not only
because of his present health, but
even otherwise, because it was extre-
mely necessary for effective adminis-
tration, not after the Prime Minister
but even now in order to assist the
Prime Minister, that we should have
a No. 2 in the Cabinet who would be
responsible for all the co-ordination.
No Minister Without Portfolio can
offectively bring about co-ordination
until and unless he has g position in
the Cabinet which is next only to that
of the Prime Minister, and he is the
senior most in the Cabinet. How can
a Minister Without Portfolio who is
not the seniormost man bring about
co-ordination? His actions will be
resented at, and he will find himself
in difficulty.

At a time like this when we are
engaged in all sorts of developmental
activities within the country, it is
very necessary that we should revive
the post of Deputy Prime Minister,
and the Deputy Prime Minister must
be responsible for overall co.ordina-
tion of all our developmental affairs
within the country. So, let us under-
stand what the equation ‘is between
the Minister Without Portfolio and the
other senior Ministers. The Minister
Without Portfolio, through his tactful-
ness, persuasiveness and various other
things, may be able to do something,
but I think that that is not the correct
position. Therefore, I have raised this
question, and I wish that Government
give some thought to this maiter in a
proper manner. 1 do not object 1o a
sum of Rs. 3 to 4 lakhs being provid-
cd, if we can bring about real and
cffective co.ordination, and if there is
a really proper agency for the pur-
pose, which we have been lacking for
some time, about which there has
heen a complaint in the country, say-
ing that there is no co-ordination bet.
ween the wvarious Ministries.

When we talk of co-ordination, as
my hon. friend hinled this morning,
while answering the gquestion, co-ordi-
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nation does mean control; co-ordina-
tion does mean supervision; co.ordi-
nation does mean gasking for certain
information; co-ordination does mean
a peep into the other Ministries’
working; co-ordination means all this.
So, no Minister Without Portfolio can
bring about co-ordination unless and
until he is in that superior position.
We have np hesitation in sanctioning
these Demands, but we want to be
assured that the agency which has
been get up will be effective in bring.
ing about real and effective co-
ordination,

it gvx WY (FUAAY) c JuTeas
wRigE, wAEEl 3 faa wages @
9 S q@ T4 F) L, I9H A q
feqiz =7 ¢ & Sfeafes qr &
e gifad dfews Fo4 § oF -
foe fr @9 F At # 39 =
FHAl AZAT g | i 9% 9a Afsww
FAq ¥ HeTigue WA AT w1
gEqI 2, SEEl %15 faime agf #%
aFar, afF9 § 2 qFAT e § 5
qwnEg fasra Y 38 wafy & o9
zq g auf & fad  gremr a9 &,
ar #Jr zq fam & 9o o9 7 9,
IR 979 WEH 9 ®EI @ 91 4
T | 2 A aF| wwar g 5 g fade
of feafaat & waaml &1 gaqs A
T ATFETT 51T &, o7 e 2 fw
T, WET4 AATAT I FTCOT & WL
9% ¥ WAl H @9 I OTEEF g
T gL & 3 Hawq 7 AaITh 8
F WEEAT TAAT T AFAl Z
5T A% T W AT 544 2, Tz wiETEHA
FTAA T T ATHI $KH OF BTUIOE
famr  ®EE &7 greT 9
AET AL ol FEAT AT 1 THferd a7 v
T 71d 72 ¢, faawt @9 7% & fag
FE AT FIOT Fg F9 | 72 AT OF
FISAT FF A19 @ YT IBTT &w TR A
AuA R FIE I TR F
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3T WIS G AL 99 REIA TEA TH ATL
# FTE AT faT T4 47 A1 T 0
F1% faamy frar mam ar @ W oz
gfdfeafaar § § sqs \mi #1 59
FW F1 38 wafa ot a0% a1 favm
g g 1 fawawim wfasfar
92 FATd g9A TA AT &1 @gE
@A A1fE ¥R FAEET ¥ @ HA-
a7 3 fad I WAl 1 7 A=A F
AgT AT AT AT
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g\ & Fr amzaT g g oA
| ST FI GFE F1a § q4T R
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1 T g 99 ¥ ww@ & fage Wk
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ooarg T fF 03, Y FIT TF FT T
FoT FT §3.6Y FUT WU 31 fat
TET FT AT g1 AR A W aw A
ferdeft m a1 =i 2 & 2 fawn
fean mm, @t & Tmaa g fF 3w am
w0 At 37 fawm avaa a8 g

ZA aTd & 97 AT WA g R
AT I gEaz @19 ° g, #w St
aee faata @1 s €, a8 T ey
AT F A T | 99 7N FAT 2 &
az it faafa <=y &1 & @ 99 ax
sifiez it 2, faer wifa®i 1 1 A 2,
g, fa o § gren @, 97 W W g
gar a‘mta:a'rg 1,220 F 3 A O
FARaT ST 3 T3 &, JaAT & qATH
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& 3% g FT FA AfEd | A
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T wifed | FZ AT gAE 2 | T AT H
o T § % fa=re fdar o
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T H WATH FT AT GIET 7 FL
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FR T, 39 28 A% 29 faEn gz
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93 4 FUT AT @4 F7F Az qa
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@R g= F 1 A wfw T 1 qw
fFm g 1T wfas o= 3o g
A1 FEI AAIE H GUIT T F AT FT
AT FH ZAT E1T AT 37T F40d °
zn fazat az1 #1 a=1 q%7 9 1 FFa
T HTL ATIHT =TT & T8 T #
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2 o< azi 9T AT @A FY AOE] A0
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F fag Y 7Y faer &y 21 wra dramg
I F O agT 92 g0 ¥ | AT a|A
2T T 2 faq aT fasme fFar Snan
anfed | & awaan g fF w afemeess
# #YE oF o7 7T g1 A 3w dfew
gfetwen w1 wfafafuea  Faw g1, 3w
# fafga =nqt &0 sfafafaa s
z1, @t famm fgos a8 g7 a1 §FaT &
f a8 e @ AR Ffw A E | o
1 N Ffo qEgal 1 FWT 7@ FA
FT a1 WTAT & 1 I°H0 w9 faf=a7 g
arEm g | oA wATEE @ | oos-
I FHET §, ST HifeT 39 d9A
¥ 9g™ g3 ot | nw Al 3IFH caviAn
FHraT F7 a0 7 Faar mar g fawd
feret g=m a1

There has been sharpest decline in
the prices of industrial raw materials.

I@F 4z I a8 g € f& oma m
JeATEH] FT Agd FA qET fAS | 0F
ATE FRI FTFAT I 7EY T A 1A
F wATfas 28w A 2 6 o
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a1 faf=a =q & TaFr graeAr o 39
ZE ¥\ UF T 1 IAFT T FH ZE
2, T AT IAR AT IR T T
aan faar @1 @ | a2 we=vr o A7
I ATHIAT T G 2 A T AT
A F7 2T 3, g AT FAT | 3
7 | 9T g avg @ fawre gEr
=ifgq | FET aF TH F oA T AFEA
g gf # g dr dm F@
a~ A AW H FW A
FoITEHT F1 SATET JET AG A § AW
wagdr off g et A= E 0 fe w
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w1 & o <Y 1 ea gard g s
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ofz &t 7 AR fams faw 3 se
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THTA /AT 2 | T9TH WAl FT FIH
zaar @t wét 2 5 ag fagw e
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fo F dPrdzar & s 3| §
AT AEE | I F FATET gAY T@T HTIAT
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qTael §, ATas AT § ST
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Ffed gt 78t = ¥ &Y oAt st
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¥ A AT 2 | FAE F AT § s
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7 @A Tifed #X og @9 ¢ fEar
s afegw fa Wl & @ea wqw
&rar & mfys 78 gt | G F18 swaedr
TOFTT & d0F &

st @Y W & T F e
gl % gmr =ifed ?

sY QW AT IEST 99 anfAd,
A A1 1 7 a qwaar g oy
o qA1al & ar faaa ofr FwE
TEET AT o dto g1 &7 ATEA, § §F
Ffaqz & =1 fad smad, 1 dfaqe
fafrezT g7 smaw, &1 2= fafaer
T oA | w1 e dFh a9
S, WY MA@ &1 T 99w
O d aw 9w, 9 &1 $1E g7 7 fagr o
a% ar foa &1 qgA arem #1€ A8 ..

© st gt Wi wegtwm (o
mar FIHT) - W WY THT T &
qT FTEA |

st AN Wl I T S8 STI0qT
FEIE, F T FH IF 9T A AT S
9 FT A0feq fF @7 Twy wawar ¥
dTgm

# argan g fa s 54 g AT
sgaea ¢ fF aft w1 ger vw frad-
fra ger & faedt o) graa § ofaw 7
gt w1 w7 SuT JAr A Afawew
QHt ®T¢ =qavqr qEF FT AHA £ a1 7
argar g fr qag 37 s7aear 7 97
famrz fapar smr wfed

Shri K. N. Pande (Hata): 1 shall
take up only Demand Nc. 44 of the
Ministry of Food and Agriculture
and also speak about export of
sugar.

Circumstances  being  what they
are in the country today, there
is no other way open to us but to ex-
port our surplus sugar, if we want
to maintain our faetories. If on
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that account, this amount has to be
provided, I welcome it. But I want
to ask the Ministry how long this
policy can go on. We have to think
over this matter seriously, because
if we are geing to earn foreign ex-
change at such g heavy loss, it would
be a costly thing for the country.

As sugar production in the coun-
try is more than our requirements,
something must be done to dispose
of the surplus. I have no objection
to that. Ap hon. Member suggested
that it must be thrown into the pond.
That is not g proper suggestion
because the sugar factories have paid
for the cane they have taken and
manufacturing cost has also been in-
curred on the production of sugar.
So it will be an unwise policy to
throw the sugar produced in surplus
into the pond. The sugar industry
has to exist in this country, because
the economy of our cultivators de-
pends very much on it. In the vil-
lages, it is the sugar industry Which
is helping the cultivators to a great
extent.

My suggestion to Government is
this. We cannot for long depend
upon exports. On the contrary, we
have to depend upon our own con-
sumption. Omne day I heard the
Minister gave some statisticy about
how much sugar would be consumed
by people who are consuming sugar
at the moment if we start consuming
the entire production inside the
country. If it is presumed that the
remaining or surplus sugar is to be
consumed only by those who are
purchasing sugar at the moment,
then his argument ig all right, but I
say that if the price cf sugar is re-
dured and it is made cheaper, the
area of the market will be widened.
and not only those who are consum-
ing sugar now will buy more, but
those alse who are pot in a position
now gr who cannot now afford to
buy sugar, may purchase it. T can=-
not say whether my proposal is very
sound, but at the same time I want
to bring this to the nolice of the
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Ministry. Let the thing be examined
by an expert committee, by the
Tariff Commission, let us get their
opinion on the subject. I gay this
because I have also talked to some
people who say that if the price of
sugar 1g reduced by Rs. 3 per maund,
the area of consumption in this
country will be very large.

As I see from the book, while the
cost of production of sugar per ton
in the country is Rs, 800, we are
selling it at a price of only Rs. 370.
It ig a tremendous loss. Not only
are we losing Rs. 430 per ton, but
we are also losing excise duty on it.
On the other hand, if the area of
consumption js increased inside the
country, I think Government may
get more excise duty on account of
the sugar being consumed inside the
country. So, it has to be considered
seriously.

Shri Puri suggested that the State
Governments should look after cane
development work in their States, I
know the States can do much, but
tha area ig also limited. The State
can only provide god type of seeds,
good roads so that the sugarcane
may go to the factories in time, so
that there may not be any deteriora-
uon in the quality of cane or its
sucrose content, but it mostly de-
pends on the efforts of the cultiva-
torg to produce better type of cane.
The recent policy of the Food Minis-
trv that the cane price will be link-
ed with the recovery of sugar is said
tn be a rationa)l policy, really it
looks very good, but how it is going
to work out in practice is a question
which has to be considercd. The re-
cent policy will hit those cullivators
who have been in the habit of pro-
aucing better type of cane, because
of the mixing together the products
of gnod and bad cultivators and the
price being fixed on the average
quality of their cane no cultivator
will have an enthusiasm to produce
better {ype of cane, Unless incen-
tive is given to individual cultiva-
tors. this new policy cannot help us.
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Therefore, my suggestion is that this
policy also requires serious reconsi-
deration. The hon. Minister said
that so far there was an ad hoe price
and thecre wag no incentive to the cul-
tivator, but this new policy also 18
going to have the same effect. How
will an individual cultivator be indue-
ed to produce better cane if all the
cane, good and bad gre going to mix-
ed up and the price paid on the
average quality? Unless the case of
every individual cultivator is decided
separately, so that he gets better price
for better quality of cane, I do not
think the cultivator will be in a mood
to produce better type of cane after
this announcement. My suggestion s
that taking into consideration the
short range policy, export is all right,
but from a long range point of view,
this matter requires serious consider-
ation. Let us sit together and find out
some solution, go that the industry
may be saved, so that the cultivator
also may get a better price for his
cane

Ags it was pointed out, the cost of
the cane itself is much more. May I
ask whether justice is being done to
a cultivator taking into consideration
his production charge at per maund of
cane? That is what I want to know.
Are they going to get the amount
which they have already spent in pro-
ducing the better type of cane? This is
a matter which requires serious con-
sideration. I think the Food Ministry
will take al] these things into consi-
deration and do something which will
help everybody concerned.

The Minister Without Portfolfo
(Shri T. T. Krishnamachari): Mr
Deputy-Speaker, it is somewhat em-
barrassing to me to have 1o speak
about a matier with which I am
associated, maybe foo the time being,
mavbe for all time, but that itself
doecs nol make the subject of this De-
mang something which is closely
associated with me, and therefore to
be judged from the point of view
whether there should be a Minister
without portfolio, and whether he is
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the right person to be entrusted with
this task of co-ordination,

I would ask hon, Members here to
forget the fact of my being here,
which may be an accident, or the fact
that I have been entrusted with this
task of co-ordination. It may be the
hon, Member from Rajasthan is right
according to his lights, that the only
person who cap co-ordinate is either
the Prime Minister or somebody who
is next to him, I do not claim any
position in this heirarchy of Ministers
which entitles me to a voice which
has to be obeyed, and therefore I shall
leave the personal aspects of the
matter alone. 1 have no doubt that
my hon. friend who spoke on this
subject did so with the best of mo-
tives, and what he has said would be
conveyed to the proper quarters, and
action may be taken or not taken ac-
cording to what people in high posi-
tion think about it, but for the time
being I shal] confine myself to the

jusetification of a Department of Co-
ordination.

The department of co-ordination is
not attached to any Ministry. I may
be here, I may be gone tomorrow, but
the Department of Co-ordination will
continue to remain, It has been advi-
sedly put in the Cabinet Secretariat.
The Cabinet Secretariat has now
three branches—the Cabinet Secre-
tariat proper that deals with Cabinet
affairs, then there is the statistical
department dealing with various sta-
tistical orpanisations, and now we
have added to it a Special Economic
Co-ordination Department, to which
certain functions have been allotted.

In fact, when my hon, friend asked
me this morning whether initiation of
any action for purposes of co-ordinat-
ing activitieg of Minisiries would be
confined to the particular subjects that
have been mentioned in - the Presi-
dential roder or I could suo motu ini-
tiate enquiries, I answered 1 could
suo motu initiate enquiries in regard
to any matier. That is the right of
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cvery Cabinet Minister. Any Ministcr
can initiate enquiries, he can call for
files, he can write to his colleague and
say such and such a thing has got 1o
be looked into, because Cabinet is one
in theory at any rate.  There is ro
division of responsibility. If some-
body does wrong, everybody is res-
ponsible. Of course, ultimately the
responsibility is taken up by the
Prime Minister,

a

Therefore, advisedly this particular
department wag put  in the Cabinet
Seccretariat. The Minjster may be
there, somebody else might do it, the
Prime Minister might do it, or he
might delegate it to some other Minis-
ter higher up in the hierarchy than
myself to do the work, but it is as at
present situated in the Cabinet Secre-
tariat, and therefore happeng to be a
matter which comes under the pur-
view of the Prime Minister.

Oftentimes particular Ministers are
asked to do particular work. Whether
he will be able to do it or not is a
different question. My hon. friend
said he wants a certain amount of
status. Maybe sometimes even a
No. 2 may not obeyed. It is not un-
known for people of our type to have
a discussion in the Cabinet. Even ‘he
Prime Minister, according to the
Constitution or conventions of the
Constitution, is  only primus inter
pares, No, 1 among equals. Of course,
our Prime Minister js all supreme, but
that is the constitutional position. So.
there is no harm in the Prime Minis-
ter delegating the work to anybody.
but I would ask my hon. friend to con-
fine himself to the question whether
there ig any need for a co-ordination
department,

Some hon,  friend mentioned—a
gentleman from Rajasthan again, I
believe from Rajasthan....

Shri Kashi Ram Gupta
Gujarat.

(Alwar):
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Shri T. T. Krishnamachari: I am
sorry, my education ig  still  incom-
plete. I thought a turban of that
nature came only from Rajasthan,
because I have heard that the turban
is the most significant thing in Rajas-
than.

Shri S. M. Banerjee: Punjab also.

Shri T. T. Krishnamachari: No such
turban existg in Punjab. Be thal as it
may, he wanted me to be provided
with work. I am very grateful to him.
As a matter of fact, a workless Minis-
ter would be soon but of a job. I am
grateful to him., But that does not in
any way either add to the necessity
of a department of co-ordination or
take it away.

At the present moment the De-
partment of Co-ordination is  ex-
pected to look into problems of co-
ordination with regard to Transport,
Coal, Power—well, the function en-
larges. In fact, we had to find out
what al] these public-sector projects
are doing, whether they have sup-
plies necessary for them to carry on,
whether monies have been allocated
io them and have been spent. The
problem grows. Maybe, many other
things will have to be looked into.
But, as I said somewhere outside the
House, the function of the Depart-
ment of Co-ordination is not to show
off: it is just to point out the de-
fects. If, say, the Secretary of the
Co-ordination Department comes to
know—because he is getting a cons-

®tant flow of statistics which are being
analysed and presented—where are
all the points which have to be, sort
of, marked with red ink, he goes to
the particular Department and says.
“Well, this has happened; shall we
have a meeting; may I assist you?”
And, il between them they are able
to get over the difficulty, it does not
po beyond. If it gets beyond that, if
there is a Minister like myself, he
might tell me. If there is no Minis-
ter, he wil]l tell the Cabinet Secre-
tary, and he will take it to the Prime
Minister. So, as I have said clse-
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where, this Department of Co-ordi-
nation is, what is euphemistically
called, a control room. It does not
really control: it merely, sort of,
shows a red light to say that there is
something wrong somewhere and the
matter wants attention.

Maybe, at the present momeng it
has got a Secretary—maybe, more
men will be needed—but it is certain-
ly not a department that wants a
hierarchy of officials. It wants some-
body who could take the responsibi-
lity to go and speak to his colleague
and, if it is not possible to the
anything thereby, to report it to the
Cabinet Secretary or to a Minister
and then the matter could be taken
up with his colleague. '

My hon. friend wants to know what
it has done. I advisedly gave the
answer this morning that if the De-
partment starts claiming, “I have done
this, I have done that”, nobody would
co-operate with it. Because, each
Ministry is responsible for its job. If
somebody else takes credit for it,
naturally the man cannot function.

So, he has got to be an  honest
broker. He has got o go and tel] the
Department, “There is  something
wrong, may 1 do this for you" or
bring these people together, because
he 1s constantly studying the prob-
lem. And, being in charge of execu-
tion, not advice, he has a responsibil-
ity to point out those problems. Once
you point it out, a Minister must
either reform the procedure or take
the responsibility for the consequen-
ces.

Therefore, not only now—assuming
that I am no longer there, I go out
tomorrow—even then the Depart-
ment will not be able to say, “we
have done this, we have done that” or
something else. In fact, almost in
the first week I told the Secretariat,
“You can never claim to have done
anything; please keep a record of
what you have done, so that at any
rate you can justify your existence”,
They can never claim anything.
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There is no Press Attache to this
Department. 1 may tel] the House—
1 am not betraying a confidence—
when the Chief of the Press Informa-
tion Bureau came and asked me,
“Would you want a Press Attache?”,
I said, “I don't want a Press Attache;
there is no publicity needed for this
Department. It has to work anony-
mously. Te moment it becomes pub-
lic it ceases to be effective. That is
where it i5 handicapped in not being
able to justify itself.

But about the necessity itself, I
can tell the House that there is quite
a lot to be done. In fact, the Govern=
ment is now more conscious today
than it ever was of the need for co-
ordination. Therefore it is not that
the thing has been devised to give me
a job; but a consciousness has come
into the Government itself. With this
huge Plan, a plan involving Rs. 10,000
crores, with targets which have been
envisaged—with gaps undoubtedly—
in regard to the achievements, in the
process of the application of the me-
thods to reach that plan, many
changes take place. The planner is
not able to see the changes.

I would like to put it briefly that
this Department has two  functions:
one, to fing out what are the func-
tional frictions that arise in govern=
ment because of its increased activily
as a result of the Plan and, secondly,
also to notice the structural defects.
The functional defcets the Department
by itself may be able to cure. But the
structural defects it wont -be able to
cure. It has to tell the proper au-
thorities that the srtucture is wrong.

So, functionally I think the De-
partment could be effective. As I
said before, it cannot sell its wares. It
cannot advertise itself. There can be
no advertisemeny expenditure for this
particular  department. The hon.
Member wants details. It is very diffi-
cult to give details. I have myself
gone to several colleagues  of mine.
Hon. Members have asked whether a
particular note sent by me has been
discussed, and what are the results.
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[Shri T. T. Krishnamachari]

My noles cannot be discussed in pub-
lic. Because, iy is intended to tell my
colleagues in charge of the concerned
department that these matters need
attention.  Of course, when they dis-
cuss the matter, I am with them. But
I have....

Shri Harish Chandra Mathur: Have
vou not spoken about them from the
publi¢ platform?

Shri T. T. Krishnamachari: No. Sir,
I have not spoken at all about them. T
have only mentioned this thing, which
I am mentioning now, that the De=
partment is something like 3 control
room. .

Shri Harish Chandra Mathur: Ex-
actly.

Shri T. T. Krishnamachari: .... in a
factory where, as soon as something
goes wrong, the red light comes, That
is the function of this Department.
But I have never claimed anywhere
that such and such thing was wrong,
I have set it right. I might have told
my colleagues, and my colleagues
might have taken the hon. alember
into their confidence. It may be that
it has come from some of my colleagu-
es, not from me. Sir, I owe my
thanks to my hon. friend to have
been provided with an  opportunity
of speaking, which I have not done
since the 18th of February, 1958.

Shri Tyagi: Our difficulty is that
we cannot put any questions. There
are a few Members who are Minister-
teasers. We want to be  specifically
told as to what are the subjects on
which we can put any questions to
you,

Shri Harish Chandra Mathur: One
thing. Do I understand from what
the hon. Minister says that this Parlia-
ment need not expect any report, as
it expects from every Ministry, and
is not enitled to judge whether the
money that it is sanctioning is pro-
perly utilised or not?
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Shri T, T. Krishnamachari: Hon.
Members are not asking anything
about the Cabinet Secretariat. Do
they? 1t is part of the Cabinet Sec-
retariat.

Shri Harish Chandra Mathur: They
do submit a report.

Shri T. T. Krishnamachari;: The
position is this. It is inevitablie that
the action of this Department-
ment cannot now be disclosed. If
that is done, as I said, itg utility will
go. How could a person who is to act
as a liaison come and say, “I have
acted as a liaison"? If tomorrow I say
I am responsible for, say, the Delhi
power shedding to stop, immediately
a number of people will raise their
eve-brows. I am not. But it hap-
pens that I am able to do something;
I will probably ring up somebody and
say, “Please do this".

Shri Narendra Singh Mahida: Did
you show the red light to your Cabinet
when the power crisis came in Delhi?

Shri T. T. Krishnamachari: The
Declhi Administration does not form
part of my responsibility. But I am
not able to tell you even if I did it. I
did not do it.

Shri S. M. Banerjee: Will you show
them the green light.

Shri T. T. Krishnamachari: So far
as I am concerned, the green lights
have to be shown by other people; I
can only show the red light, I cannot
show a green light. The green light
has to be shown by the operative
Ministry. All that I can tell them,
rather this Department can tell them,
is that there is something wrong. It
may be that since you have found
what is wrong, you might tell #them
how it can be set right. But the
actual act of setting right, the posi-
tive act, has got to be done by the
Ministry; in which case, if they do not
do it, the responsibility goes to them.
Maybe, as a member of the Govern-
ment, as one amongst a Cabinet of
eighteen, 1 might have something to
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say. I might even get something done.
But that is not the function of the
Department of Co-ordination,

Shri Jashvant Mehta (Bhavnagar):
It wag reported that some Ministiries
are not co-operating with this Co-
ordination Ministry. Is that correct?

Shri T. T. Krishnamachari: I can
tell you that there has been no ins-
tance of any of my colleagues not
wanting to co-operate with me. In fact
my colleagues are so anxious to co-ope-
rate with me; the only trouble the phy-
sical factor, the time factor. With no
Department, neither ‘officials nor
Ministers, I have found any difficulty
so far, A.nd therefore, maybe, I can
provide it as an answer to Shri Harish
Chandra Mathur, “Here I am, the
most popular Ministey amongst Minis-
ters; I am getting something  done;
why do you want somebody else?"”

I do not think that is any difficulty.
My colicagues are al] good people. But
even good people sometimes say, if
somebody is going to take away their
responsibility for achieving a thing,
that they would not cooperate, We
have come back again to it. And work
done by this department has neces-
sarily to  be anonymous. But the
thing is necessary. Maybe, I am not
disclosing a secret. There are a num-
ber of public sector organisations. This
department may give some sort of
information. Many people come and
see mr. Ambassadors come and see
me. They have got their grievances;
they tell me. But, I cannot ring up
a particular project and see what has
happened to it. You get the informa-
tion and pass it on o the Minister.
I am able to do it because I am a
Minister. Probably, it will have to
come through the Cabinet Secretary.
Protocol has to be observed. But it is
a question of quick action. Protocol
usually delays action. More quick
action has to be done if you want to
have things moving. There are hund-
reds and thousands 'of things that have
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got to be done. Therefore, 1 would
like to say that a department of co-
ordination with a Plan of this dimen=
sion has to exist.

An hon. Member mentioned about
the Planning Commission. If the
Planning Commission starts co-ordi-
nation, it cannot plan. It cannot
watch the performance; it cannot eva-
luate the achievements. The function
of the Planning Commission is defi-
nite; it cannot take up any executive
responsibility. It may be that I am
a Member of the Planning Commissior:,
The Prime Minister is the Chairman
of the Planning Commission. The
Finance Minister is a Member.
The Deputy Chairman is there. But,
he has got a dual function. He also
looks after the working of it. Even
s0, the Planning Commission cannot
take the executive responsibility so
far as Government is concerned. That
is why we are all there for a purpose.
Even the Statistical department is of
use to the Planning Commission. I
am also of some little use to the
Planning Commission, I believe,
because I am there. It is not the
function of the Planning Commission to
do planning coordination. It doeg not
coordinate functions; that is the res-
ponsibility of the Executive.

Hon. Members of this House can-
not ask the planning Commission why
they did something wrong because they
are not subject to this House. They
are a different machinery altogether.
The Ministry is subject to the House.
Therefore, the Prime Minister or any-
body else deputed by him for the time
being to look after this work of co-
ordination cannot answer you if any-
thing goes wrong. I can answer; I
am entitled to answer for anybody. I
cannot say the responsibility is mine;
the responsibility is shared by all of
us,

Therefore, I think, thig is the con-
clusion that the Prime Minister and
his colleagues have come to that this
department should be established; and,
I will assure you, it is not for the
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purpose of providing a berth for Shri
Krishnamachari. Shri Krishnamachari
being there is just incidental; it is not
a necessary factor because the de-
partment will continue to exist. And,
I hope it will continue to exist use-
ful!y in times to come.

1 have nothing more to say.

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): Mr. Deputy-Speaker, Sir,
on this question of the Supplementary
Demands the question of the desira-
bility or otherwise of subsidy for ex-
ports of sugar has figured prominently.
On merely reading of figures, these
exports may appear to be undesir-
able because to earn a foreign ex-
change of Rs. 12:75 crores you are in-
curring a Joss to the extent of Rs. 13'5
crores. 5o, to a layman, to a person
who does not go deeply into the sub-
ject, it may appear to be rather un-
desirable. But, I trust that if we un-
derstand all the circumsiances of the
case and the necessity for exports,
much of the misunderstanding will
disappear.

My task has been considerably
lightened by the valuable contribution
made by my colleague, Shri D. D.
Puri, who has got an intimate know-
ledge of the subject and also by the
contribution made by Shri Mathur and
also by Shri Mahida.

There was, as you will remember,
Sir, two years back, the question of
shortage of sugar figuring prominently
on the floor of this House. It was
not far off when at the 1959-60 sugar
year beginnng we had not even
stocks to the extent of one month’s
consumption. We started the year
1958-59 with a carry-over of 173 lakh
tons. That was not sufficient even for
a month. With 173 lakh tong dis-
tributed in very many factories and in
certain areas there was no sugar at
all. Tt was at that time that the
Covernment of India thought that it
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would be desirable to give somein-

centives for large production.

We gave some incentives for early
crushing; we gave some incentives in
the form of higher price for sugarcane
from Rs. 1-7-0 to Rs, 1-10-0. Then,
we also gave some rebate of 50 per
cent on the excess production over
the previous year. By these, incenti-
ves we were able to increase pro-
duction.

Hon. Members would appreciate
that when we gave incentives we
planned for larger production. When
something like 4 million growers are
involved, when very many factoriesare
involved. When very many uncer-
tain factors, such as seasonal and
otherwise, are involved, we cannot
jnvolved, we cannot plan with mathe-
matical precision that these incentives
should produce only so much, that is
to say, just for the consumption of
this country, and just to have a carry-
over. Even if we plan on these lines
we will not be able te achieve the
desired result. So. after these incen-
tives, what happened?

Towards the end of 1960-61, w-
had a carry-over of 11-83 Jakh tons
whereas we started with a carry-over
of 1-73 lakh tons in 1058-59. What is
io be done with this? And, the pro-
duction of 1961-62 also has got to be
iaken into consideration. So, having
regard to the situation, with regard to
the stock position alone, we had to
adopt ways and means to liquidate
these stocks. By internal consump-
tion alone these stocks could not be
liquidated. We cannot afford to dump-
the excess stocks into the deep sea.
We had necessarily to export: and
our policy was also to export if we
could afford to export. I would like
to poimt out that this was the com-
pelling reason which we had to take
account of.

Then, there is the question of need
to earn foreign exchange. We do
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know the difficuit situation in which
we find ourselves to find foreign ex-
change even for projects which have
been included in the core of the Plan.
I we are in a position to put up and
complete these projects, the country
would be benefited much more than
the amount that is spent for foreign
exchange—the amount that we can
afford to spend for foreign exchange.
So, the question of earning foreign
exchange was a matter which also
weighed with us in the matter of pro-
moling these exports.

One fact which has to be borne in
mind in this. Is jt right to spend
Rs. 3'5 crores to carn 12°75 crores of
foreign exchange? But, where do these
Rs. 13'5 crores come from? It is not
like some other industry exporting by
spending from general revenues, or by
putting up prices for internal con-
sumption. The industry itself has
found means for promoting these ex-
ports. My hon. friend, Shri Puri has
referred to the fact that the total
excise duly that has been earned from
sugar is to the extent of Rs. 71 or
Rs. 72 crores. That is inclusive of
the additional excise duty which has
been levied in lieu of the sales tax
which is payable to the State Govern-
ment. .

I do not want to take account of
the additional levy. Even, without
that, what is the basic execise duty?
The rate of basic excise duty is Rs. 825
per md. of sugar. In other words,
Rs, 225 per ton. This comes to the
Central Government. and there is also
the ‘additional excise duty which I
have already mentioned. This brings
to us, if the current year's consump-
tion is taken into consideration, which
is estimated to be roundabout 24'5
lakh tons, Rs. 54 crores. It is from
these Rs. 54 crores that these Rs. 13}
crores come. In this context, I would
like to refer to the speech made by
genior colleague, Shri T. T. Krishnama-
chari, the then Finance Minister who
raised the excise duty on sugar from
Rs. 4-12-0 per maund to almost double
1515 (Ai) L.S.D.—T.
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that amount by the 15th May, 1957

Budget proposals. He says:

“l now come to Union excise
duties and I may say at once that
I have fairly substantial proposals
under this hcad. In doing so I
have in mind the double objective
of restraining consumption and of
giving a fillip to exports.”

Later on he says that “the increase of
duty on sugar has the same objective
as the increase we made last year in
the excise duty on cloth, namely, ‘0
restrain domestic consumption in the
interest of larger exports” So that,
the faet is that we have to incur <o
much loss and the industry itself is
mecting that loss in the form of cxcise
duty.

My hon. friend Shri Banerjee asked:
why do you export sugar? He ignores
for the {ime being the large surplus.
Even after these exports, the mills are
finding it difficult to pay sugarcane
growers. Some Members complain
about arrears in payment of cane price.
I was able to go through the figures
and 1 find that only about ten per
cent of price remains in arrears. Still
it is a substantia] amount. How can
the grower be paid unless sugar is
disposed off? There is also the ques-
tion of protection to the industry. One
hon. Member says that UP. sugar
industry is in peril. How can it be
protected unless wc promote exports
also.

Shri S. M. Banerjee: 1 do not oppose
exports; but do not increase the prices
so that internal consumption could be
more.

Shri A. M. Thomas: My friends
forget for the time being the necessity
of maintaining the industry, the labour
force and also the necessity of paying
a reasonable price to the growers.

Last year when this question arose,
severa] Members spoke about the
erisis of surplus. There was no crisis
as such. This was one of the ways the
Government of India thought the sur-
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pluses could be tackled and at the
same time we can earn for us the
much needed foreign exchange.

Shri M. N. Swamy: Ar: they making
proper use of molasses? !

Shri A. M, Thomas: Molasses are
utilised for manufacture of power al-
cohol and it is a separate matter,

Mr. Deputy-Speaker: Two of your
colleagues also want to intcrvene.

Shri A. M. Thomas: | am concluding,
Si* 1 am saying that the necessity
underling the expoerts cannot be de-
nied. The Memorandum says that it
is expected to export 3.5 lakh tons;
we have buren able to sell about 3.37
lakh tons. Further sales are in pro-
gress and we hope it would be possi-
ble for us to seil 3.5 lakh tons, as has
been envisaged here, before the next
sugar yvear starts.

As the hon. Members themselves
have pointed out, the remedy for the
situation is the increase in the yicld
per acre. Without understanding the
breakup of the cost of sugar, it is said
that the industry is being favoured.
The can price constitutes 44.1 per cent
of the entire cost; taxe: constitute 33
per cent; manufacturing cost, ele.
come to only 23 per cent. I do not
want to go into more details as there
is no time. But I may say that the
industry is also contributing a small
amount, however smal]l it may be, in
regard to exports. Thus by these ex-
ports the industry is not gaining any-
thing by way of profit. So, I feel
that this is an item which the House
has to approve unanimously.

Shri Inder J. Malhotra: May T ask
one question?

Mr. Deputy-Speaker: He may take
some other opportunity.

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
Mr. Deputy-Speaker, 1 am grateful for
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the measure of support which the
House has thought fit to give to the
Supplementary Demands, more parti-
cularly to the demands for she open-
ing of the undergraduate wing of the
Armed Forces Medical College in
Poona. It is 3 measure which we have
taken in order to make up the shor-
tage of officers, in the Medical Corps.
In 1960 we introduced the scheme of
giving stipends to the last year M.B.
B.S. students. Only a few could avaii
themselves of this opportunity. We
have also liberalised the scales of pay
‘of the various officers of the Corps
and some further measures have been
considered necessary and this is one
of them. This is in consonance also
with the advice given by the Estimates
Commitiee that apart from any spe-
cialised courses we should fit in our
schemes with the general technical
training schemés of the country. In
this manner we not only ensurc the
entry of a certain number of officers
into the Armcd Forces Medical Corps
but also enlarge the Scope for medi-
cal education in the eountry. We have
scope for 120 students now. The ques-
tion ‘s whether all of them will be
taken into the Armv. As contempla-
ted at present half of the number
will be given stipends and they will
be under an obligation, if otherwise
found suitable, at the end of the M.B.
BS. course, to join the Corps. If we
want more and if they are suitable
the matter will be examined from time
to time. Some doubt has arisen in
Shri Mathur's mind about why it is
called an under graduate wing. It is
so in order to show the juxtaposi-
tion. We have a post-graduate course
now which caters to M.D., ete. This is
really an M B.B.S. course.

Shri Harish Chandra Mathur: Then
it becomes a graduate course, not an
under-graduate course,

Shri Raghuramaiah: Till they get
M.B.B.S. degree they are under gra-
duates. It is the same difference bet-
ween A.M. and P.M. Till 12 O'clock it
is A.M.; a second past 12, it becomes
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P.M. Anyhow, it is the M.B.B.S.
course and its degree is recognised by
the Poona University. This is one of
the many schemes under which the
Defence Ministry are trying to utilise
the resources they have to the best
possible cxtent. We have clinical
opportunities for nearly 1500 beds in
Poona and other neighbouring places.
If a new college is to be started, apart
from clinical facilities, it will cost per-
haps double this amount or more. As
it is, we are using every bit of the
facilities which are now available
there, and every bit of the buildings
that are available there, making only
at the moment such additions as are
necessary for boarding all the boys
and, T should say, girls also, because
among those whom we have selected
there are a good number of girlg as
well.

15 hrs.

Shri Narendra Singh Mahida: Will
those degrees be recognised?

Shri Raghuramaiah: They are re-
" cognised by the Poona University. I
do not think there is any other point
left, and as Shri D. C. Sharma has
given the green signal, 1 resume my
seat.

T.ie Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
The time is up and I think I need
refer only to one point that was rais-
ed by Shri Harish Chandra Mathur.
and that is about the propriety or the
morality of not paying the entire
amounts due {o the clerk who was
dismissed: and later on the court re-
instated him. For the benefit of the
hon. Member I must tell him that
even when the clerk sued the Gov-
ernment for his reinstatement, he did
not cleam his pay and allowances be-
cause he knew that there was the law
of limilatica and under the law of
limitation only three years can be
given. The court has given the dec-
ree for three years, Now, I do not
think anything more could be done.
The Law Ministry also advised us
that only three year scould be given.

National Industrial
Development Corporation

Any such matter which goes tn the
court, takes years and yeais, and
when 3 decree is given by the court
even on a specific point that three
years should be given, I do not think
the hon, Member can expect us to go
beyond that, and pay the clerk the
entire amoun!. So, it is not a question
of morality or propriety which |is
involved here. It is a question of the
observance of the legal formality. The
court had decreed it and we have
paid that amount.

Mr. Deputy-Speaker: The qucestion
is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
colump of the order paper be
granted to the President lo defray
the charges which will come in

course of payment during the
vear ending the 31st day of
March. 1963. in respect of the

following demands enlered in the
second column thereol—

Demands Nos. 9, 10, 11, 44, 49, 114
and 133.

The motion was adopted.

15.03 hrs.

MOTIONS RE, REPORTS OF NA-
TIONAL INDUSTRIAL DEVELOP-
MENT CORPORATION

Mr. Deputy-Speaker: Shri  Shlrce
Narayap Das—absent. Shri Ram Ratan
Gupta. Please move both the motions.

Shri D. C. Sharma (Gurdaspur): I
will move the second motion. It is in
the joint names.

Mr. Deputy-Speaker: The first mo-
tion is in the name of Shri Ram Ratan
Gupta and another hon. Member. He
will move both the motions.

Shri Ram Ratan Gupta (Gonda):
1 beg to move:

“That this House takes note of
the Annua] Report of the Na-
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tional  Industria] Development
Corporation Private Limited for
the period ended 31st December,
1958, along with the Audited Ac-
counts, laig on the Table of the
House on the 31sy March, 1960.”

Then, the second motion—

Shri D. C. Sharma: [ wiil move the
second one.

Shri Ram Ratan Gupta: [ have been
permitted to move them yogether,

Mr. Deputy-Speaker: Please move
both of them.

Shri D, C. Sharma: I could move
the second one,

Shri Ram Ratan Gupla: Doth the
items are common, or rather, the sub-
ject-matter is common to both  the
motions. I think there is no harm in
moving them together and taking both
the motions together for discussion.
I beg to move:

“That this House takes note
of the Annual Report of the Na-
tional  Industrial Development
Corporation Limiteq for the year
1959.60 along with the audited
Accounts and comments of the
Comptroller and Auditor General
thereon, laid on the Table of the
House on the 11th April, 1961."

Mr. Deputy-Speaker: Both are
taken together. You may make your
speech on both of them.

Shri Ram Ratan Gupta: My object
in bringing forward this motion for
discussion on the subject of this cor-
poration is only to help our Govern-
ment by pointing out something
which, I feel, is lacking in the working
of this corporation. This corpoeration
was created with three objectives in
view. One was to find out the re-
sources and arrange to develop the
production of those items which are
not yet manufactureq in India or
which are in short supply. The se-
cond objective was to help those in-
dustries which are of national im-
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portance or are of great importance
to earn foreign exchange through ex-
port and which, due to financial
weakness, are not in a position to
bring themselves up-to-date accord-
ing to modern techniques. The third
objective was to develop the indus-
tries in thosg areas which otherwise
are regarded as backward industrial
areas in India.

So far as the first objective is con-
cerned, I am sorry to point out that
in almost all those items which have
been pointed out in the report, either
the corporation has taken them up to
the stage of pointing them out of start
ing some sort of survey or deputing
some sort of experts. Although three
years have passed. not a single new
project of the firsy category has yet
been brough; into existence. Take,
for example, a very important item
like the manufacture of sulphur from
pyrites. 1 wag one of the members
of the delegation which was sent by
Parliament in 1944 to Australia, to
study their industrial development.
At that time, I saw that that country
was manufacturing sulphur out of
pyrites. From thig report. it is found
that the corporation is still in the
stage of negotiations with some of the
firms in Denmark.

Coming to the second objective,
loans have been granted mostly to
the jute industry and the textile in-
dustry and some other industries.
From the report it will appear that
most of the loans have been granted
to the directors of the cornoration.
In the first year's report, the nimes of
directors to whose companies the
loans were granted were given, but in
the second year's report, that practice
seems to have been abandoned, and
no namesg have been mentioned. Only
the overall amounts showing the ad-
vances and deposits, fully secured, in-
cluding a sum of Rs 183 lakhs as
advance to some companies in which
some of the directors of the corpora-
tion are interested have been shown.
Ou! of the total loans of Ra. 468 lakhs
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granted sp far, according to this
report, IRs. 183 lakhs have  been
granted to the companies in  which
some of the directors were interested.
I have no objection and I am not
against the policy of advancing loans
to the companies in which gome of
the directors of the corporation are
interested. DBut what I beg to point
out is that:—

Host of the directors {0 whom the
loans have b on advanceq are quite
resourceful  industrialists in  this
country. They have their own huge
banks, securing deposits from all over
India. Most of those banks are cater-
ing to the needs of the industrial
houses belonging to those directors.
The resources of the corporation be-
ing limited, the grants should be made
to companies which are financially
handicapped or weak.

Then, I find from the gecond report
that the scope of granting loans has
been further expanded so as to in-
clude loans that may be granted by
the corporation to companies dealing
with art silk and woollen industries.
I submit that the art silk industry, as
everyone of us knows, 1s becoming
prosperous out of all proportion to its
capacity and utility. Moreover, it pas-
ses my imagination how art silk can
be put into the category of national
importance. Neither we produce the
raw material for that industry in our
country nor are our climatic condi-
tlons very congenial for use of art
silk. Our country is a cotton pro-
ducing country and for us cotton in-
dustry is the most important from the
point of view of manufacturing wear-
able garments. In the case of woollen
industry also, most of the fine quality
of woollen cloth is manufactured out
of wool imported from Australia and
other countries. Even blankets can
be made only out of imported wool
from Denmark, etc. Our Indian wool
is suitable only for the manufacture
of some types of carpets. So, I can-
not understand what was the object
in including these industries within
the scope of activities of the Corpo-
ration.
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So far as the question of the work-
ing of the loan advisory committees
which have been appointed is  con-
cerned, I have to point out that when
the investigations relate to those
companies in which some of the direc-
tors are inlerested, the reports are
different. But in regard to those com-
panies which belong to the backward
areas, in every report which is sub-
mitted before the loan advisory com-
mittee, some sort of disparaging re-
marks are made, which prejudice the
mind of the members of the com-
mittee and make them hesitate to
advance the loan to those companies.
The result is, in U.P, you will find
from the list supplied by the Minister
in reply to a question on 1lst June,
1862, only one textile mill in Kanpur
has béen granteq joan from the Cor-
poration. I know that many of the
applications have been rejected on
one ground or the other.

If the history of the big industrial
houses is taken into account and if
it is traced from the time of their
fathers and great grandfathers, there
can be many things which can be said
against every business house. But I
submit that the conditions were differ-
ent when the country was not inde-
pendent. At that time the restrictions
under which the industrialists had to
work in this country were entirely
different. If things that were con-
sidered good at that time are not
found to be correct today and if on
that basis Joans are denied to the com-
panies which are otherwise credit-
worthy and which are operating in
conformity with the rules laid down.
then the present approach towards
such companies is very unfair,

Shri Himatsingka (Gonda): What
are those considerations because of
which those applications were reject-
ed?

Shri Ram Ratan Gupta: Those con-
siderations are confidential. Being a
member of that committee, I do not
think it is fair for me to discloze
those considerations.

The third objective of the Corpora-
tion is the most important objective,



2639 Motion re: AUGUST 18, 1962  Reports of National 2640,

. Industrial Develop-

[Shri Ram Ratan Gupta]

but it appears from the report that
even a beginning has not been made.
We know in our country we are
suffering from unemployment, Three-
fourth of the area is still regarded as
industrially backward We know from
the census reporis that about 14 crores
of children up to the age of 14 are
likely to become majors within 10
years' time. We know by experience
that in the villages educated boys do
not remain any more. We know by
statistics that the population of the
urban areas is only 34 crores. Suppose
after education another 3 to 4 crores
of boys are thrown inside the urban
areas, what will be the condition of
our country? Considering that, it is
very important that steps should
have been taken to develop some
sort of industrial projects in the back-
ward areas.

I want to make a very important
suggestion and 1 would request you,
Sir, to give me iime to explain it
clearly to the hon. Minister. 1 think
a Corporation should be created with
the object of setting up manufactur-
ing plants, not 1, 2 or 15, but 100
plants every wvear, which may be
spreadg over ecach district, with the
assembly units situated in the district
headguarters and with one factory in
each block with 100 or 200 persons,
for manufacturing components, 1 think
it is not Qifficult to organise that. If
something can be started on that line,
we will be able to solve not only the
problem of increasing unemployment
vspecially of educaled persons, to a
great extent, but also another prob-
lem. Because of rising prices, every
day the standard of living of the p=2-
ple in this country is going down.
The prices of consumer goods go on
increasing. My feeling is, if on a co-
operalive or some other basis. these
industries are developed, cveles can
be manufactured at Rs. 50 sewing
machines at Rs, 75, refrigerators at
Rs. 300 or Rs. 400 and so on. In that
case, *we can supply all these essential
goods to the people at a lower cost,
and it will help in bringing down the

ment Corporation

prices and also in solving the prob-
lem of unemployment.

At the moment, we are spending
hundreds of crores on every Five
Year Plan on non-productive items
like handlooms and village industries,
where the production is much less
than the amount gpent op them, oaly
for the sake of finding employment
for some people. I do noy say it
should be discontinued. We have to
continue it til] the time we will have
developed the economic basis. where
we can provide employment to the
growing number of unemployedq peo-
ple. But something definite has to be
undertaken, so that those who are
coming after education may fing em-
ployment, and to improve the stand-
ard of living, making the modern
techniques availablg to the wvast mas-
ses of this country.

Mr. Deputy-Speaker: Motion mov-
ed:

“That this House takes noty of
the Annua] Report of the National
industrial Development Corpora-
ton  Frivate  Limiteq for the
period ended 31st December, 1958,
along with the Auditeq Accounts,
1a1d on the Table of the House on
tne 31st March, 1960."

“That thiz House takes note of
ine Annual Report of the National
Industria] Development Corpora-
tion Limited for the year 1939-60
along with the audited Accounts
and comments of the Comptroller
and Auditor Gener.] thereon, laid
on the Table of the House on the
11th April 1961."

Sari Daji (Indore): Sir, befme I
speak on the motion itself, the very
fact that the subject is coming up for
miscussion so late after the reports are
presented calls for a bit of comment.
Going through the reports, one finds
that great care is being taken by the
Corporation to withhold as much of
information as possible, The reports
of both the years under consideration
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and also of subsequent years which
are pot under discussion, but which I
nave had occasion to see, contain only
the barest of facts. It does not en-
iignten us on the working of the cor-
poration. It does not inform as to
what actually the corporation has
been doing. Sir, I am in large agree-
ment with the points dealt with my
non, friend who moved the motion,
but I think that the situation requires
a much stronger motion than the pre-
sent one. 1 almost regret not having
moved an amendment saying that we
regret the inefficient and partial worle-
ing of the corporation.

Sir, it i1s very clear that the corpo-
ration was started with the idea uf
undertaking industrial development in
those lines which were not existing
in our country and which were not
capable of quick development by pri-
vate enterpreneurs. A whole list of
industries which this corporation was
to undertake was indicated in ithe
Secondg Five Year Plan. I invite the
attention of the House to page 421 of
the Second Five Year Plan. The in-
dustries mentioned are: steel found-
ries, forging shops, cast iron found-
ries, ferro-manganese, alumunium,
calcium carbide, potassium chlorate,
carbon black, benzol, coal tar, dve-
stuffs, petroleum refining, chemical
pulp ote. There is a whoele list given
there, for which the corporation was
staried during the Second Five Year
Plan, Not one of them happens to
have been begun even though we are
now in the middle of the Third Five
Year Plan. This, I think, is 3 suffi-
cient commentary on the working of
the corporation Tt is totally blank
on this side. ™. corporation has
done nothine on this side. The pri-
mary object of the corporation was
this. When the corporation has failed
to perform even the primary objeet,
we can with full confidence say that
it has not justified the very raison
d’etre with which it was started.

It was certain'y not started to give
out certain loans to certain textile
and jute mills. That also, as I will
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point out presently, it gave to those
mills which did not require any loans.
That was not the primary object with
which this wag started. The primary
object was to develop production in
new lines. Not one such industry has
been undertaken. As I  said,
there is a whole list given, and
for want of time I do not want to
read ou. the entire lists. Therefore,
the working of the corporation, has
been most unsatisactory and, actually
speaking, it has been against the very
conception with which the corporation
was originally started.

Secondly, I am not surprised at the
way it has been functioning. If you
look at the list of directors you will
see that the whole galaxy of big,
monopoly industrialists are named on
the list of directors. Do we expect
any national public sector develop-
ment with this list of directors? Could
the Ministry not get better persons
to man the directorate? There is no
question of reading one or two names,
every conceivable big monopoly house
is on the list—the Birlas, the Tatas,
the Singhanias and the Jains.

Shri Harish Chandra  Mathur
(Jalore): The corporation is meant
for them, not for the public secfor.

Shri Daji: It is meant for them,
that is what I am saying. With this
list of directors, to hope that they will
utilise the funds at the disposal of
the Eor'pomtion for building up strate-
gic public sector industries is a mirage
itself.

Not only this; reading from the
Second Five Year Plan one can find
out that the Second Five Year Plan
allotted certain resources for the cor-
poration. It went on to say that if
those resources were found to be in-
sufficient more would be made avail-
able. The Second Five Year Plan ex-
pected quick development. On page
403 it is said:

“p provision of Rs. 60 to 65
crores has been made in the plan
of the Ministry of Commerce
and Industry for purposes of
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direct assistance to industries and
participation in the capital of the
Indian Explosives Limited, re-
garding which commitments have
already been entered into by
Government, and for
ties of the NIDC.”

the activi-

Then it goes on tp sav that if this
amount is found less more will be
made available. But look at the tra-
vesty, look at the irony. The Plan
said that more will be made available
to the corporation, whereas the cor-
poration works in a manner by which
even the sum provided cannot be uti-
lised. This is the sum and substance
of the working of the corporation dur-
ing the last three or four years.

Then, 1 take very strong objection
to the way in which the loans have
been disbursed to the textile and jute
industries. I may point out that out
of a total loan of Rs. 4,63,00,000,
Rs. 1,83,00,000 have gone to the direc-
tors of the corporation and their com-
panies. These figures I am quoting
from the report of the corporation it-
self. QOut of 3 total of Rs. 4,63,00,000,
Rs. 1,83,00,000 have gone to companies
in which the directors have a direct
holding. This in Hindustani is called.

oY 12 A9, AT AT A A T
The directors sitting together and re-
jecting umpteen number of applica-
tiong appropriate more than 50 per
cent of the total loan disbursed to

themselves. This ig what the report
says.

Shri Sham Lal Saraf (Jammu and
Kashmir): Is there any ban on the
directors drawing loans from the cor-
poration?

Shri Daji: There is no ban. But
the object is to assist those industries
which require assistance. Each of
these industrialists not only doeg not
require any assistance but can assist
all of us put together.

Shri Sham Lal Saraf: 1 doubt,
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Shri Daji: You need not doubt. 1
am buttressed by the report of the
Ministry of Commerce ang Industry.
1 am referring to the Third Annual
Revort of the working and administra-
uon of the Companies Act 1960. The
same informs us as follows:

“Caseg have come to notice
where companies with large re-
serves  have  invested  heavy
amounis in shares of other com-
panleg in the same group while
porrowing heavily from Govern-
ment and quasi-government jnsti-
tutiong like the Industrial Finace
Corporation, State Bank of India,
National Industria] Development
Corporation, etc. While these
companies appeared to be finan-
cially sound and could have ap-
parently met their needs for ex-
pansion or modernisation of their
plant and machinery by convert-
ing their investments into cash,
they have preferred to borrow
from outside bodies.”

Therefore, what ig happening actual-
ly is this, that companies belonging
to big business houses who do not re-
quire any assistance, because of the
facy that they are directors on the
corporation or other corporations,
have appropriated large amounts of
loans at low interest, and they loan
out to other their own reserves or
extra capital or they float subsidiary
companies indirectly. Thereby, Sir
the process of concentration of wealth
in a few hands goes on, and your
Development Corporation in the name
of national development has only
helped not in the development of the
Indian nation or our national indus-
tries but in the development of mono-
poly or the capitalists growing still
richer and robbing the State resources
for achieving these ends.

Dr. M. S. Aney (Nagpur): It is
that the loang taken by them do not
carry any interests?
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Shri Daji: They carry a low In-
terest. If that was the purpose of
the Nat'onal Development Corpora-
tion, then the Financial Corporation
will have almost done the same job.
What is the purpose of having a se-
parate corporation? It is meant {o
start new industries and not mercly
1o give loans.

Apart from this, Sir, because the
Ministry is the same which is deal-
ing with this question, I want to
point out that there are erring com-
panies, black-sheep, who do not ob-
serve the spirit of the Companies Act.
Complaints are pending before the
Ministry about selling agency com-
mission, appoitment of managing
agency, appointment of own relatives
on high pay as directors of the com-
panies. Those very companies man-
age to get loans from the Industrial
Development Corporation. They man-
age to get themselves appointed on
the Loang Committee of this corpora-
tion. Thus you put a premium on the
black-sheep who violate the Com-
panies Act. I know of at least three
companies from my own State against
whom complaints are there before the
Ministry. In one case 3 partner re-
fused to pgive managing agency
rights. This complaint ig pending.
Perhaps no legal action can be taken,
but action could have been taken un-
der the Companies Act. Certainly,
you could have at least prevented that
company from getting loans from the
corporation and t.hereby proved that
the Government does not connive at
violations of the provisiong under the
Companies Act. Such companieg were
given loans when industries which are
crumbling or are in difficulties which
should have been saved, at least to
prevent the growing unemployment,
were completely neglected. Also, in-
stead of organising or supporting new
strategic industries which the private
sector does not ordinarily undertake,
which was one of the primary func-
tions of the Cropration, it has taken
up the role of an ordinary money
lender. At this rate. a day will come
when the State will hecome both the
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land agent and the money agent for
private agencies, which is a {ravesty
of socialism and of the so-called So-
clalist State. It will mean State ecapi-
talism using or exerting all its powers,
financial and legal, for furthering the
interests of the private sector, which
will be a sad commeatary. There-
fore, I am of the opinion that either
the Corporation should change its
way of thinking and improve or close
its businesg for otherwise it will be-
come just yet another agency by which
the private sector robs the public and
the Government bodies for its own
private profits.

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, while
we are discussing these two Reports
of the NIDC, we cannot avoid having
at the back of our mind the know-
ledge that already the Estimates
Committee has dealt with these Re-
ports of this institution. Therefore, it
will be quite legitimate for ug to refer
to this report of the Estimates Com-
mittee. The Estimate Committee has
asked certain questions and sought
answers from this House. The ques-
tiong are whether the Government
could not do without the NIDC and
whether the NIDC should be kept go-
ing. In my view, our ansewrs to both
these questiong should be categorical.
The answer to the first ques-
tion is that the Government
could not do without this insti-
tution. The answer to the second
question is that thig institution should
be and must be kept going.

‘There is a certain amount of mis-
conception about the structure and
functioning of this institution. A point
is made in the Estimates Committee
report that the way this institution is
functioning, it seems to have given up
the concept of autonomy of public
undertakings. This wview is taken
primarily because the Chairman of
the Corporation is the Minister of
Commerce and Industry and the Vice-
Chairman is the Minister of Industries,
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Shri Kashi Ram Gupta: Sir, on a
point or order. There is no guorum.

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum.
The hon. Member may continue.

Shri V. B, Gandhi: This is a mis-
conception of the structure and the
functioning of thig inst:itution. An
institution of this kind is necessary
in the present state of our industrial
development. This misconception is,
in all probability, causcd because of
the fact that those who hold this kind
of misconceived view are trying to
put something which is of a new pat-
tern into a familiar mould—the mould
of the usual type of a public under-
taxing., It is necessary that for the
purpose of our industrial development
in a planned way we should bring in-
to existence new models. new patterns
of institutions. We must develop on
original lines and we should have new
trpes and new ideas to guide us.

Actualiy, there wag a call for gn ins-
titution like the National Industrial
Development  Corporation. We  will
all remember that when the establish-
meny of this institution was being de-
bated in this House jn 1954, there was
a great need for something to be done
for the medernisation and rehabilita-
tion of two of our very important and
two of the largest industries in the
country. Then the danger of compe-
tition was threatening us from other
countries, So, in the ease of both
these ndustries something had to be
done at that time. Fortunately, at
that time we had available to us what
wag then called *the counterpart
funds” which could be disposed of in
a certain manner. It would have
been wrong not to have done some-
thing in the way it was done at that
time in creating this institution and
in putting to use thesp funds and in
trying to meet the vital need of two
of our very important industries.

Before I close, I will say one word
about the loang of this institution be-
Ing used or utilized by the directors
for their own companies.

AUQUST 18, 1962

Reports of National
Industrial Develop-
ment Corporation

1 should think it is not yseful to dis-
cuss this matter in this way. After
all, the Auditor Genera] has endors-
ed the Report of this Corporation year
after year and he has not found any-
thing objectionable. It is quite legi-
timate for people to take loans from
institutions with which they are as-
sociated in the capacity of directors.
Why they do that we all know. No-
body in this world has money which
he considers enough. Nobody has
enough money in this world. They
may have money, but money is to be
considered in terms of its price. It
is not just enough to say that one has
money, but at what price. If this
Development Corporation offered
financial facilitics at a more attractive
rate than these directorg could raise
outside through those channels, it
should be perfectly legitimate and
proper for the directors to avail them-
sclves of those 'facilities.

2648.

Shri Jashvant Mehta (Bhavnagar):
Mr. Deputy-Speaker, Sir, first of all
1 will compliment our hon. friend, Shri
Ram Ratan Gupta, who has brought
forward this motion and has given an
opportunity to this House to discuss
the Report of the National Industrial
Development Corporation.

1 have seen the Report of the Cor-
poration, I have also seen the func-
tions of the National Industrial Deve-
lopment Corporation. Our aim in this
under-developed country is to indus=-
trialise the whole country. The Esti-
mates Committee has also gone into
the National Industrial Development
Corporation and has discussed the
existence and functions of this Cor-

poration.
.

When we look at the Report of this
Corporation and the purpose of this
Corporation, we have to justify whe-
ther the Corporation has been able
o deliver the goods or not. The Cor-
poration is conceived mainly as an
instrument of Government for secur-
ing a balanced and integrated deve-
lopment of industries in both the pri-
vate and public sectors. If we test
the Corporation from this point of
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view, we will come to the conclu-
sion as to how far we have been able
to achieve success through this Cor-
poration. Of ¢ u.ze, from time to
time the working of the Corporation
has improved.

This Corporation is also discharg-
ing some functions of the Finance and
other Corporations. It is in a way
an overlapping agency. This Corpo-
ration was organised or established
with a great mission of industrialising
the whole country and of developing
all the regions. But if we look at the
work which the Corporation has put
in, it is not satisfactory.

If we look at the discussion after
the completion of the Third Five Year
Plan Report, we come to the coneclu-
sion that the planning of industry was
a bad planning. If it were not a had
planning, there would not have been
need for co-ordination. During the
Tast five o soven years we were em-
phasising day in and day out on over-
industrialisation, but when we meet
the experts they say that it is bad
planning because while issuing
licences for industries and while tak-
ing up new projects Government had
no idea that there was co-ordination
between fransport and communica-
tions and power so that industries
could develop in this country. There
ig also imbalance between different
regions. When we look at the loca-
tion of industries in the different
regions, we find thal some regions are
backward. The backward regions
have been neglected. My hoen. friend
rightly pointed out that it should be
planned in such a way that we can
break the backwardness of this coun-
try and we can have uniform deve-
lopment all over the country, That
has not happened praetically. If it
were good planning, such type of hete-
rogenous development would not have
been there. So, if we look at this
Report of the Corporation from this
point of view, namely, how far the
Corporation has been able to do some-
thing in this matter, we find that this
Report is a poor report.
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Regarding the advancement of Joans
it is stated in the Report that they
have been able to advance only Rs. 35
lakhs to machine tools units and tex-
tile and jute mills, We have not seen
any new enterpreneurs. New enter-
prises have not been started by this
Corporation. If the Corperation had
started new industries, there would
have been some justification or solace
that the Corporation has been able to
do something new. But that is also
not mentioned in this Report.

The other thing is that Government
should think of avoiding duplication
of credit institutions. Day in and day
ouy we are talking of industrialisa-
tion and the problem of financing in-
dustries also comes in. If we look at
the different financing agencies, we
find that the Finance Corporation and
other State agencies are there. Some
small-scale industries institutions are
also there. This Corporation is also
advancing finances. So, we find that
it ic an overlapping agency and instead
of helping, it creates a problem for us
and only /i rection of the industry gets
the advantazc of it

To these two or three points I want-
cd lo draw the attention of the House
50 that the Commerce and Industry
Ministry will look into the problem of
the defects of planning. The difficul-
ties which the industries are facing
today would not have arisen if there
had been proper planning.

Shri Himatsingka (Godda): T have
heard with interest the speeches deli-
vered on the motions for the conside-
ration of the reports of the National
Industrial Development Corporation
for the two years. The reports give
an account of useful work that has
been carried on and that is being at-
tempted to be carried on by this cor-
poration which has just started prac=-
tically coming on its own feet. It has
becn trying to help such industries
as are important from the point of
view of the foreign exchange earning
and also other important sectors of the
country’s national economy. It has
also been trying to explore and find
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out the possibilities of a number of
new industries which private parties
are not expected to try because of the
initial investment and expenditure in-
volved without any certainty of their
being successful. The list given in the
report of the directors contains a large
number of new industries which the
National Industrial] Development Cor-
poratic. . 17 trying to set up and has
s€¢ up.

So far as the loan to the jute indus-
try is concerned, there has been some
criticismm about the loans having been
given to companies in which some dir-
ectors are interested. I find from the
names of the directors that they are
the bes; brains in the country, and I
think that some of them or rather all
of them are connected with important
houses which control a large number
of industries. For instance, jute mills
are controlled more or less by ten
houses, except that certain individual
mills have now gone over to individual
parties,

Jute mills now have been facing a
very bad time and very bad competi-
tion from Pakistan jute mills. As you
know, Sir, raw jute is in Pakistan, and
the jute mills are all in India. Now
Pakistan is setting up jute mills in
East Pakistan with the latest and up-
to-date machinery, and unless the jute
mills in India are put on a similar
footing, they will all be ousted. As
a matter of fact, the Indian jute indus-
try is being gradually ousted from
competition on account of certain steps
that are being taken in East Pakistan
by the Pakistan Government to help
the industry. They are giving some
subsidies, and the price of raw jute
is also very much less than in India.
So, it was very right on the part of
this corporation to lend money to the
jute mills to modernise their machi-
nery so that they may be in a position
{0 compete with the new mills that
are coming up in Pakistan.

The same remarks apply to
the textile industry also. There
also, most of the mills are old,
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and unless they are modernised, it
wil] not be possible for them to stand
competition, a; our mills are being
ousted gradually from foreign markets
by Japan, China and other countries
which have got up-to-date machinery.

So far as I could find from the re-
port, the names of the directors them-
selves carry a very great weight, par-
ticularly, the names of the directors
mentioned in the first report, whose
companies have been given loans. As
you know, Sir, the directors may be
interested as directors, but we have to
look to the finances of that company
itself, whether that company to which
loan has been given is in a position to
modernise by its own strength and by
its own resources. It may be that a
director has got money, but that does
not mean that that money will be
available to that particular company
in which that director is interested
merely as director. Therefore, there
is nothing wrong, unless, of course,
one suggests that the Joan should not
have been given to those applicants on
merits. One has tp look to the merita
of the particular applicant, whether
they deserve the Joan or not from the
point of view of the safety, the neces-
sity and other considerations that are
usually to be taken into account when
granting loans, namely whether the
money will be returned back, whether
the loan will be useful and so on.
Therefore, so far as I have been able
to understand it, there is nothing
wrong.

Then, another hon. Member from
the Opposition stated that private in-
dustries were being helped. The pur-
pose for which this corporation has
been started or floated is to help in-
dustries both in the public and in the
private sectors. And the corporation
is helping both the sectors, and it is
fit and proper that it does so.

1 am not speaking anything against
the public sector, but we must take
this also into account, namely how
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they are functioning, whether the
money that we are sanctioning and
paying to the public sector is giving
us a proper return and so on. If we
look into the long list now, we shall
find a sorry state of affairs, because
they are not buing properly looked
after and are not being properly
managed, Therefore, if anything can
be done and looked after properly by
the private sector, it should be allow-
c¢d to be done by the private seclor;
only such industries as the private sec-
tor cannot take up or cannot manage or
cannot find the resources for should
be taken up by the public sector. For
instance, take the case of the steel
mills. It would not have been possi-
ble for the private sector to take them
up.

Shri Kashi Ram Gupts (Alwar):
How does the public sector come in.
in connection with these reports?

Shri Himatsingka: My hon. friend
does not understand the purpose of
the National Industrial Development
Corprention itself,  This corporation
is intended to develop a large number
of industries in the public sector ns
well as to help the private sector.
Therefore, we have to support both,
but at the same time, we have to see
whether the public seclor industries
thay are being set up are carrying on
the work entrusted to them properly.

Look at the Sindri Fertiliser Fac-
tory. Because proper action has not
been taken in time, it is not producing
even 25 per cent of its capacity. Tt
it had been in the handgs of the private
sector, that private company would
have gone into liquidation, and it
would have been sold by now, but
because money is forthcoming from
Government, and Government have
ample resources, therefore, they can-
not see the defects and they cannot
take action in proper time.

Shri Harish Chandra Mathur: As
a matter of fact, the House has been
very critical, and al] these public sec-
tor enterprises which are failing are
under the searchlight of the House,
and they have been criticised. And
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we are setting up a committee for the
purpose. Nobody would permit such
a state, because this very fertiliser
factory was having record production
at one time. Certainly, the House is
quite conscious that because of bad
management, iy has come to such a
state of affairs,

Shri Himatsingka: That is the main
reason why it hag come to grief; it
wanted to show the utmost production
without looking to the safety margin.
They did not atiend te it properly in
time so thatl the machinery might not
be affected, and affected to an extent
where it cannot perhaps be repaired.
That is my grievance. I am not say-
ing anything against the public sector
as such. But I say that if we invest
money in the public sector, we should
also be able to sce that the public
sector doe; give us a proper return,
and it fulfils the purpose for which it
has been set up.

stiri D, C. Sharma: [ have devot-
ed a lot of time to the study of this
problem, and I have come to the defi-
nite conclusion that the National lne-
dustrial Development  Corporation
Limited is an expensive luxury of the
Ministry of Commerce and Indusiry,
and the sooner it is done away with,
the better it would be for the indus-
trial health and the industria] efflci-
ency of this country. Perhaps, you
wil] say that I am sounding a very
extremist note, bug I submit very res-
pectfully that it has becn a superfluous
body, and it has only been supple-
menting the work which others have
been doing, and it has only been dup-
licating the work which others have
been doing.

So far as the loan programme is
concerned, I believe that it can be
done very well and very effectively
and very equitably by the Industrial
Finance Corporation. So far as its
developmental work is concerned, I
think the other development organi-
sations that we have set up in this
country have given a better account
of themselves than this body. For
instance, the Ministry of Defence has
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so many things to its credit; other
Ministries have also so many other
things to their credit.

16 hrs,

[Surt MurcuHasp Dugk in the Chair]

But this Nationa] Industrial Develop-
ment Corporation reminds me of a hen
that sits too long on eggs but is never
able to hatch its chicken, I submit
that it takes too much time so far as
planning goes, and even in that mat-
ter it goes on taking help from this
country and that country, to which I
do not take any objection. But it
takes an ynduly long time in prepar-
ing project reports and even when
those project reports have been pre-
pared, it takes an unduly long time
for bringing those project reports into
action. One of its characteristics is
slowness; its other characteristic is
delay in execution and its third cha-
racteristic is thay it spends toe much
money on the preparation of these
projects.

In the Report for 1959-60, I find
under the head ‘Expenditure on pro-
jects’,—salary, allowances and travel-
ling expenses of Soviet experts’. How
much money has been spend on this?
Rs. 2,16,44.920. 1 think this is a verv
big sum to pay. Again for ‘Foundry
Forge projeet’. it is Rs. 20.59,621. I
want to ask what is the good of spend-
ing so much money and then not get-
ting the results which are propor-
tionate to the amount we have spent?
This Report for 1959-60 makes a very
mmpressive reading when one goes
through the prospectus, what they want
to do. - But there is one word in every
paragraph from page 5 to page T.
That is the word ‘negotiations’. It is
negotiating, negotiating and negotiat-
ing, ang those negotiations do not
come up to much. Therefore, I think
there is something fundamentally
wrong with this Development Corpu-
ration because it cannot deliver the
Roods. The reason why it is so is very
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obvious, It is a mixture of bureau-
crats and persons who represent big
business. It has no technical talent.
Of course, now i; hag constiluted a
bureau for technical investigation and
other kinds of things. But I think
that bureau has not yet started func-
tioning at full strength. So this body
is not able to do what it was design-
ed to' do.

Much has been said about the com-
position of the board of directors. I
want to ask only one thing. Take
any corporation formed by the Min-
istry of Commerce and Industry. You
will find almost the same names go-
ing round. Is our couniry so poor in
talent? Is our country so deficient in
ability of this kind that they cannot
think of anybody else? I have no
grouse apgainst those persons, They
are able men, talented men who have
dong very good work in this country.
But T find that the same persons are
there. If we want {p study interna-
tiona] trade, the same persong come
in; if we want to do some thing else
in the Ministry of Commerce and In-
dustry, the sume people again appear.
I cannot understand why the Com-
merce and Industry Ministry is mak-
ing so much of these persons and why
it does not do something to find new
taleni and new persons who can deli-
ver the goods, After all, it has becn
said on the floor of the Housy today
that this Corporation was formed to do
something new, to do something big,
to do something in consonance with
the new needs of our country., But
here 1 find persons who are not as
much in touch with modern industrial
developments. who are not as much
in touch with modern conditions of
industrial development as they should
be. After all, their experience is very
very limited in one field and they can-
not think of new things.

So far as the loan policy of this
body is concerned, much has been said
about it. I do not object to some dir-
ectors getting loans. After all, Trotsky
said in one place when he was* writ-
ing the history of the Russian revolu-
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tion, ‘People who have money to dis-
tribute never omit themselves’, 1
think this is human nature. Some-
times they also get a share of these
lnans. 1 do notl blame them for it. I
think they have as much right as any-
hody else, But I would ask gne thing.
What are those corporations or com.-
panies of pational interest which this
corporation has helped? What is the
maximum loan that it has given to any
body? They have given loans to jute
and cotton organisations. They have
also given some loans to small indus-
tries. But I believe this is not the
work which this Corporation was ask-
ed to do. It was not brought into be-
ing for this purpose. It was formed to
do things which could serve the needs
of the entire nation, which would be
all-India things, But it ig helping this
man in that city and that man in that
iown. I think it has lost that charac-
ter given to an organisation which was
meant to develop the whole country.
It is said in the beginning that it is
meant for the balanced and integrated
development of the country. What
are the gap: the, :this Corporation Mas
filied in our Indian cconomy? Af:icr
all, it is planned for integral develop-
ment and balanced development, What
are the gaps that it has filled so far
as our industries in the defence field
are concerned? It has served a very
very limited purpose and that also it
has done in a way which is not in
keeping with the genera] interests of
the country,

This question has been studied very
thoroughly by the Estimates Commit-
tee and in ity 122nd Report it has
given its verdict on this erganisation.
Though it has not said things with as
much frankness as 1 am doing, the net
result of the Estimates Committec's
recommendations is that this body is
only doing that kind of work which
others are doing very well. I would
request the hon. Minister to look into
this Report, and read Appendix IV of
the Report; then he will find that this
is the conclusion arrived at by the
Estimates Committee. What does 1t
say? For instance, they say about the
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report on the pyrites project that it is
being unduly delayed. In the sume
way, they speak about the project for
newsprint from bagasse. All these
things are there.

Therefore, ] would submit very res-
pectfully that either this Corporation’
should be overhauled, should be given
an entirely new look, should be given
a face lift, or it should be closed, and
we should try to get this work done
through other agencies which are al-
ready there. It is something which
has not lived up to the high hopes that
were entertained of it. It is some-
thing which has not given us that
sense of industrial development of the
country which it should have given.
Therefore, I think it is no use keeping
this any longer. It has becn in exist-
ence for eight vears now. 1 think it
should be made to do some concrete,
specific and practica] work, or it
should be asked to close its doors. I
think if its doors are closed none
would be sorry, but if its doors are
kept open ang it does not do any good
work, I think all of us wi!l feel very
unhappy.

Shri A. C. Guha (Barasat): Spoak-
ing on this Corporation, I am, re-
minded of a similar corporation, the

Industriai Finance Corporation, which

wag hotly debated in the second Par-
liament. While hearing the speach of
Shri Gandhi ] wondered whether he
had completely forpotten the fact that
he was a member of a commitlee set
up to enquire into the working of the
Industrial Finance Corporation. Cer-
tain recommendalions were made in
that commitiee's report, and they
were accepted and implemented by
the Government,

The enquiry into that corporation
started on the allegation that the
directors or the industries connected
with the directors were taking large
amount of loans. It was not alleged
that the loang were unsecured, were
not quite safe. It wasz admitted that
the loans were quite gound, there was
no possibility of the money being lost.
In the case of this corporation, also,
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the loans given o some directors arc
safe. They are respected names in the
industral ficlg of India, and nobody
would suggest that the loans given to
their industries is in any way unsafe.
Shri Saraf interrupted a Member
speaking from that side to ask if loans
to industrie; connected with the direc-
tors were banned. It is not banned.
Had it been banned, surely they
would not have been able to get, the
loans. Apart from the legal ban, there
ig the question of social equity, social
justice, and also the purpose of setting
up certain  Government machinery
for development.

Thi; Corporation was set up as a
s‘.ponsoring and development instru-
ment, as a machinery for developing
industries, not so much for giving
loans. Shri Gandhi also referred tothe
PL 480 counterpart fund. I think he
hag forgotten that that amount, nearly
Rs. 10 crores, was handed over lo an-
other corporation, the Industrial Cre-
dit and Investment Corporation. I
think private industries can very well
take advantage of that corporation.
Nobody wo.ld object to that. But a
corporalion, set up for the purpose of
sponsoring and develping industries,
developing industries in certain re-
gions which are considered backward
so that we may have a balanced and
integrated economy, would be only
going astray from its purpose if its
funds are given to already established
parties. Even if the Government had
that intention in their mind, I hope
that after the Report of the Estimates
Committee. Government will take a
new decision that thig Corporation, if
it is to continue, -hould do so as a
sponsoring organisation for the deve-
lopment of new industries and the
development of industries in undeve-
loped areas; it will help new parties,
new organisations and new industrial
units.

About sponsoring also, my hon.
frienq Shri D. C. Sharma has already
mentioned that this is the eighth year
of itz existence and vet it has not been
able to develop any industries. Omly
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one corporation has been set up for
the exploitation of pyrite. and extrac-
ting sulphur out of that, but there also,
no manutacturing process has started.
We know that India is very much
short of sulphur, and apart from its
commercial value. it has got a military
and strategic value also. So. the Cor-
poration has done well in setting up a
subsidiary company for the exploita-
tion of pvrites ang for the extraction
of sulphur, but it is reerettable that
durineg the last few years. even after
the setting up of the subsidiarv com-
pany, not much progress has been
made in the extraction of sulphur, We
arp slill in the process of exploring
and having some pilot schemes or
something like that. I think the bpy-
rites company ang the Corporation

should pay more serious attention to
it

About the modernisation of the jute
ang textile industries, nobody will
object to that. There 1s necessity for
modernising our jute industry, though
I do not agree that our iute industry
iz facing the danger of being ousted by
the competition of Pakistan jute in-
dustry.

But, still, that compeiition is there.
1 think, there iz necd for modernising
the jute faclories and the textile mills.
But, for that, the funds available with
the ICIC could be utilised and not the
funds of this Corporation.

This corporation gives loans at more
or less subsidised rates. Previously, I
think, it was 5 per cent; and now, it
has been raised to 6 per cent: and the
usual bank rate is 7} per cent. At the
same time the corporation is given a
fairly high amount every year by the
Government to cover its losses.

Shri Ram Ratan Gupta: It is 6 per
cent and more for loans that are not
paid in time

Shri Daji: Seven per cent.

Shri A. C. Guha: Still, I think, the
funds of the ICIC should have been
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utilised for modern'sing and renowvat
ing these jule factories and textile
mills.

T find from the report that there are
several methods adopted by thig cor-
poration. Certain industries may be
sponsored ang certain- exploration
done. And, what about the establish-
ment of the manufacturing process?
In certain cases, I find the corporation
has started, as in the case o!f pyrites, a
subsidiary company the ¢hare capital of
which is wholly subscribed by this
corporation, In certain cases, I find
that separate corporations will be set

up.

Apain, I find that there are proposals
that, after sponsoring and doing all
preliminary works, the industry would
be handed over to private companies.
I find that {wo industries, rayon pulp
ang newsprint, after the piloting
schemes have been completed, are to
be handed over to the private sector.
I go not understand, why? Particular-
ly, newsprint hag got an almost stra-
tegic value. It shoulg not be handed
over to the private sector.

There is another unhealthy and un-
desirable thing. I think it has now
been changed, because, on a previous
occasion, the Minister said that it had
been changed. The Chairman of the
corporation was the Minister of Com-
merce and Industry and the Vice-
Chairman of the corporation was the
Minister of State for Industries. I
hope that position has now changed

In the memorandum and articles of
association, I find that certain deci-
sions taken by the Board may be held
over by the Chairman without imple-
mentation ang be referred to the Pre-
sident. That means, the Chairman
will refer it to himself. The Chair-
man, being the Minister, will refer it
to the President, that means, to the
Minister himself. That is very anoma-
lous. The Minister should not be the
Chairman and should not be in the
boards of these corporations.

Ay regardg the composition of the
Board, I think, the remarks of my
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hon. friend Shri D. C, Sharma are
quite deserving. Government should
not start corporations of this nature
with men only from private indus-
tries. I have no quarre] with the in-
dustrialists, But, the board should
have a character of its own. The cor-
poration ig starteq for improving the
economic development of the country
according to the Industrial Policy Re-
solution and according to the ideas in-
corporated in the Plan. For that pur-
pose, I think, the board should have a
different set of people. Some econo-
mists and some public men should
have been there. There may be one or
two industrialists and gome govern-
ment officials. But now the industrial-
ists and the officials monopolise all the
seats in the Board. That should not
be the position. I object to the boards
being composed mainly of industrial-
ists and government offlcials. Some
economists and public men in politics
should be there to implement the idea
behind our industrial development
programme. It is not only the ques-
tion of the development of one indus-
try alone; but the question iz of im-
plementing our social and economic
ideals. If any pilot scheme or if any
industry is to be handed over to the
private seclor, I do not know what
will be the interest of the Corporation
in such industries? Wil] it get any
royalty or not? Of course the Minis-
ter may say that it is problematic as
that no industry has been given over
to the private sector.

T am sorry the report is scrappy. It
tries to hide, and not reveal, things.
This Corporation shoulq follow the
example of the Industrial Finance
Corporation; their report gives a com-
plete idea of the working of the Cor-
poration. This report should econtain
the names of parties which have been
given the loan ag is done in the report
of the IFC. The policy which has
been accepted for the IFC inspite of
some official opposition, that policy
should be accepted for this Corpora-
tion also and also for any other finan-
cing corporation set up by the Govern.
ment. I think this Ministry has more
than one financing Corporation. The



2663 Motion re:

[Shri A. C. Guha]

names of partie; who take advantage
of the loans offered by these Corpora-
tions should be given in the annual
report. 1 hope the Government will
take notice of the recommendations of
the Estimates Committee and the
views given by the House.

Mr. Chairman: Shri Shyam Lal
Saraf—he is not here.

it awrava fag (F77) @ gt
wgrea, fam  srafafes &F 71 oaw
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fea sz o 1@ § 97 X W
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Afaer § S F17 39 g # grm,
g gAIE ®T F EEM |

The Minister of Industry in the Min-
istry of Commeree and Industry (Shri
Kanungo): Mr. Chairman, Sir, in a
way it ig fortunate that the motion for
consideration of the report, of which
notice was given in the last Parlia-
ment which was subsequently dissolv-
ed, hag come up today. It is fortunate
in the sense that the House has before
it the considered report of the Esti-
matcs Committee. If the motion could
have been discussed before the Esti-
mates Committee's report was avail-
able to the House, perhapy I could not
within the limited time elucidate all
the points which would require eluci-
dation.

In the first instance [ would like to
disabuse the mind of the House which
seems to have been overweighted with
a minor function of this Corporation.
i.e. financing of the jute and cotton
industries. I would like to remind the
House of the genesig of the problem.
As early as 1946 the textile industry
wasz studied by a high-powered com-
mittee presided over by Sir A. Rama-
swamy Mudaliar.  Thereafter. the
chronic illhealth of the industry has
been studied by successive commit-

“tees. I had the honour of presiding

over one of the committees, which
took two years to study the industry.
These are vital industries in the eco-
nomy of our country and they were in
bad health. To give an analogy which
may not be altogether applicable, the
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indusiries were in a condition where
they require blood transfusion imme-
diatelv. Otherwise, the loss to the
nation would have been tremendous.
Therefore, special organisations and
special procedures had to pe devised to
do the jub

I would remind you that by their
very charter, the IFC and other fin-
ancing agencies, some of which came
much later than this ~ Corporation,
were prevented from taking up  this
line of credit and I can be proud of
the achievement of the Corporation in
doing the job effectively, ie. rejuvi-
nating the industry to a certain extent,
particularly jute. In the course of the
few years it has been operating—mind
you, it undertook this type of work
at the direction of the Governmend
and not of its own volilon—B4 per
cent of the gpinning process of jute
has been modernised, and it has been
modernised almost entirely a! the cost
of the industry but by the encourage-
ment given by the corporation. The
total cost of modernisation of the in-
dustry hag been calculated at about
Rs, 30 crores out of which the credit
available from the corporation has
been only Rs. 45  crores. Unfortu-
nately, we have not hag that much of
succesg with the textile industry. 1
wish we could show better results. The
latest working group on the textile
industry had calculated that for rehar-
bilitation of the industry the cost
would amount to Rs. 180 crores and on
the most liberal estimate the industry
eould not be expected to find more
tham Rs. 80 crores. Unfortunately, we
are not able to find the finance. But
finance is not the only stumbling
block. There is the availability of
machinery and the capacity of many
of the undertakings to absorb it. 1
will come later to the criticiams which
were made by the mover of the
motion. '

In thig connection, it will be inter-
esing to note that the corporation and
the Government do not gtop at only
providing credit. It has been possible
%o provide the building of machinery,
not all but most of them, for the tem~
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tile industry in the country. There-
fore as my time is running short, I
would only mention that the provision
of credit to the industrieg is the least
part of the function of the corporation,
and I am proud to submit that it has
disenargeqd it fully and well and it has
preduced results,

In this connection, I would like to
disabuse the mind of the House in re-
gard to one thing. It ig not as if the
corporation is a mutually consipra-
torial society which gistribute patron-
sge among themselves.

Shri D. . Sharma: Mutual lending
socicty.

Shri Kapungo: Sir, it is unfair to
cast aspersiong on those pgentlemen
who have accepted the jnvitation of
Government to give their time and
energy to the work for which they are
not paid. They are doing it for the
love of labour,

Shri Daji: Many persons will be
willing to do such labour,

Shri Kanungo: I hope not; not the
type of persons he has in mind

Sir, the Company Law ig very rigid.
It says that if any person who as
director of a company has any inter-
est, even a remote interest, in any
other company, his interest has got to
be disclosed. -

Shri Daji: That ia all

Shri Kamunge: It has been dis-
slosed. I am satisfled and I am pre-
pared to satisfy any person on this
account—]  believe the Fstimates
Committee hag gone into it to a great
extent—that the directors of the cors
poration who happen to be the diree-
twory in some of the borrowing com-
panies have very little interest in
those companies The fact of the
matter iz as far as the textile industry
iy concerned, there is a rigid survey.
It i s0 rigid that I have got heaps
of applications which were withdrawn
when the purvey wag asked for. The
survey is dond By an independent
organisation of the Textiles Commis-
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sioner and anybody who is connected
with the textile industry knows wvery
well that the gurvey is a gruelling one.
After the surve party produces its
report and suggests what part of reha-
bilitation is necessary and whether the
rchabilituted machinery or modernis-
ed machinery can be of economic use
to the undertaking, considering other
factors, background and all that, then
the loan application -matures, 1 know
that there have been complaints in this
House, in the comimttees and else-
where that the loan applications are
very much delayed. The Corporation
has tried to expedite the procedures,
as far as possible but, by the very
nature of it, the examination has got
to be detailed, rigid, technical, finan-
cial and from the point of view of the
public interest.

Shri Daji: Could you {iell me the
number of directors who are involved
in this?

Sari Kanungo: Yes, il is mention-
ed in the reports. I do not like any
aspersion being cast on them. The
procedures are open. My hon, friend
has quoted a paragraph from the Re-
port of the Company Law Aministra-
tion with which I am connected. In
each case of loan by this Corporation.
the application has been vetted by the
Company Law Aministration.

Shri Bade (Kharﬁone): There is no
question of aspersion. The fact is
there. He is asking for it.

Shri Kanungo: I might be mistaken.
There might have been no insinuation.
Perhaps, my understanding is lacking
or my intelligence is not so sharp but
I understooqd it as an insinuation,

Shri Harisk Chandra Mathur: Yes,
an insinuation was made.

Shri Daji: It does not meet my
question. My simple question is how
many directors are affected by this.
1 want to know the number.
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Shri Kanungo: It is mentioned in
the Report. I would like the hon.
Member and other hon. Members of
the House to read the review by the
Government of the report, as laid on
the Table of the House. These three
documents together  will disabuse
much of the doubts of any rational
person, any reasonable person, if they
are taken together. [ certainly resent
it and 1 certainly want to disabuse
the minds of hon. Members of the
House that the directors who are serv-
ing this Corporation are not in any
way, not only legally but also morally
and ethically, guilly of any dereliction
of duty in handling the affairs of the
Corporation,

Shri Daji: Then perhaps only acci-
dentlly it has happened.

Sari Kanungo: Every hon. Member
is entitled to draw his own inferences,
but I have the duty of informing the
House of the real position.

The main purpose of this Corpora-
tion, as pointed out by the mover of
the motion, is to fill up the gaps in the
industrial development of the country.
Obviously, the previcug debates  of
thiz House will show that there are
certain types of basic industries which
do require heavy investment and ex-
ploratory work where the returns are
rather uncertain and are not attrac-
tive enough to invite invesiment,

Those ae the industrie; which this
Caorporation ig expected (o examine, to
prepare the blueprints and project re-
ports ang to throw them open to the
public or to the Government, as pro-
vided for in thc Industrial Policy Re-
solution of the Government, to under-
take. Tuake the case of the particular
project for the manufactrure of sul-
phur from pyrites. I perfectly realise
the impatience of the country and of
the House about the delay in setting
about the production of sulphur. The
production of sulphur from sources
other than natural sulphur has taken
many, many years in other countries.
We need not be ashamed that in the
present stage of development in our
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country technical knowledge and
scientific research are not comparable
to those of many of the advanced coun-
tries. We are making rapid progress,
yet we are far behind. The very fact
that the Development Corpeoration is
pursuing the project and, in spite of
the many failures so far, is still hopeful
that it will pe able to produce the
results, shows the utility of the Cor-
poration,

It has been mentioned that the Cor-
poralion hasz been merely examining
and producing project reports and has
not produced much. I would only say
that it has stimulated the private
entrepreneur in our country for many
of the projects which even now are
considered doubtful by the Corpora-
tion and many others. 1 give you the
mere example of rayon grade pulp
and newsprint from bagasse.

If you will look up the items which
arc taken up for study and prepara-
tion of projecets, in the review cf the
Report for 1959 and subsequent years
you will find that out of the nine or
ten projects nlmost half of them have
been prepared and fer many of ‘hem,
like raw film, heavy electricals, foun-
dry forge, organic chemicals and all
that, preliminary work has been done.
Separale corporations have been form-
ed to underiake those duties.  When
in a project, take for example the
drugs project, investment of heavy
amounts, say Re, 50 crores and more,
either by loan or by credit is involved,
it is not improper even if it is in the
public sector that very careful caleu-
lations and examination should be
made about the processes, methods,
training machinery and all that. That
is exactly the function of the Corpora-
tion ang I will leave it to the judg-
ment of the House whether from a
reading of the rev.ews and th» Reporis
the Corporation has not justified its
existence.

I am grateful to Shri D. C. Sharma
who started off by asking me to wind
up the Corporation because it is an
expensive luxury, but the last sentgnce
of whose speech was that after all it
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may be worth while running it with a
little revamping and with a  little
more attention. The Guovernment is
fully aware that in many ways the
work of the Corporation can be made
more efficient and cheaper and all that.
We are grateful for the penetrating
study by the Estimates  Committee
which hag produced the first report on
the working of this particular corpor-
ation. We are taking steps to imple-
ment the report of the Estimates Com-
mittee, and we shall be communicating
to the Lok Sabha Secretariat that
we are accepting almost all their re-
commendations, because we consider
that that has got to be done. 1 believe
that after that, a certain amount of
improvement in the administration and
in the operations of the corporation
will be possible.

On the whole, 1 gain the impression
that the House has appreciated the
efforts made by the corporation. I
would only gubmit for the future that
the working of the corporation should
be read with a review of the Govern-
ment, as that will give a more com-
plete picture. I believe I shall!  be
right in passing on the encouragement
which the bulk of the Members of the
Housge have given to the operations of
the corporation, to the staff of  the
corporation.

Dr. M. S. Aney: Most of the Mem-
bers have expressed their approbation
by silence, and only a handful of the
Members have criticised.

Shri Kanungo: 1 am grateful for
that. I was merely referring to those
Members who had participated in the
debate, and my impression is that
there has been approbation and  en-
couragement angd also helpful criticism
of the operations of the corporation,
ang I shall be justified, T hope, in con-
veying the sense of the House to the
corporation and its officers.

Shri Ram Ratan Gupta: There is
very li‘tle for me to reply to after the
speech of the hon. Minister.
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Shri Daji: My hon. friend can dis-
abuse his mind that there is any
approbation.

Shri Ram Ratan Gupta: The pur-
pose of the debate has been served by
bringing out those points Lo the know-
ledge of the hon. Minister, which
needed his attention.

As regards the query raised by the
Estimuics Committee, 1 submit that
nobody has denied it, and nobody can
deny it, that a corporation of this
nature was essential in our state of
backward industrial development.
Nobody alsp can deny that the help
which was rendered to the jute in-
dustry which is the major export
earning industry was very necessary.

What is true of the jute industry is
also true equally of the textile indus-
try. Being a member of the working
group, I can submit that this industry
necds Rs. 1B0 crores; and at least
Rs. 100 crores will be needed by some
sources if that industry is to be re-
juvenated. And that industry has to
be rejuvenated, because that is the
second most important industry  in
India, after agriculture. Also, it is
one of the most important export earn-
ing industries.

The point that I want to bring to
the rotice of the hon. Minister is that
there should be no discrimination. The
benefits of the corporation should be
equally distributed, and the work must
be carried on more progressively. The
actual purpose of the corporation
should not be lost sight of. That was
what I wanted to bring out, and 1
am glad that the hon. Minister agrees
with me on thig point

Shri Kanungo: For the records, 1
would like to mention that Shri D. C.

AUGUST 18, 1962

Reports of National
: Industrial Develop-
ment Corporation

Sharma perhaps made a little mistake.

In the case of the drugs project, he

mentioned that the expenditure was

about Rs. 2 crores. Actually, it was

not Rs. 2 crores, but it was only
* Rs. 216,449 and a few naye paise.

2676

Shri Himatsingka: Perhaps, the
zeros have no value according to him.

Shri Kanungo: The figures have got
to be correct in the records. Similar-
ly, in the case of the foundry forge pro-
ject, the expenditure was Rs. 20,596
and a few naye paise, and not Rs. 20
lakhs.

Mr. Chairman: I shall now put both
the motions 1> the vole of the Hous>

The question is:

“That thig House takes note of
the Annual Report of the National
Industrial Development Corpora-
tion Private Limited for the
period ended 31st December, 1958,
along with the Audited Accounts,
laid on the Table of the House on
the 31st March, 1960.”

“That this House takes note of
the Annual Report of the National
Industrial Development Corpora-
tion Limited for the year 1959-60
along with the audited Accounts
and comments of the Comptroller
and Auditor-General thereon, laid
on the Table of the House on the
11th April, 1961."

The motion was adopted.

17 hm,
’

The Lok Sabha then adjourned till'
Eleven of the Clock on Monday,
August 20, 1962/Sravana 29, 1884
(Saka).
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sub-section (6) of section

3

dities

(2)

of ‘the Essential Commo-
Act, 1955

A copy of Govemment

Resolution  No. (1)-

I

7 (130)/60 dated the 21st
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Mineral
Concession  (Third Am-
endment) Rules, 1962
published in  Notification
No. G. 5. R. 1051 dated
the 4th August, 1962,
under  sub-section (1) of
section 28 of the Mines
and Minerals (Regulation
and Development  Act,
1957 . .

MEM-

Speaker informed  the
House that he had  reccived
intimation from  District
Superintendent of  Police,
Vellore that  Shri R.
Dharmalingam, Member
Lok Sabha, having
been convicted and
scntenced to ten weck's
rigorous imprisonment
under sections 143 and 341
of the Indian Penal Code
and scction 7of Criminal
Law Amendment  Act,
by the District Magistrate,
Vellore, was  confined in
the Central Jail, Vellore,
on the 16th August, 1962

DEMANDS FOR SUPPLE-
MENTARY
(RAILWAYS).

GRANTS
1962-63

Demands for
Supplementary  Grants  in
respect of the Budget (Rail-
ways) for 1962-63 comm-
enced and  concluded. The
Demands  were  voted  in
full . . . . .

DEMANDS I'OR  SUPPLE-
MENTARY GRANTS (GE-
NERAL),

1962-63

Discussion on Demands for

Supplementary  Grants  in
respect of the Budget (Ge-
neral) for 1962-63 commen-
ced and  concluded. The
t{)flmands were voted in
u

REPORTS
INDUS-
DEVELOPMENT

ved two motions regar-
ding Reports of National
Industrial Development
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2556

2557—"82

2682—2634
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CoLumns

MOTIONS RE REPORTS
OF NATIONAL INDUS-
TRIAL  DEVELOPMENT
CORPORATION—conrd.

Corporation laid on  the
Table on 31-3-60 and
11-4-61 respectively. He
also replied to the debate.
The motions were adop-
ted . p :

AGENDA FOR MONDAY,
AUGUST 20, 1962/SRA-
VANA 29, 1884 (SAKA)

Consideration and passing
of the Atomic Energy Bill
and discussion on the me-
nufecture and sale of
adwterated and  spuriou-
drugs f ,
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